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gi3l App1.C&ti0fl 

M.isc Pet1tL 0 fl 	'. 

Contrnpt  
N0_ 

p ii c an  

sporie) 

Adv6ca4e 	the A1iCflts 	______-,--'------ 
C(3SC 

AdvOCCt0 fOr: the 

• 	-. 	- 	- 	• 	-j 

--'e.TribUfl3l 

• 	. 14.O1.2O6 Present 	Hon'Dle Mr. Justice G. 
Sivrajan, vice- .iairman. 

tIAS ppIicati.n is in I&'f fli 	 V 

i$ fiIsdfC. F. Mr. M. Chaflae learned 

counsel for the applicint an Mr. G. 

-'•-, 
	learned Sr. C.G.5.C. for the 

r,espendent. 

- 	y.Rcgtrt 	 - 	Adnit. Issue notice to the 

- 	 .respDflthfl1tS. 	 . 	 !•_ 

• 	* 	•-• 	- 	 Post on 25.2.2036. Written 

statement, if any, in-the meantiie 

Vjc-Chairman  

MID  

qre 

/\O 
ni 	,f2OI- 	 -. 

- 	/(o 	/3 	(• 

1 	&' 

-. 

-• 	 - 	 Cofltd. * 



_ L 	I  
P 

ty 
	

• 	28..2006 - 	Mr.G.Baishya, 1earre.Sr..C.s.c. 

	

- 	 requests for further time to reply 
j 	

O 	 statement. Xt it be done, post on 

tf 	
12.4.2006. 

H . : 	 . 	 ice-Chairman 

u 

- 

-- 	 S ae:.fOr the re :.•  ents:anted 
tot1e reply. Post the 	tsr on 95. 

Vice.Chajrm 
• 

f 	 \' 

- 	 9.6.2006 	tft.Q.Baiehya s  learn dSr.CS.c. 
j . 

- 	su)mXs that ply 'statement 
filed. 	ietr1 is directed to réceive 
the $an 1 f -othewia .tn order • 

I 	 Nath, learnd counsel for the applicant 
eeks for time to file -jotnde,. Let it 

be done. post the mattr on/3.7O06. 

ViC-chairman 
bb 

	

0307.2006 	Post on 1807.2006, / 

• 	 • 	

-. 	 : 	

.r . 

mb 	 • 

	

18.07,2006 	Learned counsel .f.r 'the applicant 
• - •' 	

wanted time to file re,oinder., 
Post on 0408, 2006, 

- 	\ 	 mb. 
• 	 - 



O.A. 11/2006 

MUtL 

04.08.200 Pre6ent: }ion'ble Sri I(.V. 
Sachidanandai,Vice-Cha irman 
Iion 1 ble Sri Gautam Ray, 
Administrative Mnber. 

Learned counsel for the applicat 
wanted time to file rejoinder. Post on' 
18.08.20O. 

Vice-Chairman 

2-,G (0 r 

21*68i2#66 	Learned ceuneel for the *ppli.cant 
wanted time to file rej.iner. 

P•st .n 07.04ee, 

- 
Vice- Cha 

'©.. O 	 Mb 

2741.40. 	P].eading8 are csmplted, 
Pest the aatter on 2So 1.1. S6.. for 
hearUMS 

ha 
	 Vjce-Chajzman - 

5 - 

-' 

2O 7  

20.11.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

Post on 06 12.2006 for heari7__ 

Vice-Chairman 
/mb/ 

06.12.2006 Present Hon'ble Sri K.V. Sachidanandan 
\rice - Chairman. 

Post after second week of January, 

2007. 

 
Vice-Chairman 

/mb/ 

\ 
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H. 	
20.03.2007 Present: HOntble Shri K.V. 

	

-• -. 	. 	
Sachidanandan, Vice-Chairman - 	
Hon'ble Shrj Tarsem Lal, 

- 	 Administrative Member 
.5. .. 

Post the matter lbefore the 
- 	next Djjj 	Bench 

d 	
L 	 4- 	• . 

-. 	 Member 	.•- 	Vice-Chajran 
nkm 

07.05.2008 	'Heard Mr M. Chanda, learned 
Counsel appearing for the Applicant and Mr 
G. Bishya, learned Sr.' Standing Counsel 
for the Union of India, in part. 

Call this matter on 16.05.2008 for 
further hearing. 	' .. 

• 	_ -;;7 	 (:Z4 	 _f. ush wa-  in) 	 4RMo anty)L 
S. 	 • 	 Member (A) ' Vic&Chairman 

.nkm 
• 

- 	 -' 16.05.2008, 	;c!!)s parthèrd ;mattr ;n 

	

- 	 26.06.2O08alongwith:o.-A:No,o6/2oo6 
•- 

	

'5r 	_oJ 	 . • 	 =. 

	

• 	. 	. 	 ( us irarn) 	(MR.Mohanty), 
Member(A)..-. 	Vice-Charman. 

nkm 

• 	
26.06.08 	Mr. M. Chanda, learned counsel for 

the Applicant. and •Mr G. Baishy, 
learned Sr. Standing counsel for the 

	

1tL 	 'z.4_Lt4%i-_- 	• 
ci 	 Respondents are present. 

fl this part heard matter on 

• 	 11.08.2008 for hearing along with 

O.A.6/06. 	 . 

(MR.Mohanty) 
Vice-Chairman 

pg N 
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T. 

11.08.2008 • Mr. M. Chanda learned counsel 

appearing for the Applicant and Mr. G. 
Baishya, learned Sr. Standing Counsel 

appearing for the Union of India are present. 
Call this matter on 27.08.2008 for 

hearing. 

(M.R.Mohanty 
Vice- Chainnan 

N
im
r(A 
	

I I  t ~' - =0~ a  

27.08.2008 	Mr. M. Chanda, learned counsel 

appearing for the Applicant is present. Mr. G. 
Baishya, learne4 Sr. Standing counsel for the 
Union of India seeks an adjournment of this 
part heard case to obtain instructions and to 
cause production of the Notification referred 
to in the counter/written statement. 

In the aforesaid preses, call this 
matter on 29 14  September 2008, for further 
hearing ; when the Respondents should place 
materials to substantiate their stand taken in 
the written statement. 

	

'tktth1ran 
	 (M. R. Mohanty 

	

•Memher(A) 	 Vice- Chairman 
vim 



Call this matter on 09.01.2009 for 

hearing 

	

C 	( 	 p 

.. 	 . 	 -. 	 (M.Rohan). 
Vice-Gb arm an 

nkrn 	,, 

:5: 	r 	 . 	- 	.; 	 • 	.••. 

	

.5; 	 -., 	- 	• 	I 	. 

i.i'' W 	( 	 -• 	 . 

I 151'09,01009Pr 	Mrs. U. Dutta, ie.rned counsel 

appeang for the Applicant is psent. Mr. 

Baishya, learned Sr. Standing Counsel 

1 'f6tthe Respondent isabset. 

a11 this niatter on 17.02.-2009 
- p 	 r-'•• fdt heang.  

	

I 	 - - 

(M. R. Mohanty) 
--t'•i--.;-.•. . 	V 	 Vice-Chan 

- 	 ,-. 	 - 	 I 

41VLr6J 

29.09.2008 	MrM.Chanda, 	leared 	counsel. 

appearing for the Applicnf is present. 

Mr.G.Bishyá; ierned Sr. Stang counsel 
I,- --  _i_.__•:._ -A- _.-_.____..- - 	 uppuririy tor trie union or inuio is aiso presenT, 

-. 	••-.. 

Call this matter on 28.1 1.2008 for hearing. 

(S.N.Shukla) 	 .. 	M.-RMohanty) 
- p 

	

	 Member (A) 	 Vice-Chairmdn 
/bb/ 

L-F- ii 	 ... 
J.t/ç4 4 

 

bo-  ikb 

28.11.2008 	Mr M. Chanda, learned Counsel 
1 pearng for the .App1kan1, is present. Mr 

• .... 	Baishya1  learned Sr. 	 Covinsell  

for the Jion of ThJ is also present. 

3'O9. 	1t-2- 	 .: 
9 - 
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2 
(N.D.Dayal) 	(M. R.Mohanty) 
Member(A) 	 Vice-Chairman 

0.A.11 /2006 

26.03.2009 	With the consent of the counsel for the 

parties, cafl this matter on 13.05.2009. 

oL- • 	(A. 

	

C5.i2.. 	 M mber (A) 	 Member (J) 
/bb/ 

13.05.2009 	Cail this matter on 29.06.2009 for 
hearing. 

M, R Mohantv) 
Vice-Chairman 

im 

	

'-"? 	 / 	14,05.2009 Mr.O.Baihhya, learned Sr. Standing 
 t 

Counsel appearing for the Respondents prays 
A 

	

	 to list this matter before Division Bench on 
19.05.2009. Mrs. U. Dutta, learned counsel 

' appearing for the Applicant,has no objection 
to list this matter on 19.05.2009. 

Aaordingly, list this matter on 
.1 	 19052009forhearing ....i' 

M.R.Mohanty) 
Vice-Chairman 

_ 	 Im 

19.05.2009 	On the prayer of the counsel 

for the parties call this matter on 

11.06.2009 for hearing. 

I 



- 

11.06.2009 	Call 	this 	matter 	on 
06.08.1009. 

(M.R.Mohanj) 

lin 	
Vice-Chairman 

, 
-.-.--c- 	• 3 	't 

06.08.2009 A  Mr. M. Chanda, learned 

	

- 	 counsel appearing for the Applicaii 

is present.  

03) / 	 Call 	this 	matter 	on 
08.09.2009. 

- 	 Send, copies of this order, to 

g 3 	
the Respondents who should come 

rea5to participate of the hearing of 
a 

P- CWAI 	this case on 08.09.2009. 

	

- 	- 

. 	 (M.R.Mohanty) 
L 	- 	tit rp 	 Mernber(A) 	'Vice-Chairman 

2 	 • 	•. 	i 101.- 	• 	1 	. . 	. 

AQj7h1 	 .' 

' 	•. 	•,. 	•.-. 	4, 

 

10.09.2009 Mrs. U. Dutta learned coIisel for 
•.•. tb,C1.3( the Applicant is present Ms. U. P. 

Bhazadwaz, Advocate, represenling on 
behalf of the Respondents prays for an 

adjournment of this case. 

Callthismatter04.11.2009. 
IL' Pr 1 

.. 	
•4\ 

	

4.K'atuwedi) 	i.Manty) 
4 	 Member (A) 	Vice-Chairman 

Mr 	/lm/ 

04.11.2009 - 	Mr M.Chanda, learned counsel 

appearing for the appcanf is present. 

Mrs M.Das, learned Sr. Standing counsel 

states that she has been requested to 

-appear in the matter. On the other 

hand Miss U.Das, learned Addi. Standing 

counsel states that she has been 

appeadng in the matter for some time 

and all the official records have been 

provided to her. 

Be that as it may, we adjourn the 
matter very reluctantty to 1 1.11.2009. 

(Madan ~rhaturveclii) 	(Muke h Kr. Gupta) 
f7 	Member (A) 	 Member (J) 

93 09 
'La.4 

H 

C.&c_') 

h -4'1 



O.A. 11/06 

11.11.2009 	Heard 	both 	sides. 	Hearing 

concluded. Order reserved. 

(Madan r. Chaturvedi) 	(Mukesh Kr. Gupta) 
Member (A) 	 Member (J) 

3.0//i.' 0 

cia 
2tL( I 

O7  
V)(Lt V'O L f7 

/pg/ 

30.11.2009 	For the xeasons recorded separately, 

this O.A. stands dismissed. 

Mdan .Chaturvedi) 	(Mukesh K mar Gupta) 
Mmber (A) 	 Member (J) 

Ipbl 
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I - 	 COt'4CIi or SC%tN1IFiC At 

11 
I4DU5iRiAL R%SEARCH 

AIu,edh.Is Rhsn •If 	UIIII4) 	
Ms., Ne* DthI.IIQeQl 

	

OMfSH SAIGAL 	
3tenber 12, 199 Stttttii, I AJn'n.I 	 - 	- 

	

• 	t}oer Director. 

I enclose a H.'rtt. and Norasi As,essment. Scheme (HANAS) vbtch 
contetfls,Ietet decisions of the CS)R on the subject. 

Some of the solient fonturen of the aheae were ucpleined in 
detail to the Cor,troflert of ACmi,tstration in A conference 4! 
recAnt.ly. At that. tie., IL was sugeeted that .,,t,Ip should be 
held with s.IentL'ts at the laboratory ieol to exolin some of 
the ImportantfonLurel of tho scheme tothom to ensure greeter 
understanding enj participation. We would like you to consIder 
this and organiec Suitable prc • grae,es at the iabortory level, if 

	

• 	you want any help from the CSII. we will be iisd to do so. 

In the nch., a ached.,!., hea been suggested for a.rrying out 
the sertta,. It may nr,t be possible to follow this schedule 
for the asse'iaents of 19850I end 1989-iØ bcsuo of the delay in 
tasue of this dc.cument however, a suitable schedule could now be 
wor,,d Out to corepieto the anessrec.ntS as for as possible wjtht 
the neat three to four reonthe, 

am enclosing ten copiai of this document. It is important 
that the contents thereof should be widely circulated. Yo are, 
like to pince two or three eopioe In the Ubrery. As and when 
aor. copies are recsIvd. thor could be given to the various 

. 4ivia and project sCienttt, as wall. 

The in5tructton5 contained In I'IAHAS do not appIytothose S&1' 
staff who are governed by tho brstwhjje Bye-Law 71b). Certain 
liberalleation and changes have been made for the r.rseratIon of 
this scheme, and thes* will follow ehortl7. 

With rogar6s, 	 . 	 . 

Yours sincerely; 

• (Oesh aiall P.ncjn: A. abov.. 	 n 	 g  

Pboe 3II81 13 Or,,,. COFARCH NEW PELIII 0 hi.,: )I•'01 & 66147 CSIR IN 
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,y 	 PRFFACE 

• There has been a lono standig need in the CSJR for 
irplifjctj,,, nr,d 

:. 

This docuDpnt. HAHAS. will aeet this felt need since 
It 	gi 	in one place 	ll 	instrucejo05 	and 

rejofj,,g to the assessment of SCjpntjfJc 

	

. 	
and techn icnl ap)oype, of the CSJP. 

• 	One of the Most 1mp(rtaf features ol the new scheno 
y is thot it J7,terate, the noraaj and Dent scheaeg 

and prvvide3 cple evenues Ion younger sc.ientjts to 
mole quickly to the higher posits ns 

• 	
•. This scheme doe, not cover those who have been or are ' 	. being governed by erstwhile 	e—la 71 (b) and for 

whoa exjtjn g  instruction, (inc)udjng erstNh,IE Merit 
'Pro.otion/AdIoflcp lncre*pnf Scheme) ijl continue to 
apply.  

j. 

' I hope this document will props 	useful both to 
/ 	

Scienj, and Techr,oJogjst, as also to those charged 
with its IapJrme,,tat Ion 

A P MITRA 

/ 

I \ 

I 

!11ld 

I., 
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1 	IJç 

-I,  

MERIT AND NORMAL ASSESSMENT SCHEME 

O INTRODUCTION 

1 	Scientific and Technical:.emploYeOZ of CSIR are 
overfed by two diUorcnt nsasnment schemes vim. (1) Assessment 
chemo under erstwhile I3ye - Law 71(b); and (ii) New Assessment 
cheme known as NRM. Thcsc two schemes are independent of each 
ther and were imp)emented w.e.f. 1-1-1966 and 1-2-1981 respec- 
Ively. 

•:. 	 . 	 .. 
• 2 	Consequent on the implementation of the New Assess 
ent Scheme the existing employees as on 1-2-1981 governed by 
yobaw 71(b) weçe given option to elect either of these two 
chemes. 

--.. 

: 

The Scheme as adopted on 1-2-81 covorad all scien 
Cia/technical employees including those classified in Govern-
Dtas:Group 'D' (Class IV). All the 5ejenttfic/technical/eflg1 
eringataff.have been classified in fLIe Groups namely'. GroupS 
and II (Support Stiff). Group 111 (Technical), Grup IV (&D - 
ientific) and Group V (E ngineering/Architecture). In principle 
•e msaenswent was based on (a) percentage Units; (b) quantif-
tion of comparative merit; (c) minimum educational ualifica 
ens; and (d) comp1eton of specified years of service in the 
ado; under different groups for scientific/technieal/CnSiflOOr 
g services. 

The Scheme also provided benefit of faster track 
bsejatnent for movement from one group to another for the staff 
position as on 1-2-1981 and those-who were recruited/acquired 
quisite qualifications upto 31-12-1981 for entry level posi-
ons, - for the next higher groups. While the quantification of 
nt was the criterim for assessment generally, no uniform 
ecific threshold criteria was laid down centrally'; it was left 
be decided by each Lab./Instt. As a result widely varying 

actices prevailed in different laboratories/Assessmeflt Commit- 

- 

;;'•-•' 

- - 	
- 	During its operation over the years some other 

fioulties/ anomalies were also noticed, including those relat-
to the orntion of the porcent.mge limits. Many of these were 
tified by the Issue of suitable amendments/instructions from 
e to. time. though mnriy others remained unr6o1vOd. 

. The High Powered Committee, .set: up to implement the 
ommendations of the Fourth Pay Commission in the CSIR. was 
o asked to review the fu -.-d n'-ing of the existing assessment 
merit schemes. 

' I 

	 3 
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MERIT AND NOR4AL ASSESSMENT 
SCUE4E 

Comnit
oonsid  

The reCofldatb0 	
f thiS 	t were 

	was 

ed by the G.B. at its eetiflg held On 23121957 
	ThIn 

11OW by diCU5Si0D5 
by DGCSIR with Member 

(Finance) 8fter 

which a schema entitled 'jntegr8t Recruitment and 
Asnrflt 

chmC' (IRAS) was circulated 
to the labOrat0rl on 

However, before this could be implemCflt 
	

certain other  issues  

and problet55 	
resolutiOfl were raised. These were 

at variguS forums and a revised docUmeI iflC0P0r8ti 
	5ome of 

these issues was jsSUe 
on 9-190 but tht5 also was not 

meat-ed. 
The present do.zmaflt 5uper5ed 	

all these documentS 
and 

a lso 
 incorporates the latest decision5 tek i the GB meOti 

Ofl 

26-4-90. 

0.8 	
The final scheme given 

herein (titled Merit and 

)ormal Asseasment Schee 
- 
MAMAS) has thee550mti featurea for 

assessments based on tbre5ho 	
qU:.litY criria. unifOrmitY ifl 

quantification of mark5 system of 
•'CT review etc.and 

jegT5tos 

cent and normal as5e55flt. This publicattOn supersedes pre 

instruCtionS on (i) 
RecrUttmt an. 

Asse' ii) Merit 50hem 

to the extent of topiCS covered under !IANAS. 

Since essl 	
of the Assessment Scheme 

entia features 	 those 

reaair unchanged, no fresh option 
i 	ssible to 

erned by NRAS s on 
1488 except to the extent mentioned 

in this 

document. 

IT ASO NORMAL ASSES6MT SCHYME 
 

MER 

-. 	
1. GROUPS w 

Ifl3 QUA.LIFICATIOMS FOR flWOCTIOM. 

GrOUPS 

entt 	scient1f 	
end tech teal 

5taff (inC1Udi 	engineering  

architect 	
5taff) are divided j 

	five grOUPS. namelY 

& ii (Support stft) 
GrOUP III (teC1)' Group 

IV 
TbI

GrOUPS 
- 

Scienti & GroUP V 
(flgjrCh 

Each 

grOU9 has 
a number of .  grades. The 

groups are described in Roman 

 1. 
and the grades within the groups are described in Arabic 

,Mara For exasPla 1(2) efer5 to 
th second grade in GrouP 1 

IV(5) refers to the fifth grade in 

Group jV. Since there is 

and
no 

concept of deai&tbon nd senioritY in this Scheme, what is ULUD 	

the grade 	
ld in a part1Cai' groUP- 

J i.z 	induct ion  

1.2.1 	

InduCttOfl j no1 made onlY at the lowest grade 

in each group. Norm811Y therefore a vacancy 

a ri5irg due to any 

reasOfl will occur at the lowest grade 
	

However, in 1l grades of 

GrOUPS 	
iV and V(A) the 

p0slt-' 
be filled Up at any grade 

except Grades I116). 
IIi() IV(6). lV(7) 	

V(A)(5)) 	1th the 

approval of Research 
Council/D1 ctor General for C1R 	

eadqU8 

ter5 provided there is an assessed need for 
the same. As alreadY 

mentiofled 	all positi0fl5 kill 
revert to 

the loweSt grade on 

V(A) 
vacati 0m. 	 staf 

The Engifleeri 	
& Architt 	

f 	Group 
	11, 

will ba governed by the proce re 
55 5iicsb 	

to Group 

staff except posit1oth 
pre_re sed 

pay scales of Rs.15002000. 

1800_2250 and 
20002500 will be filled 

UP 
by direCt recruitment 

	

per Group V(B) onlY though 
05it10r5 In prere5 	

scale of 

Rs.1800'2250 will be non_functional. 

-1j21 	
RelaXatt0fl5 i 

qualifitin5 Ste not 
permis51bl 

ØoweVer. these could be 
made in excepti0n3i 	

with the . prior 

- apPrOVa ..of the 
DGCSIR on the 

reCOUe3tb0ns of 
the Research 

CoUflci- 	I1Ii z-' 	
r.iX 1.9 	

1.]l 

• 	 - 	 - _CaseS for 
e
quial Ce of quali1iti0fl nay be re 

ferred - 	
CSIR 

• 	adqU8rters 	for 	approval 	before 

-- nOttfiCt0C0 	
for assessmert 	rpose5 	i1e aia 

admifli3trativ 
deciZiOfl 

in respect of 	
emploYees a5 

on to 

31.12.$1. 	
idelifles suggC5t 	by 	0lash Chandra COmm1tt 

including other relevant 
factors will be 

lcpt ifl view. 

There ma be pending cases of those who were 
in 

• 	eiCa as on 31.12.61 for equivalen 	
of q5ifjC5t0flS 	1th 

those preSCT ed in NRAS The 
labOr5t0 should refer such 

cases 

to CSIR )8quarters for decisi0fl. 

• 	1'- 



.55. 

GrOUP IV 

I. 

2. 

3. 

-- 4. 

S. 

j'l(4) p45005700 

IV(5) RS.510056300 

- do 

- do - 

AlD tOR$M ASSESE SCHEME 
 

P  '.Sc.(Sc.)/B.Lib.Sc ./ 

DiP. in of 3 yearS duration 
or 0uiva1emt piUS 10-12 

year3 relevamt eXPer6 

OR MSCf5LT or 
equivalent with 6 yeara 
relemt experience  

111(5) p0004500 

IV(1) Rs.22004000 

class 

1St C55Mech/HEfM1' ) or 

1St c1555 •5c./.5t 
cl8 

$.E. with 6 yearS 
peeME with ex  rj6 	

4 yrS 

exPe ' 	
(SC) with 

eT  2 yearS experjeeD 
(Engg) Minim' yrS of 

entCe relaXat)l0 
exp 
onlY i exCePtt00 cases 

IV(3) 	
•37005000 

1st cIa35 M.SC./15t l85  
BE with 12 yrS e%Pe° 

OR Ph.D. or corre5p0Ti 
degreeS in 0ther diSCt 

with original 
pliflCS  widel ed by orn as ev  
patefltS or pub1tCatb0 
Evidence Of leader5h 
with about 10 years Of 

R&D eXPience 

jV(2) 

A- 

MERIT ANDtIORH.AL 
AflSE6T SCUEHE 

1.3 	
a1iftCnti0 for 

new eutrant. 	.- 

Entry level qualificattOne have been prescr1b fOr eaCh 

grouP and releVbflt grade as under 
- - 	 S  

si.. 	
1alifiC3tb0 

	

No.. Grade 	
le  

-------- -- 
GrOUP I 	 - .. 

	. . 
	. 5 

VIi1 
5O940 	

tand 	- 

Group II 	
:- -. 

R.95014OO 	

ITI Trade Certificate/ 

Hatriculaui0fl (10 years 
in the ne system) + two 
years experiefCe 

GrOUP III 
.Lib.5C'D 1. 

in ngg./ 
111(1) 	 B 1400-2300 	

B.Sc. (Sc.)/ 

0 hX10b0)' of three 
years duration or 
eqUiVajet 

2. 	
111(2) R5 16429OO 	

3.Sc. (ScieflCe)/Bi 
D1P• in flgineerin' 

- 	 of three years duration 
or - 

equivalent plUs 3-5 yearS 
relevant excer1ece 

OR or 

eqUiVSl8flt 

Dip. in gg./Tech. of 
3.. 	. . 	

1II() s.200050O 	
- 

3 yearS rati0rl or equiVal 

pIUS 5-8 years relev&t 

exPeri° OR B.T8C or equivalent vith 
2-4 yrs relevant experience 

111(4) Rs.22004000 	
- 

duration or equivalent . 	 in 0gg./e 	of 3 yrs 

4.  
plus 8-10 yrs relevant 
exPerie OR 

	

- 	

BYrech- or equiva]00t 
with 4-6 yrs relevant 

- 	pereTce 1 

6 



MERIT AND NORMAL ASSESSMENT SCHEME  

Group V(A) 

V(A)(l) Rz.14002300 

V(A)(2)R5.l6402BOO 

V(A)(3) Rs.2000-3500 

V(A)(4) R.22004000 

3 yearS Diploma in Eng/ 
Architecture or equiVl 
lent 

3 yearS DiPloma In 
ArchiteCt1 or equi va  
lent with 3-5 yearS 

relevant 
experience OR 

EE/B.lech. 

3 yearS Diploma in EngC/ 
Architecture or equiva 
lent with 5-8 yearS 
rel't experience 
OR BE/B.Tech with 2-4 
yr5 relevant exPerien 

3 years Diploma in Engf/ 
Archite0te or equivb 
lent with 8-10 years 
relevant experience OR 
BE/B.Te 	with 4-6 yrs 
releVaXlt experience 

1.3.1 	ExplanatiO 

Cases of employees relating to 
period before P4ANAS COmeS into 

operati°fl (i.e. 
prior to 1.4.88) will continue to be regulated as 

per circulars etc. issued for the earlier 
scheme. 

S 

'I 

/ 

'7ii 

MERIT AND NORL ASSESSMENT SCHEl. 

. 	

..-.) 

2. 	
ASS 	

- ELIGIBIL1 AND 	
HO 

2.1 	
In this 

Scheme there will be no percentage restri 

for aSSe58met 
in 

any grOuP asse53mt will 
be on the basis 

tio
' . 
 of prescr1b thre5h0 

	Since 
thre5h05 are being prescrth 

in lieu of 	
Ceflge 

restrtction5 no relaXmtj0n5/c 	
will 

-bl

made without the approval of the authority which made the rule 

	

GB. 
	no Except for thone° are stiU eljgtb 

	for con 

V.Dovide1° under faster track 
5chOme under NRAS. there is 

	

 by asseSSmCflt from one 
grouP to the other 	

exi.~ ting  

jncUm 	
can nov0 

to tgh8r 
groUP5 against opefl 

seleCtbofl 

provi 	
that they have 

quired 
relevant qualifitboflS For 

I

IN tho
5 who ere in 50iC6 as on 1_281 

but coU not 
be cored 

the fa5te track schemO 
51nCe they acQUir the higher 

/ficti0flS 	
ter 31_12-81. a 5Cial 

proVisiOfl has been made 
ifl 

J. 
 scheme. 

2.3 	

Eli bility for consideration for assessment againSt 

	

a chaflC 	

will be determined with reference to conpletbon of 

equir 	'ength of serVi 	
j the 	

8chiflg aXim 	
of the 

for one year at maximum 
O the scale as 

given 

below in the table agaifl5t each Grade 
	

the respectjve Group. 

Table 	

jjgibilitY for assessmt/tCShOld 

	

GROUP & 	SCALE OF . 	

IHIH 	GE 
ELIGIBIL1TY FOR 

	

GRADES 	PAY 	
ASSESSMENT (Yrs.) OF TMEESHO 

. 	

MARK S 

	

2.3.1.1 	GROUPt 

Rs.740 	
and after 	60 

for one 
year at maximum  

N. 

 
of the scale 

 
 -do- 	

60 

Rs.800 °   

Rs.950.1OO 	
-do- 

Rs.1350_2200 

9 
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ERIT ND NORMAL ASSZSSMT SCI1E11 

GROUf 	1V 
aite 	60 

IV 	(1) ga.2200'°°0 	5,8.7,9 and 
remaining for one 
year at mxtmUm of 
the scale 

IV (2) .R5.300000 	
.5.6.7.9 and/or 	

80 

rematD- 	for one year 

at. - - 	- 	scale 

IV (3) 

- -. - 	- 
Rs.37005O 	

5,6.8 and at. maXimum 	
70 

4) 

tho 

 
m of the '0 	5.6 and 7 years 	and 	75 

scale 
at maximu IV 

j.4.19J0 
i.e. for the assessment year 	

199091 
55505sm0flt 	° 	GradO5 

j 
From 
Group IV iiil be 	

igibl0 for 
number of years of 	

service 	as 

$ciett6t5 IV(7) 8fter prescrth 
yV(6) 	ond 

belOW 
at. maXimum 	7 

IV 	(5) Rs.51O0620 	
5,6.7,8 and 
of the scale 	75  

IV 	(6) ps.5900-6700 	5,6.7 yearS 

jY (7) Rz.5900730° 

2. 3 - 1.6 GROUP V(A) 
60 

V(A)(l) Rs.14002300 	
5,6,7.9 and 8fter 
remaifli.TIE f or one 
year at the maximum 
of the grade 

V(A)(Z) 
g.164029OO 	

6,7.8,10 and aftor 	
65 

N. 	e aining for one 
year at the maximum  

. of the grade 

5,6.7.9 and alter 	
70 

a.20O00 
V4A)(3) 

remaiflj8 for one 
year at the uiax.imum 
of the grade . 

75  - 
V(A)(4) Rs.220043°0 	

-do- 

V(A)(S) Rs.30004500 

6 	ResidCY 
period undCr review 

11 

- ---,,- 

tfF.EIT AND NORMAL ASSESSMENT SCUgME 

2.3.1.2 	GROUP II 

11(1), Ra.950-1400 	7,8,,9ll and after 
	60 

remaining for one 
- 	'- year at Maximus,  of 

- --.- 	- 	the scale 

11(2) 	Ra. 1350220. 	 65 

- ".I1(3) 	Ra.1400-2300 .-do 
	70 

I1(4) 	Rs.1640-2900 
	

75 

11(5) 	Rs.2000-3500 

2.3.1.3 	. GROUP-Ill 

111(1) Rs1400-2300 5,6,7,9 and alter 	60 
remaining for one 
year at maximum of 
the scale 

111(2) Rs.1640-2900 6,7,8,10 and after 	65 
:--- 	remainIng for one 

year at maximum of 
the scale 

111(3) Rs.2000-3500 5.6.7.9 and after 	70 
remaining for one 
year at maximum of.  

-. 	 - 	- 	the scale - - 

111(4) R.s.2200-4000 / 
	

75 

111(5) Rs.3000500 	-do- 	75 

111(6) Rs.3700-5000 	5.6,8 and at maximum 
of scale. 	75 

111(7) Rs.4500-5700 

	

Staff in Grade III (6) of Rs.3700-5000 who have 	acquired 
qualification equivalent to those prescribed for Group IV will 
only be eligible for assessment to Grade Ill (7) of P.s. 4500-
5700. The condition of first class wiil. however. -.ot be 
applicable in these cases. 

6 	Residency period under re'.iew 
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MERIT AND NORM.AL ASSESSMENT SCHEME 

2.4 	Notes 	 - 

2.4.1 	
Those who have aiready 8vailed of three chances 

befOre 1-4-88 and were not• €uccezsful, will be allowed an addi-
tional ch-nCe for assesSflsflt from j-4-88 withOUt percentage 
restrietj08jt to the conditiofl that no further chance will 
be allowec' under NRAS. Thereafter, MAMAS will ply. 

2.4.2 	
Those who -'eve ot availed three chanceS and their - 

5s
seSSmertS became due before 1-4-88 under NEAS. will be allowed 

 

third chance of 835ssment with reference to the maximum of the 
prerevised scale subject to the conditiOfl that the number of 
chances will be re5trict to the number adni55i6 

ast5 thresholds will be 10% marks 
2.4.3 For norm. aBse  
less for SC/ST assess 5. - 

plaflat100P 
2.5 	

x 	- 	 - 	- 

2.5.1 	ThresholdS for 
assessment are given against each 

Grade of the respective Group. 

	

No relaxatio 	
ange for any 

resSO' whatsoever is permissibl
e.  

ReclaSSifjcmtiOm of a pOsit 
	will - require prior 

DGCSIR 	
on recommeflt.i0fl5 of the Fesearch Council 

approval of of 
2.5.2  

the Lab./Iflstt. 

2.5.3 	
AssesSment period wi.11 be the finanC1 

	year - and 

assessments will be done once in a year. As far as ossib1e these 
should be completed by 30th September of the year. 

2.5.4 	Only 	
1igible eaplOYees during the year upto 31st 

March will be cc.,nsidered for assessment. 

2.5.5 	
For Groups I & II the stipUl8t. 	

egardifl minimum 

qualification is applicable only to the per CSIR service.
sonS inducted on - or 

after 1.2.1981 and not for the personS in 
	

befpre 

1.2.81. 	 - 

2.5.6 	
Staff in Grade V(A)(5) posSeSSing 	

a1ificatb0m5' OX 

SE ....E.Arch. - or equivalent will be iigible -for consideration 

for a
sse5SImt to the grade of Rs.15002O re_revised) and 

Ra. 3700-5000 (reVised) on eainiflg for one year at maximum - of 

the Grade V(A) (5) as a one time event. Such positiOnS will 
revert to the lowest .de in grouP V(A) on vacatiofl. 

ScientistS A/Al with M.SC./B.E. or equiValeflt 
i5 

2. 	 e e 
service with CSIR as on 1.2.81 but not recod for assessment 

o far will be c
onsidered for asSeS5flt to Gr.IV (1) irrespec 

'ength of service every year till assessed. 
. 1ve of their 

	-. 

5.8 

 po5e55 quali 

Those LYA 
Group Ill & ?(A) who did not  

jcat' 	

of the loweSt Grade of these GrOUPS Ofl l28 will be 

for consideratton for a55555 
	UPtO Grade 111 (2) & 

(R5.1640_2900) only. However, if conditt° of qual1ftc 

iofl in 	

of thosO in poait° on 1.2.81 in GrouP5 1 & 1 

scales of 	
.260350 (Revised 	

5.9501i00) 	and 

(Revised Ra.1400'23O 	
has been relaxed as an eXCeP 

-700 
I li

case by the DGCSIR b virtue of 5quir1m ePeri6e, 
skill etc. . ab$e58!mt of these personS can be C0n 

sod 
f4ered .,tO Grade ii (3) 

in the 5ie'of Rs.14002300 ar. Gra 

scale 
(4) in 	

of R3.2200_4000. 
the 	

. 	. 	- 

prerevi5d grades of Ra. 225-308 and 
Re 380 . 	560 

eCt1 ' 
baVe be omitted from GroUPS I and II re5P'' with effect 

i'frdmn 1.2.1961. . The procedure for implementation ir given in 

25.9(A). 	 - 
5 

III (exCePt Gr. 
The posit 	in GrouP 	

111(6) and 

111(7).' (excePt jV(6) and jV(7)) and V(A) (exceP Gr. V(A)(5)) 

norms filled UP 
8tthe entrY 1eve of each Group except if 

0ther 5° deCid6d by RC of the re ctiVe Laboratory/1R in 
the case of CSIR 8dquartCrs. the caSC be. However. 

if considered necessary. n Grade Iv(6) & IV(7) will 

be made by CSIR HeadQU rs with the 
8pprOVai of the President, 

cSIR 

2.5.11 	
Those who have 

completed 5 years as on 31.3.90 in 

Grades iV(5) & IV(6). the due date for assessment will be 1-4-90. 
For others the due date will be the date on whiCh they comp1te 
the residency period of 5 years in the respective grades. 

..,. 	N 	 ..-. 

	

-- 	 . 	 .. 

- 	 --- 	 - 	 :- 	- - 	 - 	 - 
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3. MERIT ASSESStWNT  

3.1. 	
10j4ucti 	 •-.. -- 	

. 

CSIR 	a centrally oe&tad 
merit prmmotboa 

va1cO jncreZneD scheme for- 	
O10 	fr 	the 

revised radO of Rs.
° for merit aae855t to the 

rvnd * 

grade 

t
Rs10030° i

.e. fr0 Scienttt E11 	
58ttt F).

The pt° 	
under thin s:heme werere5tric 	

Oft 

totalbeT ofpt5 in each grade 
with th 	

that; 

tot,alber of pr.mOte in one calendar year will not exceed 

25% of the above coiling. 	- 	. 	-. 	 .., 

. 1 .2 	- - The 	.cedur0 CVI 	xaminatt0D of the ca5 

the aorat0rY/CS level based 
On comments of rmfarees. 	The. - 

after. such cases were placed - .fore EC for gradi 
	either as 

to be considerod .ur merit prOmotiOn or 
'v317 good' 

to be considered for advance sncremeflts not eceedi two at a 
time. The '-. ommendatiOflS of tL EC were placed before the 
Central Merit pronoti0fl ittee the CSIR (cOflSt1ted with 
the approval of Vice_PreSjdt. CSIR) for its conSider8tin and 

fthal recomnend8tb0m5 

3.1.3 	
The procedure followed earlier was tjme_CO5thf 

cumbersome and defeated the very purpose for timelY recoitt0fl 

and reward for 0standto 
inovate R & D work. 	 - 

 scheme 

3.1.4 	- 	
t eas. therefore, felt necessarY that 

the 

may be simplifi so tb-at the merit of a 
is rewarded quickly It was also pelt 

ece55& to en5Ur that 

brilliant young scientists could reach the jghe5t levels by the 
time they reach their mid forties. 	

cOrdimg'. a HiSh° red 

Co,mittee reviewed its f
flCtiOnin and prOP° 	

an 5jegratad 

schem° for Merit aud normal assessments uptO the level of Grade 
IV(S). (i.e. from grade IV(4) to IV(5)) The new schane 
recon1ti0fl of - cent for scientistS 

engaged in research work' 

based on higher thr5h0ld 1iitS jithin 	
noThl ase55me 	- - 

-.  
system- 

3.1.5 	
The new scheme visage5 intrOdUtiom of th. 

senior positi 	
i.e. Senior Fellow. Distiflujd . 

Fell0 - 

Shanti SwaruP 
5tfl8gar Fellow.. 	

ereas the firsttWO of these 

are meant for outstandi 	
young cSIR scientiStS. the' third is - 

open tO 
0standin Scientists from outside the CSIR 

system as 

well- 	
These are merit appOfltmeflt5 without administrative 

 

responsibilities and are intended for the most diStijad 

$'efltiSt5. 	
The normal retirement age of 60 will not applY. 

	. - 

Snt SwaruP 5
tnagar Fellow ut a suitable tern will - be p_ - 

scribed. 
 

3.16 	
The revised scheme supesede5 	

sting centrally 

p:o
mot ds'ce jncrnent schemt which will be 

merit  
to optCCS of ye-:1a' 71(b) only. 

p1ERI.T 	p40l'L 	
SCEM 

General 	 - 

m 
meri assessment scheme applies to all Scierv 

in grouP IVU) to Group IV(4). 
This scheme a150 8ppli5 from Group 111(3) 

uptO 

j8 pr.vided the tncwubent5 osse55 entry level ualiftc5ti0flS 

f 
Gro-' 1V and are 	

gaged in R&D 8tivitie5. 	
However. condi 

of.ftrt clan5 wilt otaPPlY . - 	- 

For the aforemefltt0m0d merit, scheme. thrè5h05 will 
sigher than those prescribed for normal asses5mt5. 

OTIl' thosi' 
scientistS in the aforemefltio1 grouP5 

0curO at lea"t 225 marks in three years and 300 markS i 
years. s the -se may be. in their APARS will be gible 

for 00sjdeti0fl U .sr the merit scheme. 

The merit scheme will come into force w.e.f. 1.4.88. 

3.2.6 	

be perr155tb 	either 
No advance incr6m05t5 will 

on 

it assessments. 
moms1 or mer  

3.3 	
yellows Scheme 

3.3.1 • 
	igibtlit)' 

CSIR only for 
Personnel 	

Appoifltmt as 

- 	Scientist lV(4)/15 	
Senior Fellow in the Grade of 
Rs .5900_20 067  

cientist 
- 	IV(7)/Sr. Fellow! 	

cor 	
j$jngu shed Fellow in the 

S 

Grade Scientistlfhctors 	
Grade of Rs.7300_b007800 

(From any source 
- 	j0ldi0 CSJR) -

- 	
- 	-. 	 - 

- 	 - -- 	

-..,'--- 

- . 	

ShantiSr 5atnagar Fellow 
Eminent ScientiStS 

-'- 	
& 	(Rs. 8000/- fixes) 

both from within  
o1.ic 	C 

3.3.2 	SeleCt 	Procedure 

j3.2.1 	Senior FellOW 

3.3.2.1.1 	Applicati0ms will be 	
qu ired to be submitted in the 

prescribed form as at anneXure 3
. 3.2.1.1 (A) 

3.3:2.1.2 	All Scienti5 	Gr.IV(4)i5 	
0ld be 	jgible for 

consideration for Senior Fellow. 

15 
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R1TAD OHAL ASSSHT 
gE 	

MhL ASSESSMENT SCHEME CF1T, AHO NQ  

... ¶ 

3.3.2.1.3 	All sienti5t5 desiro 	
of being considered wi1 

have tm opO5e a 5uitable 
preCt/Pr0r. - 	

After approval of the project they 
will  be given 

	

jeS 	
to pursue their project(s). 	

Progre55 	Ofl 	the 

3.3.2.1.4. 	
ApplicationS will b given.OmhY 

QØ ifl a part1cul 	
will be evaluated after 2 years by a coamittme of

essful 
• grade 	 •. 	. 	. 	

exerts et up by the DGCS for contiU° or other 

• 	••,: 	-- - 	 - 	

project or subei5Si 	
of the ne project 	

coeQUent 

3•32•j5,Th0 app1iCSti0 will ae 	
•.be given throU 	

te 	
0 diSComtj8ti0fl 	

•ompleti0Th of the preViouS 

Director of the Lab./Head of the DiviiOfl in the case of CSIR 
	ti0() 

Hqrs. th0Will,. 
foard,it.. duly verified, 	

4ith hi 

remarka/C0t5 - withi 	
mnth of receiPt to the DGCSIR. 

	)O 	 Hotes 	
. 

appliCati0 will be witeld by the labOat0. 	•' 
A threshold of 85% has been prescribed for merit 

3.3.2.1.6 	
AppliCatiOflS. wi11 be Bent to tee referees. to be 

	2
ent at the Grade IV(4) level. The same high standd will 

selecd bj CSIR. Only those obtaifliT 85 per cart 
.ks 	

criteri8 for selection as S ior Fe1low az Distiished 

8
ggreg&te will be assessed by committees 05jtut uflde Para 

	wsre 

	

.e32 3 2 	
As fat as 05sib1e one of the rE ..ree5/eXPeS fo' 

3.3.2.1.7- - . - 	

-.-• 

3.3.2.1.7 	
DGCSIR with t1i approval f 	

. CSIR wil 0onstitUt6 	
1 be an eminent expert from 0utsid th couflt. 

suitable committees of eminent scientistS and techf1010.5t5 in 
	.... 

the broad disciplines to consider these 8pplicatioms from time 
tm 	 hanti SwaruP 	

tn8gar Fellow 

time. 	
The referee! comments will also be placed before these 

committS who wiU also have a discussi0fl with the assessee 
r 	

3 2 4.1 	
A suitable mechanism for operati0 of the scheme 

before they finalise their 	
In case of thoSe - 	

devised and notified in due course. 

recommended by the committees, a 51table proposal will 
	So be 

made for the provision of find5 and other facilities for then 
approved project. After the appointment 

	
d the specifif1C 

prop05 for research activity has been 
approved by the President 

, - the approved project wi 
ll also be placed before the 

CSIR 	

• 

Resea 	Council. 	 - 	- 

- 3.3.2.1.8 	
Those selected will be given facilities to pursue 

their pjectS. Progress on the projects will be evaluated after - 
2 yea by a committee of eminent experts set u by the DGCSIR 

	- 

for ccatinUiOm or otheiSe of the project or submission of a -, 

neV p3eCt co
nsequent on the disCofltlfluatbom/5 	

55fU1 comPle 

tion of.tht previous project(s).  

- ------------ 	

- 	 - 	 •- - 	 . - 

3.3.2.19 	
Final appointments will need approVa10 President 

	 - - - 

CSrR.:.? 	. 	 -:- 	

- 1-1---- - 	 - 

3 2 	Distinguished Fellow 

those eligible wi1 be considered by a 

commit.tee of high lev 
Merit of el experts costitUtmd by DGCS1R with the 

	- 

appr 	
of VP. CSIR. No nominations will be jnvite. 

	- 

3.3.2:2.2. 	
Those recommended by the abe 

00 ttee will be 	- 	- 	- 

requested to give a project. 	- 	

• r. 	 : - 

3.3.2.2.3 	
The project will then be evaluted y 	

the above 

committee. 	 - 

3.3.2.2.4 	Thereafter the - cases will be dealt with as for - - - 

Senior Fellows 	 - I 
16 	 1 	 17 

00  - 	 - 	 • 	
. 	
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SCHEME 
MERIT A 	NORMAL ASSESSMENT 

R1T AND NOAL ASEG S 	T 

GrouP5 

RE 	AND I 	Ind II 
4. WT PANKI. 	 . •.1.4j.Gr0'1'5 

comm1tt6 	as under 

cOfl5 	site separate area-wise 
1ijjll 

. .• 
•. 	Expert Panels 4.1 

Nominated from a 5ister Lab) common 
) 	all 	cc..'i 

- 	 . 	 - 	 - 

the areas 	for 	eXPer L- 	

- 	
Director or his nominee 	

) tteea 
. 

. 

- 4.1.1 	BC 	will 	lay do 	and decide . (one) 
level experts. 	one of 

•. -- 	 •..r.,..- 	 . panel-s. (two) 	
Spei50rY be from outside the CSIR 
which will • 	.. 	 • 	 . 	 - 

panels will be prepared 	
separat? 

approva 
system 

4.1.1.1 	Area_wi58CxPert 
all laboratOrie5/' 	

HqrB. with the 
For 	this 	purpose 

- 
Chaiam 

for 	each GrouPfl 
RC/DGCSIR 4, t..a case of CSIR Hqra- S&T 5taff working 	in 	th 

ZO 	
,.,an,Altermate 

his nominee in each cothttee 
of 	the 

will b.- obtained from the may 	be 	5ffjCiefltly 
suggestions 

D1r4 	..or or one expert in each committee 
At 	eazt 

area 	and 	members c 	
he RC. These panels 

j n de both insIde (CEIR) and 	
øu1de 	experts 

m 	be 	called 
large 	and 	will 

sciefltista and 	
00hf1010gi5t5 abroad (who 

incluiflC Not4 	 (Admr,.) will 	con - 
. 	. upen to act as referees.. 	. For• CSIR 	

dqUarters ioi 	Secy 
in view the constU 0 fl • 	I 

- a 	period 	of,  
4.4.1.1 

. 	

the AsstS5mCmt Committee keeping 
3titu 

The 	Expert 	Panels will be valid for 
be 	constitud ed for Labs./Instts. 

4.1.1.2 
three 	years 	after 	which they will have 	to 

can be added with the approval of BC during this 
• 	prescr 

44.Z Group Il 	 by additional names Separate area-wise committees will be constitUt without affecting the tenure. 111(2); 	Grades period 

be 	freely 
•2.1 for as5eS5mt from (i) Grades 111(1) and 

& 	(iii) Grades 111(6) 	
as under: 

Uptodata 	copies 	of 	these panels 	will 
the same will also be 	kept 

4.1.1.3 
.jlI(3). 	111(4) 	and 	11I(5) of RC ) common 

available to the S&T staff; copies of 
. 

Chairman or Specialist member ) member5 to 
- in the library. Chairoan 	 ) all cOnini 

. 	•_• 	

. 

 te5 
. 

. 
-. 

-. 	 . SelCCtiOfl of Referees 
4.2 

be three Referees for Peer 	
vieW. . 

omr (one). 	
Director or his nominee 

. 

4.2.1 	There shall 
be se1ectd fm ot of the 	list 

- 

Expert frm related area from a 
. 	 ) 

4.2:2i 	. 	One 	Reree js to by the asseSsee from 	the 	ea-wise;. 
• 

-.. 

Meabr.(9e) 
• 	 . 	••.•--.• 

. 	 . .. 
of 	three Referebs suggested 

• . 	 . 	

-. s iterCSI.l- 	....... 
•- 

	

Three experts. 	of whiCh at 	least 
Expert Panels. 

• by . 	th •. . 	 . Mmmbers 	(tee) 	two from outside CSIR system 

. 4:2 3 	
Two other 	Referees 	are 	to 	be 	nominated 
. Expert PaflelS. . 

• 

Director from the list of Area_Wise 
. 	 . 

of experi oim: Chair an/A1terte Chairoan at least 
- The Referees should have at least 7 years Committee 4.2.4 

the relevant field. 

- 	

Director or his nominee and 

ence 	n 

. -. 	 •• - 	

one expert in each 

	

- 	 . 

	

CompO5Iti 	of Assessment Comttees 
. 

• 
Note 

. 	- 

the 4.3 
Committees wi 	

be prepared area-wise 

- 	 - 

4.4.2.2 	For 	SIR headquarters. DGCSIR will 
	conStit1 

the cOUStitutiOfl prescribed 
43.1 	The Assessment 

approved areawise Panels. 
• 

Assesent Comm1tte 	
keepia 	in view 

- rom within the 
SC/ST categorY 	in 	each for laboratories. 

- 	. 
1here 	small be a member of 

. 	 - 	 . category 	eplOYeCS 	are 

5ssent 	C0tte 	
in which reserved 

. 
r1rg ccr 	:dercd 	

for assesSr.t 19 

S 	- 	 - 
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MERIT AND NORMAL AZ5E5SMT SC1EME 

 GrouPI' 

44.3.1 	
Separate area_Wi5C 0itee5 

Wi 	be COflSt' 

RC in tha Laboratonles GCSI in tbe CSIR HqrS- for 

asses5 

from Grades IV(1) to IV(2). and V(2) to IV(3) 
	.d lV(3) 

- 	IV(4)- - 	 - 

44.3.2 	Assessments of 	
s lV(l). jV(2) and IV(3) 

	

Grad- 	
.  

Chai8fl 	- 	
Chairman 	

)these member oRC ) 
-  

- - 	- 	
-- 	) commOn 

- 	- 	-...- 	
..-... 	)erstO 	- 

comma 
) 	 . 

Member (ode) 	
Director or his nominee 	- 

) 	 - 

Member (one) 	
Expert from reated area froth a 

 

- 	sIster CSIR jab 
 

Meabers (thr) Three expe5' of whiCh at least tWO 
from outside CSIR system 

OrU Chairmafl1Atte Cha&&fl 
OreCt0r or his nominee and at least 

o 	
the area_wise 

ne Expert in 	
Cittee 

44.3.3 	Assessm
V(4) to Grade IV(S) 

ent from Grade j 

The entire RC will constitute tbe Assessment Committee 
down in CSIR circular No 2(l3/l)/58 	

dated 22-7-88. 	in ca 

areas of all 3sseSSeeS are not covered, experts in these area 

may be 0_optcd. 

airman of. RC 
-. 	Director assesSee  

- 

.One.ExP 	
f in the area o 	he 	-. - 

Total, members present 	
lding above 3 - - 	- 

shoUlâ be more than 5 of the total 

	

 - 	- 

5tnh of EC -  
For CSIR lqr-. the :assessmemt cOmttee will t 

constituted by DGCSIR with the approval of Vice president.. CS 

under previoUS Bye-Law 59(b) 
m proved by the 

0verni0g Bo 

till modified. 	
More tb-an 50% m.f the mezfler5 (inClU 

	ti 

chaian) and the expe coveri 	
the area of specialisatbom 

the assessee will form the quor 
	- 

note: 	
/ 

44.3.4 	Alterflati 	nan 	
fmr. Chaiam and Expert Manbe 

, be specif° while 	
the Assesseant Comnittea 

If due to some 	
voidable reasoms, the Chaiream is not able 

atter.. alterflati 	
Chairman wli. be the Chairman. 

11 
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of Grades IV(5) and lV(6) 
	- - 

ThC 	
855558mmmt5, 	

to be don centr11 bi the 

Separate comxatt0S be 50t u for the d15CtPlCS 

bY Techl2tC8l AdVi60 5oardS (TAB5) 
	

maY have been 

jtUt 	
from time to time tm 

th 
cSIR. In additiOn One more 

	

'Zo

te 

will be set p to: cover area5/d15Cit 
	

as maY not 

, 	
covered in anY of . 

 the TABS as a150 for scientistS in 

*'c.3 	
Chairman 	

Ch5t 	
of- -.CoLeru TAB/5t.Tan or 

- 	- - 
	member of AB. 

. 	- three 

Members 	. 	- 

three - 
- 	- 	Exper 	, 	- 

Ex_0fcio 	cSlR 
amber 

bers 
Chairman. DG and three me 

m.

.../A,teroate

bers.  

At this level it is notece558 
	be covered by n 	

that the' paiC 

of speCiahj.satboU of each of the 855e55ea5 
res of the committee. ji will be 5fftCtem f the broad area 

44.3.4 	
The  comm

tituted by DGCSIR it 
covered 	ittees will be COns 

the apprOV&l f VP. CSIR. - 

	

- 	

'.-w.-- -'-- 	- 

'-5 - 	 - 
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KERIT AND NORMAt ASSESS MT SCEt ' C  

44.3.6 	GrouP V(A) 

 

Cha1rm.l 	
ChalLiflan or S eCia1it member of RC ) these are 

.-,...- 	
.•- 	

- 	 ) COfl mel 

. 	 •,'- 	-. 	
) era to all - 

- 	) cot 

-er (one) 	Director orhfi 	° fl0m 	
) 	. 

Member (one) 	Lxpert from relatei area from a 	) 

5-.:aiater CS1Rb 
lean 

Members (three) 	
Three experts. of which at. 
two from outside CSIR 

Quor 	Chai8 	.. 	 -. 

Direct.- 	om1ne 
and at .ea5 -e)ne EXpOX't in the areawiae ..jttee of -the assessee. 

Mote 	 . 

4 a HeadQuarts. DGCSIR wil]. 
,4,3.6.1 	For CSI 	

the 

Comm 	 .g ittees 
 eepLn in view the constitutiefl prescribed for't 1abo' 

ratories. 	 - 
-• 	 .• 	.. .., 

.' 

.'e."• 4'. 

....... .. '1 

•.--:: 	
i,-:...:. 	 .- 	 . 	-.- . . 

.... ... .. - 	 . . . 	 *. 	

. t•.. - 

....................... ..... ... 
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HERIT AND MOWIAL ASSE' SCEHZ 

SRO 5. WORK. SELF ASSESSH AND 
	

REPORTS 

s 	
Annual porfO!1 	

8nd Appraisal. RepOrt (APAR) 

APAR i 
8pplice to emplOYeea of allroUP5 and 

IMP; grade5 and will 00fl5t of two parts' 	- 

part j: Self assessment report by the 
	e55 	and 

by the 	
8pOrtin/ 	

g officer based 	
or. 

al"taskS. 8ccomp115h work and S&T 0utpUt' This part of 

sived 5pprai88l will be open and 0_conftdèmti' al 
	car'Y 

VVM 	 ja tage. 	 .. 

- 	Part 1l 	
AsseS5memt/ai 	

of 'be! vioral 	s- 

	

This part of the 8pprai58l will.be confdent1 
	and car. 

pec  
25 •. 

ght8ge. 

	

The total AFAR markS in a year will 
	100. 

5.i.2- 	

APAR marks wil) be awarded accordimS to 
	the 

555e55ee5 rating on a seven p. t scale., as under 

Outatan 	
100 mqrks 

	3,1 

Excellent 	
. 

- Very good 	
5

' 
 ark5 
marks 

Good 	
- 6 	— 

Satisft0 	
6 wark5  

35 
'Fair
Poor 	. 	

20 markS 0-20 (FT) 

	

AFAR. 5ordiflg to the new profo'e prescrib 
	•for 

t
his purpose, ceS into force from the current year (1990-91). 

• 	

For all assesSmentS falling due during i988- 
	and 

198990. AC earlier prepared nay be used for asseS5mt pur 
and yating may be converted into new 7_point scale by the 

-r- As5C5'"' 
Committee for these two ye8rs. 

- 	. 

5.2 	Th 	
"Work Rep"rt (SiR). "Self Asses5mant Report. 

and ADDU11 PerfO' 	
Appraisal geort' (AFAR) ..hereVer 

j the document will be defifle( 
as nder' 

- 
Work Report () Report of an assessee On the work 

don by him during the 3ntire periOd on the basis of which he/She 
is .o be conztded. for assessnant. as per profoa at 

5.2.1 (A)- . 	 . 

.-. 5.2.2 	

Self AsseSSmant Report (SAB) A candidates 5tate 
for the 

purpose of APAR. 

meat of work dome during a year  

- 5.2.3 	
AnnUal Perf0an Apprai5 Report (AFAR) 

	Report 

of appraisal of a candidate'S annual erf0mm' which gives 75% 

.jghtage to SAR and 25% 	
g
htage to the asseS5mt/ apprSisSl 

Of babe 	
8spectS - 

23 

22 	 a-.. 	. 
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 ASSEGSKINT 

 

6. pIGEDUR FOR 

6.1 	
Apporti0ni 	

of marks for normal 	
'nd marl 

- 	 - 	 . 	 - assessment 

6.1.1 	
Groups l II, .111 & V(A) 	- 	- 

- 	.. 	-- 
	

8jghtage(%) 

I) .. Annual Per jance Appraisal- 
 

Reports 	 - 

Ier 	(performance j1udiflg 

	

i) 	50 
trade test in Groups 

 

11(2) and V(A)(1) &V(A)(2) 

6.1. 	GrouP IV 

formance 

 

- -. 	Appraisal Rep..rts 	
30 

1) 30 

Referees' commentS  

- 

40 

1nteieW  

/ 6.2 	Notea• - 

- 

6.2.1 	

For second and 5bseqUeflt assessments. uptO 5 marks 
will be awarded for each year of experience (to reach the minimum 

 - 

prescrthod for jgibil1tY) in the intervi6 marks, provided the - 
APAR for that year is satisfactory. Marks will be given on this 3 years. 
account only for a maximum period of  

6.2.2 	
For normal assesSmemt from Grade 111(2) to 111(3). 

111(3) to 111(4) and IV(3) to IV(4), 
suitable bonus marks be 

added to enable them to reach 
the prescribed thre old if 60% 

marks have been obtained jn peer review and inter!' (combined) 
prvid..1'-- CRs/APAB. as applicable, are better .thafl'.: good 
Simi1arb those who àbtain -more than 6O%m8rk5 -In peerT review. 

and. inte.rvieli 
(combined) and Ci/APAR5. a5 applicable, are graded - 

;.'good."- nay also be given 's..itable bonus marks to . reach. the 
prescribe threshold. For the second and subSeQmt chanCe-S these - 
bonus marks.Will be adinis5ibl if, after ttalli 

	peer. review -- 

marks. APAR marks and interview marks j0ldiflg exerience marks - 
as nry be awarded under Pars 6.2-1. the total exceeds 60. 

6.2.3 	
The bonus s.arks will be appiicable in normal a55eS5 

ments for 1988-89 and 1989-90 only. Thereafter proViSiOflS in 

"-.-
.1 and 6.2.2 above, Will be revieW 	

5long with 

pareS 6.2 	

thresh 

olds. 
 

6.2-4 	WhereVer 	
tiOflS/b 	marks, 	as 

prescribe 	are a
pplieG. it shall be ensured that the cumulative 

effect of these 	
ightage5 will not have the effect of bringing 

the threshold below the ..satiSfaCt0 	
level as described 	

tha 

7-point scale in Pars 51.2.1- 

24 
- 	 - 	 . 	 - 	 -  

Proc durO 
- Lists of those being considered for merit and normal 

ass 	

will be prepared separatelY and placed before the 

in alphab 	order.  
ittee 	

ewing 

463. 	

The Belf assesamnant report and the work reports, of 

e 555e without the remarks f the Re 
Øfficer will also be placed before tli.5e committees. 

;3.3 	- 	Marks will be awarded 	
the committee - far. each 

- 5558550e after the interVie 

6.3•- 	

The sealed cover with referees markings will there 
, 	 . 

,fter be 
opened and marks noted. 	 - 

6.3. 	
The 8 sse!ees in whose cases referees' -ommea 

	have 

not been received may also be intervj ed. b 
	

5esment 

jttee and marks awarded for interve 
	

.erfter. the 

Asses ent Committee nay authorise a small grouP 
	

of the 

committee to fil. ise their assessments in due course. on receiPt 

of referees' comments. 

6.3.6 	
The APA-R.5 will now be seen and marks added. 

wherever rele 

The bonus marks 
will than be added,  

i-- 	vant. 

6.3.8 	

The committee will then prepare two lists seParat' 

- - for Merit & Norma1 8sseSSeeS both in order of merit. In each of 

-, . 	
cases list of candidates equal to or above the threshold

these 

h.
- -. will be separated also fl 

order of merit. This will then be 

- recast in the third list in alphabetical order. 

- 6.3.9 	

The third list as above will be placed before the 

- - - 005P€tmmt authority fo approval. The comPetent authority 

gill 

- ... also be 	
ld of the candidates whose resultS are yet to be fina 

- 	

. - Used for whatever reasOn, 1lOd1mg non_receiPt of all - the 

- 	reree5P_. 	- 

6 4 	
No.85 

6.4.1- 	
1Y n0_quantifi8d poiO of APAR 	

be placed 

before assessment committees at the time of interview 

64.2 	
All members n the Assessment Comml 

	should be at- 

- 	
least une rank higher than the grade for which assessment is 

- 	being made. 

- 6.4.3 	

Provision of alternative Referees may also be kept 

- - while consti ting the list of Referees- If any Referee does not 

- 	
send hisTher views by specified date or he/sh! refuses to give 
comments, another Referee chosen out of the list of experts may 

- 	be approaChe 

25 
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j MERIT AND HCIP1AL ASSESSHEN 

6.4.4 	ile 	
0nstituttng AssebSmOflt Committees efforts 

- 

sr.ou1d be made to have expertS other than referees for peer 

review. 	
However, in the event of nonavail jilt.y of such ex 

ports referees could be members of the Expert CommitteeS. 

6.4.5 	
All expert and referees will be selected out of the 

areaWise expert panels prepared as per pars 4.1. 

6.- b 	
NormallY asseSsment for onlY one year 5hoUld be s 

 dox- 

in a year. But whe more than one 
855essmeflt becomes necesarY 

for nY reason whatsoever. it would be neceSSarY to: 
es for each of the ZrI 

have separate aSsessment committe  
years 

 

hay;- Reparata rcfer.eing done for each year 

g& separate Self As5esSment Re?orts and Work 

Repo:t5 
assessments 	-:.r each year 

4) 	 have se,arate 	
in a 

p0ceediflg5 	each aaseSSIemt 
separate 5jtting.  rate.i for each year. 
committee meeting be drawn sepa  

There is no movement frc one group to another. For 

vacant positions to be filled UP 
- whether at entrY or lateral 

entrr levels (wherever permissible) - 0fficers who were in poi 
tion on 1.2.1981 and acquired qualificatiom5 of next higher group 

after 31.12.1981 could be 
00nsidered along with other5 who apply 

against advertised posts. Any of the departmentai emplOYee(s), 
if selected, be appointed by being allowed to carry his/their 
post(s) over and above the number of outside candidates selected 
against the posts advertised. Wherever posts are not adverti5 
in any partiCular year, or if advertised do not cover the spe 

cialiSatjofl of any particular 	
of above 

categorY. special interviews may be 
5 anged for them only as a 

one timemeasure. Their selections will be on acquiri 
	a com. 

5rable level expected in open recruitment to such positi0fl5-- 

6.4.8 	Change of 	ll1beb0 	to optees of erst - 

while Bye-jaw 71(b) to HANAS w.e.f. j.4.19." iI and 
as a one-tine meas . - 

,2re. Placement of such personnel in GrouP 	
IV will d..pend 

on their-- possession of entry level fl5lif1ti0n5 as 
	on; 

31.l2.198- They must exercise their option within 3 months of 
the issue of this scheme and any option thus made will be final 

and irrevOCable. . - 

6.4.9 	
Option will also be allowed to emploYees covered 

un° NRAS for Bye-laW 71(b) provided such enploYeeS have not 

hb 	
under ERAS and were governed by the prOViSioflS 

tan any benefit 
of Bye-Law 71 (b) as on 1.2.1981. 

Ak 

MERIT AND NORMAL A5SESSNT SCREHE 

4.10 	
All 5cientifjCa 	

techn1 posts in the National 

Sbs./In5ttS 	

and CSXR Hqra. are created on lunctiom8I needs. 
are advertisod and 8ppointmem made On merit through 

corn t1ec5. Similar!?' assessments based on threshold 
ar delinked from the availability of vacaflCi65 and move 

	

froJ one grouP to another ja not permi55i0 
	EVidCfltlY. 

0jntmemt5/55 	
being dt5tiDct from depSrtTheflt 	

promOof 

	

intenamce of seniority amO 8uch scienttf 
	and techfl 

is not 9055ible. 	
0fl5equt. 	que5t° 

(àp8_•i50n of pay of one 0ffiCel with the other thereby re5uti 

refi 	
of pay b stepPifla.p0 pay.Wi 	

reference to pay 

dr5Wt 

by other aciemtiftC/ techfliC8 emploYees - .neth6r juniOr' 

,5eni0r - will not be applicable.

If Assesamant of sctentifiCandt6ch1 	
p1Oyees is 

ive from due dates. However. jf.on the date of meeting 
committee an employee is (a) under suspension; 

( 

.5ifl5t whom disCiPl ary proceedis are pending (c) a deCi5 
• en taken by the disciPl' authoritY to initiate d15 - 

.p1i081. proceedims against him; or-(d) against whom prosecution 
haS been launched/5amCti0 . the f

flding5 of the assessment 

committee may be kept in 5ead cover irrespective of the fact 
ai the asseasmant is due fro the date when none of these 

tngenCics was in existetcO. If the 
0fficer is exonerated or 

. 	55pen5iO 	
is held ui,iustifjed, recomm8ati0tS j 

	the 5ealed 

CO

ver be acted upon and the employee allowed the benefit of 

assessment 	from 	the 	due 	date. 	J 	case 	diSCiPli°' 

p0eeding5 IC0t cases result it 
impositi0t of any of the 

penaltiC5 under Rule 11 of CCS(CCA) RuleS, 
the effec 

jjve date of aa se55mt will be from the date jmjnediate 
	8fter 

the completion f the period of penaltY. If the minor penaltY of 
'cans' or .recOVerY from pay of the whole or pa 

	of 	ny 

• peci 	
loss caused to the Council by 

0g1igee or breach of 

orders' 	is 	imposed, 	
the due date of 55s0sSmeflt 

will be 

jrmediate1Y after the issue of the orders j
mpOsifl 	ny of these 

penalt5 	
However, where the employee is neither 

	 pletely  

exonerated nor the disCiPl1t5 
poceedin5 result in imposition 

àf the reconised penoltY the recommeodattom5 j the 

any  
sealed cover may be placedb .ore the same Assessment Committee 

-for ec
i ng on wheher the -ealed cover is to be opened and, if 

deciding the due date oi1i5 assessment 

5 	
ggested tine schedule 

6.5.1 	- 	Groups I and Ii 	- - 	- 

rablY be completed by 31st ugu5t of 
Assesbnt prefe  

he year. 

-6.5.1.2 	List of 	
jgib1e emploYees for assessment to be t 

fina1i5 	y 31st M 	
the year. 	

mpleted arCh of 

6.5.1.3 	
All ACiS/AP 	

ar,d Work Reports to be got co  

k-•- 	
by 31st May of the year.  

-C- 

- 	27 	- 

26 
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U 

7. GENKEAt 1NSTIWCIONS 

will come into 	force 	w.a.f. 	1-41985 
it will 	come 	into 

Tne 	schem5 
of 1V(6) and IV(7). where 

in 	reP' 
1. 4.90. . 

1ncremeflt5' 	
p,rmtssthl0 	either 	Ofl 

noretl 
P5 	w 	. ne fixed 	as 	per 

2 	
No 	advance 
merit 8sae5smeflt. 

. 
or 

-1.4. 
er. will be regulated as per 

 

AsseZameStS prior to 	
.8 

rSde does 	rt.t 	jecessarilY 

Assessment 	
to a higher 

form of an 0ffice 	sp..8. 	telephone. 
to 

rte, etc. whiCh wil' 	
continue 

sigher 	perks in the 
jplY 5.ograPhic 	assistance,. 

functiofl8l needs. 
epe 	upon j5 distinCt from pronotiofl un:r the 	

DPC 
wc 	pattern 

Aase55me 
',.: necessarib' result in 

	ang0 of 
it does lead to 	an 

and does 
jgher superV1OrY 	

tatUS or power though 
and technical perfOrm8e 

or expectati0fl of better ;cientifiC 
fo11C.Wi 	5ituatioflS. 	if 

Service 	rendered 	in the 
etermifl 	tbe 	j g ibilitY for asseS5 

will be computed for 
•• 	y, 
• 	 /scheme 

	

 neat 	 project 

7.6.1 	ServiCe 	rendered 	in the 	5ponsored 

detailed 	
n Annexure ?.6.1(A) i 

ubjeCt to conditions leave 	tordinary 
Periods 	of leave increments and the period 	

spent 
CCS 7.6.2 

26(b) and 	1e 21 of it counts f or earning the extent 

. 
service as per 

.. on depUtat10f0rei 
.. 	 . 	. (Peflsi 	Rules. 	... 	 .- . 

	

f1l-t1me 	85sign 

Extraordmm8 	
leave grantd for a 

nexUre v.6.3(A). 

withifl or 
0tside the cotrY. 

rendered inthe workch8g  for pension 
allowed to be cOUn6 7 6 4 	Se c ice 

fnlld by rgtla 	
emplOant 

o 

	

7.6.4(A) 		- - 
. 	 t5. 	nneXUre ary benefi 

ice provided 	under 	les 

Ad 	hoc,supernumersrY sery break. Annexure 7.6.5(A) 
7.6.5 	- 
fol1OWd by regular 5pointmemt without also - the special grade post as 

Service 	rendered in 
•7.6.6 	. 

. nader Scientists.' Pool. deputati0 	study 

For 	
foreign assignments/forei 

break of servic 	where 	no 
7.6.7 

of perCeatae 	
of 	marks 	as 

leave. 	ECL which has not resulted in 

	

IV 	and 
combined for 	Group 

A5/APAR5 	are 	available, 	average 
Groups 	will 	be 

obtained 	for 	jntervjew/refer 
trade 	test) 	for 	other 

intervieW 	(IflCludiflg 
ACR5/AP 5 	 - applicable for 

MERIT AND NORMAL ASSESSMENT SCHEME 

6.5.1.4 	
for conetitttifl of AssesSment Committe 

	be 

Process 
completed by 1st June and meeting of the Committee convened by ' 

the end of '.i1y or .  early August of the year. 

6.5.2 	GroUps III. IV and V(A 	. 	-. 	. . 

6.5.2.1 	
Aese85fleflt5 maypreferl7 be- comPl 	

by 30th 

Septemb r of the year., 	.. 	 . ... 	 . .. 	 . 

6.6.2.2 	List5of 	jgib1eemPl0YS for nOa1 a sessmeflt to 
 - 

be finalised by 31st March of the year. 

6.5 .3 	
Process to invite names of. referee • whereV6 

pp-. sble. (as3eSSeC'S choice) for normal assessment and Wor... 
RepC (WR) and Self Assessment Reports (SAB) from eligible 
car. dates to be completed by 30th April and simultaneous actiO 
takei* V onstitUt8 assessment committees and ina:..iSe ref eree3. 

6.5.2.4 All j'Js/Work Re: .-t to be got completed by 1
5th 

May of the year. 

6.5.2.5 	
List of those eligible under MerIt Scheme to be dis 

played/aflfl00d by 31st :y of the year. 

6.5.2.6 	
Work Reports for the assessment period and names of 

referees from assesnees to be o..,tained by 15th June of the year 

from those covered by 6.5.2.5 above. 

6.5.2.7 	
Work Reports f or both Normal and Merit Assessments 

30th June of the year 
to be sent to referees by 31st tiay and rts in 
respectively. (Referees to be requested to give their repo  

a month.) 
give 

6.5.2.6 	Referees may be equ'ted to ll be placed 85.. such 
their markings 00 

the 7-po.nt scale in sealed coler which wi  
bef ore th as ssamt committ5. .Sealed covers will be opened 
by the Assessment Committees only after the 	

15 ovar. 

-. 	
Process for const.tUtt0fl of Asseasmant Committees to 

6.5.2.9 
be completed by 1st Jun. and 

meetings of the Assessment 
lL 

Committees convened either by ...he end of August or earlY Septe 

bar of the year. .  

29 
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Z-,-6.6 	

AD NORMALAZSE6SNT SC

A on-techfliCal depsrtm6flt 5taft member acquiring 

 and . found fit, throUgh a 
suitable trade test, for entrY 

into 
GroUP I nay be considered for induction provided vacancY 

exl"t5 at the lowe& grade. If found 
fit he hal1 be placed In °, 

tha.. particular grade in Group I which is closest to his 
pre5eT 

a.a'.ry grade. Such induction 5hould be j8tified, and approved 
)' 

.Rcsearch'COulcU of the Laboratory. In suchCSse5 the en.t."' 

nei-vice rendered .y the staff members in the non.technic 
Cat.6' 

gory will be teuen into con5iderti0m for computing period of'- 

rvice towards e ligibility for aSsessment to 
the next big er 

grade. 	
However, the effective date of aSsessment of such zt.ff' 

senbers will be fran the date of induction or the date of cocple 
of minimum sngth of service required for 

eligibilitY for -, 

a
ssessment on r after 1-2-1981, whichever is 

later 	This under 

Itnes the neec ,r imparting innouse training of staff members. 

7.6.9 	:ductiofl of non_technic 	
( on _gaaetted) staff into 

techniC5l 
stream Group IT will be regulated in terms of- letter 

c. l7(65)/(P42l -PPS dated 22.6.90 and 13.8.80 
(AnflU15 

7.6.9(A) and (B). The inductees wfil b -laced in the lowest 
cosest grade. then second lowest, and then 

third lowest, s the 

case  may  be. The e.xisting 
instruCtiofl5 for induction 

of drivers 

into technical stream will conti1e to applY. 

7.6.10 	- It shall be the 
primarilY the responsibilitY of the 

C.ntrol1er of Administration in 
the LabOrato17/5tt and the 

concerned Deputy Secretary at CSIR Headquarters 
to ensure that 

the guidelines Ofl the scheme are strictly followed. For this 

urpose. he 
will be intimately associated at every 

stage in 

implementation of the scheme jncludiflg,c0n5t1ttt0m of Commit 

tees. 

7.7 	 On introdUctiom of 
Recruitment & Assessment Scheme. 

w.e.f. l-2-198J. CSIR did not formulate appropriate guidelines for 
dealing with issues like confirtflatiom. probatiOr.. lien etc. 

	On 

-- the other hand, .ScieZ1..iS 
Band above inducted on contract, basis 

wi th  a provision for extensiO 
6fàtraCt óisueh period. 'as 

considered necessary, were claiming confirmation on completion of 

their probationarY period Thus it 
bec difficult to maintain 

5tab1ishnent lists for scientific and technical staff, it was, 
- 

therefore, considered necessary to..rev'.eW the xjsting system. 

It has 
been decided that since confirmation has been deliflked 

from the availabilitY of a permanent vacant 
	 '. 
post - and confirmation 

is a one-tine event at the entry grade ,  an employee on successfUl 

0
pletion of robatiOflarY period wifl be entitled to all beñe- 

'of confi rm
ation and lien except the consequen1ces of beiflf 

on 

cf.traCt in the 'se of Group iv employees. 	/ -  

- - 
	 MERiT AND NORMAL ASSESSMENT SCHEME 

Those employees i. .. leave the service of the CSIR 
on 

0wn o1iti0n will not b entitled for any 
assesBment over 

above 
the assessment already 

availed even though it may 

, 
the period when they were in CSIR service. However 

supera uste or die in service will be considered for 
from the due date of eligibilitY. For dec -used emplOy 

there will be no element of inteieW and marks will be 

ded pro rata on the basis of the mks award.1 for APJ ar  

, fl 	 V(A) and APAR e1er 	os-, iv). 

Two-years diploma in Draftsmanship 
wi'l be treated 

quiva1ent 
to the minimum qualificatiOflS prescri'ed for 

Group 

respect of those Senior Draftsmen (Selection Grade). in
- 

in 
 

	

12-8l. Na'ional Trade Certificate/Diploma after one 	-- 

#"~__It
year's academic study followed by 6 months ip1ant tra' 

- 

lso he treated as minimum qualifications prescribed 

ini 	
a 

	i-' 

-
-" jil SX) suc 	cases. 

Gr 
 

r.ssoeiateshiP Diploz.a of the 1nstituti0 
of Chems'- s 

(.Imdi8 .btaifled by examination has been treated as 
equivalent to 

N.Sc. grea for assesmeflt 
rpose. Those who obtain 60% and 

atlove marks nsa>' be deesed to h.-  . 	 aanad r. 1st claSS. 

7.31 	ASSOC1StC Membership Examination of the 	Indian 

j5titUte of Chensica 	ngineers has been recognised by Govt. of 

tmant to superiOr posts wherC a deg India for recrui 	
ree in Chemi 

cal 	g i neering is a prescribed qualification. 

7,32 	Master's Degree in Commerce w ill 
be treated as 

equi\al1t to M.SC. for recruit19nt and assessmer.t of scientists 

in Group 313 in the PHE Cell set up in the Labs. Post Graduate 

degrees in Statistics! MathenatCS/ Computer Science will be 
considered equivalent to tl.Ec. Degree in their respective areas 
for Group 111. Feat Graduste Degrees in subjects like Economics. 

GeograP}W may be regarded as equivalent 
to M.Sc. DegreedePenaim 

upon the reievaflCa of the area ci work, decided by the respeCti'e 

Rcses±Ch Cour.Cil. Other cases of equivalence will 
continue to 

.be,refermad to CSIP. Headquarters.s  

7.13 	NedicSl officers engaged, in F.&.D work will belong  to  

Group IV but will not get t.a 
berieft of-NPA and . other allied 

benefits, if any. However, Medical officers engaged otherwise 

such as those appointed is .iispensaries of LabS./IflSttS. will 

belong to Group 311 with benefit of 5_FraCti5ing allowance. 

0 

4 
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• 	Tl- 

6lW 1- R1l 

rosp 	Scale of Pay ait 	'-- ,MnhSU1 qcal) 	
f 

PTP' 	sale 	 flcatioflS for 	
'- 	fcceSSSeDt 	fercenta 

Sridl 	vitbin b,actttS 	
RrUitIett 	

(%Iber of -yrs) 	
of Threshold 

!lrk5 

:) 	
(3) 	

(4) 	
(51 

I  

Ill)•7t2 	
Ut star.dard 	 and 

lg i-32fl 	
after 
reaatiun( for - 

are year at 
tb •iiie of 

stale 

	 61 -do- 

)t2) 
(Rs.2l-422â 

((3) . 
	ç2115(t4B 

Rs. 

/ 

1ALE II 

- 	 &RDU? II - 	Ckl3ITP9 I ASSESSJ1Ej1 SCHLE 
- 

- 	.... 

Pay 	tt of IItIhh 	i1V EIiqbilitY 	for i(ini.' 

scale ficatiols 	os Assesseflt 
Irnisser 	of 	yTS) 

percentage 
of Threshold 

bra.ctetS Recruitar- 
Marks 

:- 	---------- - ------------------ _•:.----- 

- 

III 	Trade CettlfC1tI 7,6,,11aJd 61 

NatricullttC.s 	(I 	yrs  after 
141 
15.264-32a-EB-e-3-e) 

in the new systi) + reaallllriQ for 

two rears eIperleoCe o- year at 
the .aai.uI of 
scale 

-do- 

1(3) 	5.(4fl8E5 
-do- 

23U 
. 	(p.t5-5fl-eb-L5 N 

3 
- 	- 

-do- 75 
Rs.4é--26(E .. 

: nu 

. 

33 

- 	

• - 

jj 

•- 

- 

- 	 - 

(5):: 



IABLE 	ill 

tc' 	sss1 sVTAE 
ui1 - 

WqbilItY 4t 	6nI$U 

Scale of 	Pay 	ait 
ini&U1 quili 

ftcatiO 	(or 
peeutidssesssent 
of 	hrethOi 

iber of yrS) OUP 
prerevisd scuiS Recrt1Q° harkS 

6sude 
ethio bruCkt5 

() 	
(5) 

(3) 

tl 
i) 

Rs 
8.SC. 	entE)' 

a)ter 
11(2) (Or O 	yelF at 

of 	years duration 
the 	 e' of 
the scale 

or 

.Sc.(SC2) 
and 	65 

g.Lib.SC..'f 	in after 	re,fliflQ 
it (Or one year 

2qZP EnqF)0 
duration the ioi$U  

• of 	3 yearS 
plus scale 

, 

3-5 yearS relevant 
• 

experience 

• 	

'• 
or equivalent 

)Ii(3) 5,2k.62315 Lib.S 	' 

after 	

end 
.afli  

B 
Erqt./T' °  

(or one year at 
of - -. 

of 3 yearS durati0fl 
the ,aiIU 
the scale 

eq 	nate5t plus or 
5- 8 yearS relevant 

- 	eopefleflcO 	OR 

- 

( 

or equtvate0tlth 

34 	veers re)eVt 

34 

- 	.-.- 
-. 

B,Sc.(Science) 5,6,1, 	and 	15 
after re.aiIiirif 

B.Lib.ScP t for one year 

Rs.10 4 

 
Engg./lech. 	of 	3 

the .azIIUI (n 
years duration 
or eqaival 	plus the scale 

8-1I years relevant 
- nipertente 

OR 
N,Sc.,B.LJB.Teth. 
or 	equlValt with 
1-6 yrs relevint 

eapifienCO 

c.(/B.1ib.. .S 
and 	15  

()))• 	
p3352 

Sc./i'-• 	in 	Enq(./ after 	re,air4rc 

45fl leh. 	of 	3 ,ears for one year at 

It.: sagilul of 
- duration or equl- 

vilpnt 	plus 	1-12 the scale 

years relevant 
eoperieflc0 or p.ScJ 

B.E.fB.TeCI. 	or 

equivalent with 6 yearS 
relevant 	euperie-fite 

r.sc./e.E.or 5,f.,B and 	at 	75 

1(Ô) 	R 	-7 

N.E./r,Bs,M.v.Sc/ 

sadSUl of scale 

h.ptiarafPh.D.611etc 5  

Staff 	in 	5rade 	111(61 of 	Rç.37U5 	&io 	have 	acquired 

	

for Lroap 	IV 	pill 
equivalent tc  those prescribed 

111(7) of Rs. 	45857((. 

orly 	e eIigtie for 	assesseeflt to Sra(.e 
be applItiblQ.. 

1Stnition of 	1st claSs a(l 	not 

35 
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IRs. 185 (28 582 
(25/2-2258) 

(Vis) 

IV(6) Rs.56120 
- (Rs.225I-275) 

e. 
jy1I - 

1st class ILSC./It 	5,6 11 yrs  

class S.E. with 11 	ai,6 at the 

years InperiPote 	mallaul of 

DR 	 the scale 

Llb./N.E..EJ1lI 

	

or cocOIdiI9' 	 - 
decrees to otiiu disu- 
pIsces pith w1910a1 
pork as e'ddreced by 

paLeU 	f publlCitiOOS. 
4 leadership 

with it 	IS years of. 
RhD e..rienr!. 	- 

5,6,7,8 and at 	15 

the canitII of 
the scale 

75 
-do- 	- - 

-do- 

Applicable f roe 1.4.1 998  

- 	. 	 37 
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	 MERIT AND NOR1AL ASSESSHEN.T SCHEME 

I 

TAKE IV 

SROtj. (V - RECRUl1E % ASSESSAEXI SCHEI)E 

6roup 	Scale of Pay 	to 	Alglaus quzi 	Ubi(tY for 	Noiaa 

?. 	Pre-revised scale . 	4Li4tiO0S for 	 Ac3esseflt 	pefC4stl4I 

&tade 	witbip brackets 	 tcruitnt 	 (,ber of yrs) 	of 1bri1d 
ur ks  

(2) (3) 

lvii) .2-75-220i1I 1st class I.Sc./lst 5,6,1,9 and 	61 

098 class B.E. 	or iI.Tecb 	.:!tPr re.ainiri 

/l.E.1IthBS/LV.SC./ jot one year at 
the •aiaui of 
the scale 

1V121 	R.3l81l 1st disc 	fl.Sc.FlSt 5,6,1,9 and/or 	C 

45sf cliss B.E. 	with 6 yrs after reeainzn; 

(Rs.I1Ie51IbliI e,,riente/I.E. w ith for one year 

4 	i.ars eperIeOe/ at ea.xiIiie 	of 

Pt.. 	(Sciecce) w ith the scale 

2 cears e,periPsCe/ 
N.C. 	(Eng.) 

years of 
e.pei'ie1Ce relatable 
oiy in eoCeptiOcal 

EiSeS 

'..,Rs.37Ml.25425 	-- -lstclass 	Sc.Ilst 5,6,8 and at 	IS 

5585 class B.E. 	with 12 the iaxis.iC of 

years ezperies(o the scale 

2852) DR 

or cormcm - 
i tg dqreeS ist 	'tker 

isipiir.OS w i th 
iinaL pork as 
,jenced by patentS 

pt]icatiO'5. 
('deflCC of 	meieT- 

st: 	cite 	about 	It  

)C1S of Rlreice 

36 
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FiIlirc up of cadre vicancIes for tnqI5Perirg Ln 
Architectural Staff 

- 	Scale of Ply 	fliniiul quulifI 	-. keurh 

- 	 ftc.) 	- 	tations 

.de 	
ipre-tevied)•. 	for future rperujt 

ent 

2 
- 	

4 

BachelbTS decree 
in EnoineENf 1  

or 	I 

• .•- 	 equivalEt 
) 	l 

16I0-22 	
I dreCt 
) recruit - 

t4l 

 
I sent 

Pate 

VBI3I 	
2fe25 	 -do- 

$ORMAI-. 	SSESMENT SCHEME 
HER LI AND - 

lAliti 	' 

& ASSSStEN SCHJti 
6f. 	V1 kEcRUITRa.. 

- 

(lIilt 	i 

oo ale of 	Pay 	sith irneui 
t 

P-reviSe" scale 
c,uatieet (f4ube' 	o 	yrs) of 	1ehOid 

Srcc thae br 	.ceU 

:-H3 
 . 15) 

. 

)(• sl4I48 	 - 	3 yeatS Dt1OI1 ic 

reeiLr.5 after I:j1g lArch. 	. 

- 	yaleet  •  
for 	one year a 

f Ire paIIUI 

the 	qrJU1, 

U(A)V Rs.6 
3 years DIPIOIa 678ff 

aftEr 	rEenifliflI 
i. 	Engq./A'C. 

cr for 	one 	e. 	at 

tt 	- thi 	I SLE V 

,elevirt esperlence the grao 

j 

V' s.2f-eI-e.-EP- 3 yeirs 	tploei inc 

after 	rei" 
Of 	c-'t 	year 	it 

Eli? ,elenl 	sit?? 

-8 years reeant 

 

the aaa,,i 	1 
EF_35B-h1 

' 	1 
-' 

•eieant ep.(trcE 

VL(4f Rs.27- Jr. (;..tdb 	or 

(s.78-48:° 
equivalent with 3-is 

...... 
. 	

• yeaS 	-n;- 

eapefleOc 
B.TKh. .ith 44 lrS  

. 
re1EV't enpetiente 

- 	. 

VflY 

I. 3 	lli-1• .. 

• 
7••. 	

).e i 	Ice staff eIqage 	a  the tiil 	Enyç., 	inteae anf 	rtt? 

.. 	L 	0r1;tt0 oI 

- staff 	I?? 	the 
 

aoie 	'• 

a.  a•'- 	' 	? 
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*'fETIYt SCALES (m.D ? IEVISED) 

RevI :d $cai ic 
- 	 Old SciliS 	-. 

Rs. 	
Rs.l963221-3232 

9 8l5_9lt4E-2e-u 	 Rc. 

(SiCQ 01ttdl 
PS. 

. 	-ó-3i6E 

p 

Ps. 	3I2- 	
Isince osttedl - 

PS. 38P-l2UED455 -1 
640 

PS. 4255852 

5575E8 

6-wi4e-Eb 3S 

Ps 

8e2e2.22 251  

- 

•p.125/2 

2. 

Rc. 

s. 

S . 

P.S. 

icc. 

S . 

P.S. ló421EB_1529 

PS. 

Rs. 2flZTh2t1M 4 m 

Q. 

• i5-15.l 

—. --------... .— -i 

AND NOtM., AsSESS3T SCHEME  

t1RIT AHD NORMAL ASSESSNT SCREM 
9. AHKEXU 

Annexure 2.5-9( 

With the 0jiOfl of Gradc of Rs. 
	

(prere 
380-560 	smeflt be 

GrOUP 11, 
jCW 	procedU 	

f r p1aCememt55  

- 

(i) 	
may be plaC- j in Rs. 	

Q-640 ( pre_r 	5e 

ftxati0fl 	period 

	

pay 	va5 residC)'. 
 - 

benCf 	
from 1.2.19 	 seve 

from 	2r.1981); 
prOmOt 	thrOU 	DPC 

0ti0fl8' 
Lefl 	

serVtCC of incubts det 
1.2.1881 will be 	

rmtI 

on 	0.fter 
from 38° 	

(pre_r15e 
in Ra. 

Rs. 	380-640 	(prere 

31.2.81 naV be ?1ced in 8ssesS 	.t 	ecrU 
from after with fjnaflCial 	nefit5 

viaedD 	
.rom the date. of 5uch 

•, 	OTU2il1Y 	upto 	
1.2.1988 

be 	iigib 	
for assessment 	to 

restri 

iv) 
thY wlfl 

700 ( pre r 	ed) with 	
prCefltae 

number of chanCer 
380 

ti0nU 	
331/3rn and the pre5Crd 

render 	in the grade 	: R5. 
may a lso be 

in 	
Service 
(pre.re5e 	before 	L.2.1981 

the grade of 	Ba. 	425700 
a1 560/ 3ffeCt8 those who 	

have 
coUD 	

for sssessnt to 
g.425700 	(pre- 

(pre.25C 	
without 

restrictiofl 	im assessed to the grade of 
read1Y Rc1aY0n in perertaee 
revi 
p1iC. 	herSer irvitl 

225_308 	
(prere5e 

the onn of the grade of Ba. for placement be fo1lOd 
ith 

from Group I. 	
procedU 

1.2.1981 in the grade of Ba. 
otiOfl 

(1) 
in servI 	on may be deemed to be 

(preTe15e 	in 
the 2z8 (prere5e 

in te 	
-°- 	Ba. 	260350 
from 	.z.l98- 	

or later. 
benefit 	with 

rW 	1 with effe actual 	finanC1 

ca5 	caY 	be, 	wth 
eftt0m 1.4.1988 

after 	1.2.1981 

Tho 	z.appolnted 	
roUgh DPC on 	

or 
Wit to 28.2.1982) wll 	

be 
-rev ised)  1.2.1981 	260-350 	Pre of Rs. 

in the scale 
eftjT0m 1.2.198 of Ba. 	225 

Lenth 	
of service rendered 	

the grade 

	

will be counted as service in 
	the 

sed)- 	EnPl0Y5 	will 
30$ 	reres15e 

to the next 	
jgher 	grade 

Ba. 	2&0_350 tpre_re frOm ,:of 
.gibie for 

asSeE5nt 
reVi5C 	with 	fft 

per 	the b 
o 	TBs 	3&0640 	(pre s the caSe.m3Y be, 	

a 

cr 	later. 
th 	&AS. 

--. 
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Annexure 3.3.2.1(A) 

COUNCIL OF SCIENTIFIC AND INDUSTRIAL RESEARCH 

PROFORMA FOR 

	

SENIOR FELLOWS 	 - 

LABORATORY/INSTITUTE 

A) 	I 0-DATA 

 

Date .f Birth 

Scale of Pay 

Date of appointment 
to the prCaent grade - 

Education.-1 Career 

DEGREE 	CLASS/ 	UNIVERSITY 	YEAR SCHOLARSHIPS/ 

GRADE 	 AWARDS 

/ 

42 	 .  

Kl.I1T /,NL) NORMAL AF.KT 
t 

a. t.er 
-V 

Deta15 of Care t 
(in rever5 	rOno10giC 	order) 

NATU --- - - 
ORGANISATION POST! DATE OF 	

ASON 	RE 

GRADE -- ---- 

 

 ---  ------- -- 
 FOR 	OF 

HELD JOINING LEAVING LEAVING 	
DUTIES 

- ---- 

i. 



MERIT AUD )4ORI1AL ASESSHEHT SCHEME 

7 	MemberahiP of Committees 
Societies. Academies, ProfessiOnal 

-. 	Bodies 

MERIT AND NORMAL A5SES5MET SCIIEflE 

PART - B 

P1AIl ACHIEVEflTS 
(MentiOfl only those during the last 5 years) 

j. 	Fiveot. 
0standiflg B & D achtevememt5 

. 71 

- 	
Best five publiCatjo 	

ttach reprints) 

2.  

8. 	Honours . Awards ,etc. 
- 3. 	Any, other 5igiif1c 	

contributbofl e.g. fabrication 

esigfl 
of equipment patnts,innovatiC.w.UP5ca 	

cf 

i'now-hOw ma
rketing of CSIR nowledSe baSe,et 

/ 

* 
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MERIT AND NORlAL ASSESSMENT 5CIEME 

PART C 

PROJECT PROFILE 

Title of. the Project 

(a) Objectives(not exceeding 100 words) 

METUT AID NORMAL AGGROGMENT CC1KM 

State of art in the field and approach proposed for the 
project (not exceeding 400 words) 

S 

(b) Pieasc state by a 	mark whether the proposed 
work will Jead to 

	

- 	generatic,n of new knowledge in natural / life 
. 	/ engineering sciences 

- -: 	- 	development of 	new technology of--pr-oduction 
• 	and / or a new roduct 	.- 	 . 

	

- - 	impro'ement o2 the existing -  technology / 
product 

deve)c.pment of a new equipment / instrument 

	

- 	new insight into issues of R&D and S&T - 
- 	c-rgnisation and management 

	

- 	any other significant output (please specify) 

4-ne 
-C 

- 

-N. ................... 

n 
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MERIT AND HORMAL A8GE8SKNT SCflEME 

4. 	InputS required (with time 5chOdUlO) 

5., 	Monttor&fl8 
Milestone clart 

Suggestion.1f any.for monitoring the progre'5 

MERIT AND NOR1AL.ASSENT SCHEME 

A.nnexure .5. 2. 1(A) 

to 
Report 	for the 	period 

 

(A) B100ATA 	 - 	- 

Name 	: 

-2. 

 

Date 	birth 

. Grade held & from whiob date; 

4. Academic background 

Clasg,Grade tJiiver5itY 	jar Scholr5biP"/ 
.gree  Awards 

(In reverse  
order uptO 
egree level nly) 

. Heaze give title/brief descriPtion of R&D Projects (Labor 
tory. bench, pilot scale) on which acfcelV worked durine period 
under report shoEing separately your role therein. 

project of Project 	of Project 	ConclusiOn 	Project 

Coordinator! 	
BasiC Res. 

Leader or Member 	
Applied Res. 

Design or Dev. 
of Project team  

SiatUre of the Scientist 
Date

• 	 -- 	- 

6. 	Certited that the projCt is 	
the approved thruSt é: Corrent 	

, Technical Commit- MembershiP of P ofesS10fl 1 BodieS 
r 

area o the laboratory. (Add any thing else you wish t . 
	es. SocftieS, Academies with date from which he became mber 

mention) 	 - 	 - 	 - • 	. 
- 	 7. 	Bonours, Awards, with dates etc 	-. 	. 

Conferences, Seminars attended during the 
period withifl or 

outside the country. Please attach copies of paper5 
presented. if 

/ 	
and/or state your contribution to the event 

Siatre of the 
Date 	

Head 	
Deputations/AS5ient5 abroad during the period: 	 - 

LaboratorY be indicated Speialisation, if any. may also  

- 	 . 



Chief (Administration) 	•.- 
of Scientific & Industria Research 

• 	- 	,.. 	
.. 

The Directoraeads of all ' the aonel 
Laboratories/Institutes/Research Associatiohs. 

Subject 	Report of the Committee ccnstttuted to i.ok .nto 
the questiofl 	of linking of 	the 	tech 	a1 
assistance . programmes with - ovetell plans and 
resource: and absorption of staff employed in 
externally f."ded projects/amas, . 

Sir, 	 .• 	
•.• .'.;. fJ) 

I am directed to. invite your kind attention to this 
office letter No.4/3/78CTE dated 8.6.1979 regarding the 
constitution of a Committee to look into the question of 
linking of the technical assistance programmes with overall 
plans and resources- and absorption of staff employed in 
externally funded projects/schemes and to state that the 
Report of the Committee was placed for consideration of the 
Governing Bod3, at its sneetifng held on 30.9.1980. 

The Govern...ng Body has approved of the report of the 
Committee subject to certain modifications as proposed by the 
Director-Generj, SIR.--. The salient features of - Governing 
Body's decision are reproduced below:- .. . 

,.••... 	. ... 	..- 	.,.-- 	...-. ... 
. The sponsored projects / Schemes undei different 

categoites should be accepted / undertaken on a 
selective 	basis j.e.(j) -  these should be 	in 

• . . consonance - with the approved objectives, goals 
and charter of the Laboratory / Institute; 'ii) be 
in the areas / fields of the regular activities of 
the Institute; (iii) form part of the total plans 
of the Laboratory; (iv) be included in the Annual 
/ Five Year Plan of the Institute; and (v) be of 
a major benefit to the country. 

The projects should not serve merely as data bases 
f o r more advanced cuntrie5 or provide a chance 
for dumping obsolete plants / technology in India 

41 
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Annexure 7 6 1(A) 
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MERIT AND NORMAL ASSESSMENT SCHEME 

PART-r 

Main achievemert5 during the period 

outstanding R&D achievements during the period: 

Best Five Publications in prestigious journals. 

reprints.  

If some or all your contribUtion5 are in the area of basic 
scienCe, such contribUtion may be listed along w 

- .th approPliat 

scriPtion of tnsir importance:  

fabriCati0n/ 
Any other 5 jgn ificant contribution e.9. 	

. 

of 	
ipment. patentS, innovatiOn. upscaliflg of knoWhOW. market' 

jng of CSIR k nowledge base etc. : 

out 100 word 
Any other remark you may wish to add in ab 	

I 

Signature/C 	terSfltulS 

Head of Division 

Director of Lab./Iflstt. 

ientif the 5C 

Note: Referee S 
requested to kindlY go through 	 sses 

and technical achievCmeflt. of the candidate and mark his, a 
ment on the seven point s...:aie enclosed and return it in a seal 
cover addressed to the Controller of Adaiflttr8ti0fl .  

/ 

- 
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ERlT AND MORL ASS 	

RIT AND HORflAL ASSESSKEHT SCHEME  

SNT SCH  

	

and retard our groh. These 5hOuld not 
lO beome - 	

For time boumd 5ponsord rojbCts to 	rt 

a tool of divei the 	
stitute awaY fO 	

within 6 months of the agreement. the 
 

approved prioritt8 5 
 by lure of 0oipmeflt etc.Wbe 	

- 	 lnSttS. 	
gould be . authOrised to make adhoc 

equipment. is 	
ptta1. intensive, 	one 	snoul 	

5pointmeflt5 	
to various poetS .hrough local 

normallY not-- look for the aQut5itt0fl of 5uch 
	

SeleCtiOfl coittees. without, however. 
	luting 

equpmeflt thfóUh sponsored 5cemeS. but 
C.S.I.R. 	

- 	
the ualifiCati0fl3 andother prescribed 5tandards 

5hoUld take t the sponsibthitY for this• Th
ere 

could be sel situatiOflS where there are clear 
	 - 	

- . The regular staff applYifl for the poStS in 

advantages -0f using a. Schem for this pUrPOS 
	

such sponsored project. if 	
selected, 	could 

	

- 	 ... 	 - 	

- 	 function in that psitiOfl .whiCh may be higher. 

Such projeC a] SchemeS suldftr5t be cleared 
	." .- 
	 .-,1but. purely tempo8tt1Y. an revert to their

.  

the Research Advisor? CounOil of the conCete 
	

6U %tanti 	
(regular) post on completion of the 

LabOrator? / instituta from :the vieOtnt of 
	

project. 	- 	 - - 

- scientifiC .. merit 	/ 	• natiOeal 	releV 	.. 	 - 	 - 	 - 

	

Thereafter. these wot.dbe.dt555ed.htth 
cSiR 	

16. 	
The; staff rec.it 	

for schemes by f o llowing the: - 

ft 5d qu
arterm. the nodaL ?tnt for such dtscUSstome 	

-. 	
prescribed 	

uitmant procedure. should not b 

being the PlauniDf Divi. on. After the projectS 
	

required to w rgo this procedure afresh for 

schemes are cleated by ,he CSIR, the same gould 
	

their appoifltme 	
/ absorption on regular side tn 

placed before the Execut'e Conmittea of t 
	. 	

. dentiC.al 	
s4 OsuCh bOrPtl0fl their scheme 

concerned Laboratory for 	 . 	

- 	 a w 	
e tak into 8ccoUflt for purPOS85  

entitlement to var-$5 service benefits in CSJR 

The work elatl 	
to these pojects 8hOUld. as 	

such as e8Vt. Study Leave etc. 	 - 

	

as 055ib1e. be 
 8naged with the regular 5taff 

	 . 	 - 

instead of mating them a vehicle for addit105 
	

7. 	
The staff earlier appointed in the 5ponsored 

menpower. 	
The Laboratories / t5stitute5 should 

	. - 	

projects / schemes. PL-4B schemer -etc... who heva - 

themselves have inherent capabilitY to provide 
	

since been absorbed on the regUar side in the 

the major inputs for inftastt ture to take on 
	

- 	 same Lab. /Instt. j.which the scheme was under 

	

5ponsored schemes and the tncremeflt 5taff should 
	

-$ 	
operatiofl. will be entitled to count-their seryice 

be minimal, while 
planni to take up 	OSOted 	

rendered under the scheme in an'tdeflticai post for 

schemes, adequate thought should be given • 

	
purpose of assessment for promotion to the next 

 

-: 	
aspects relati 	

to the building up of st.aU as 	
- higher grade. The 5dvantage of assessment on this 

	

also for tapering it off when the scheme gets 
	

basis will, however, be available with effect 

comPleti 	

- 	
/ from 1.10.1980 or the date of completing the 

	

- 	

/ / prescribed 	number 	of qualifYifl5 	years 	for 

The prescribed procedure, as 	
appliCae for 	

assessmant. whichever is later. 	- 

regular po5tS/5ta 	
ahoUld be followed both for 	 / 	 - 

creating 	additiofl8l - - posts 	
and 	60ittm 	

- 	 5. 	
The existing persons who have rendered three years 

additiofl8i staff, if any. .reqired for 
	P. -FL-'. 	

continUOUS service in a scheme should be absorbed 

- -. 	- 	480 and other Bilateral proeCt - jt 
	ho11 	- 	

- either' 'again5 	
xistiflg regular vacancies 

ensured that white making recruitemt for. 
	

1dt1c 	
posts or by raating addittora4 post5 

	

projects pos. there should be no dilutime 
•2 	-. 	

(by foulolWiD prescrib procu) jfte. work.r - 

quality. 	

The staff recruited for such pJeC5 
	

load in the Laborat0r / InstitUte so' 
	and5' 

 

will be treated as tampOr 	
CS 	 . 	. 	

. 	
The supeUmeT5r? posts could be crated. 

to, 

absorb the staff employed in such piojeCt 5 " 

	

In 	spon5ote 	projectS. 	however, 	the 	

schemes, initially being a one time effo 	
onl 

recruitment should be o behalf of the 
spO 	for 	

The Laborat0r.i1 / Institutes should not recit 

	

a fixed periOd for th duratiom of Scbeme-0fl and 
	

further staff until- all such staff -is absorbed. 

it should be 50 made clear in the 
aPP00 	 - 	 . - 	- 	

-- 	------ 

letter of the candida 	
besi5 - sipu18t 	

9 	
The grant made for- uch projects should 

therein that the appoifltme 	
is not a CSIR 	

as an 
aOc grant o the Institute and th' same 

	

5polfltment. tecporarY or othervi5. and does not 
	

should' clearlY figure in the overall 'Income- - 

	

entitle the inmbeflt to 
any claim, implicit or 	

Expenditure' and Assets - Liabilities" statemeflt 

explicit, on ars CSIR post. 	-. 	- 	

of the Institute. 	 ..
- 

- >--__._-_ 	----n.- 	- 	- - 



MERIT AND NORMAL ASSESSMENT .  SCHVE  

10. 	..,re opportunitieS ahould be given to yoUnger 
:;cientists to visit abroad for tra1flig etC.i.n the 
scheme sponsored by U.N.D.P. etc. 

-. 
A opy of the report of th ommtttee is enc_osed for 

your information, guidance and necessary. action. 

The 	earlier ,  guideline5 regarding the appointment 
(including service conditions) of staff. for sche.se / projects 
sponsored / financed by non-CSIR' bodies (both Indian and 
Foreign) and taken up at the Lab,ratOrie5 / Institut6J5. 

which 

are not iniseccord wjththe above decisions, will stand 
superseded to the extent indicated in the above paraa. 

...... 

rs faithfullY, 

!. 	Sd!- 
- 

C.L. 	Maihotra 	) 
Under 	Secreta!7. 

Copy to: 

 The 	Sr.Finance 	and Accounts Officers 	/ 	Finance 	and 
Laboratories 	/ 

Accounts 	Officers of all the National 
(including CSIR Complex). Institutes / CSIR Headquarters 

 The 	Directors 	/ 	Heads of 	all 	the 	transferred 
for 

Loboratories 	/ Institutes / Research Associations 

information. 

 All 	the 	Divisions / Sections at CSIR 	Headquarters 	/ 

CSIR Complex. 

 P.S. to DGSTR. - 

5 Chief (Finance) 

 Chff 	(Planning).  
-. 

 Chief. (Administration). .,.. 	 S . 	•. 

 D.S.(E)'. 

, Dy. 	Chief 	(Finance): .. 	 . 	 - 

S  
Sd/- 

St-. 
Under.. Secretary. 

.9... - 	

7 
kfal 

KEJaT AND' NOP.MAL. A8E KENT SCUEME 

fREE'ORT . OF THE COMMITTEE CONSTITUTED TO 

	

ULOOK INTO THE QUESTION OF LINKING OF TME 	 .-. 

TECHNICAL ASSISTANCE PROGRAMMPS WITH 

	

\vERALL . PLANS AND RESOURCES 	
AND 

\iBSORPTION .  OF STAFF EMPLOYED 	IN 

- . 
	 EXTERNALLY FthDED pRJECTS/SCS -- 

Thi8 Committee was appointed by the Dj.r?c.t9rGaner8l. CSIR 

	

in pursuance of the recommendationS f the 29th Conference of 
	' 

Directors held at G'TRI,' Mysore on' 2_3.6.1978. 
	The ietter3 

appot" 	the Cornzn;tee 50 jnating its Chairman 'and 	the 

etiOg5 held are appended (AppendiX I,II & II re5PeCt1'0lY) 
elevant documents by 

The Comm ittee wa provided 	 js g 
the r 

the CSIR Secretariat. The list 	
these 	iven in letter 

No.lS(,50)/68_E.h1t5IU 	dated 	29/30.6.1979 	from 	the 

Chief (Admifli5tti0 	(Appendix -ç). 

The committee did- not invite..;Y suggestiOfl5. as the 
LreCtOrS could forward their suggest1CnS to this Committee

s. as 

	

dicated to them in CounCil's letter No.4/3/78Ct 	
äated 8.. 79 

communicating the 	
0stitutiOn of the Committee. 	

Some 

suggestionS were received from some of the Directors of the 
National Laboratories. 	

These were duly considered, by 	
the 

Committee. Some representations made by the 'Scheme personnel' 

e
gardiflg their service conditions put up to the Committee, were 

also considered 
a prelimifla 	discussion in its meetinS 

4 	The Committee held held at Hyderabad on 28.8.179 and also went through the various 9  
orders already existinE on the subject. In its final meeting 

held Ofl 
12.3.. 1980, the Committee reviewed the existing 

prcedUre5/Prtes prevailing in CSIR and also ii. other 

orgar1i5atb05 like ICAR yja a ia the scope and the need for 

taking Up 
projects funded, by outside agencies. 

sed on 	 OflS 
hgld in the above two meetings, the 

thediscuSSi.  
- Committee makes 't.he foUdwing recommendations 

 

1.0 	'- 	 i Project 

1.2 	
jt shozsld be in consonance with the 	

roved objçctive5 app 
and goals of the Institute as enumerate 	

in its 

Charter .. .. 

1.3 	
it should form a part of the planned growth of the 
instt2te and" should result in an increase in the 

genera 	
level of capability of the institute in its 

'line Of growth. 

1.4 	
It sho'ld be a part of the AnnualfFiS'e Year Plan of the 
Institm'te or should first be included in such plan 
before being put up for further proce55in. 

55 



I .. . I 
A 	ESShZWI' SCRE4E 

HERIT AND flOgMAI. 

AND NORNAI ASSE6SHET &CHEFE  

p 
Iting stat' who were earlier 

employed under 	the 

/ 	 Scheme etc. and he'e ma 5on.orod pro3eCt5/5me51'B 
been appointed on re gular aide will be 	

entit C 

be of major benefit to the countrY. It should 

higher 	grade 

 

jnce 
for 	ae5e35mnt for promotion 

	the next 

total 	combined 	aeiCe 	uder 	he 
on 

1.5 
- 	 '- 	 - 

before an approach is made to the 
on 	the 	bai5 	of of 
scheme(s)- 	and 	on 	regular 	side (inth0 0 

ndit1on 	a 	an 
2.0 ApproVa fUlfilment 	of the 	given 

tbi5.ba5t. 	will, 	however. 	ecome 

	

the 	4ate 	of 

the appralofth0 I5ttute'5 Bosearcb 
asseasmont 	on 
available 	

fó 	l419 	or 
ber of 	qua1ifYl 	yeer5 

2.1 It 5hO 	ve 
AdvisO 	Coincil (RAC) 	d Executive coiee (EC). the preacribt4 

jf such 
date is Later thin 1.4. 980. completing 

s1d —be 	di8cu5aed-With. 	jef 	(Planni)' 
seeking 

for assessment, 
.• 	

0 	 •• 

service rendered 	under 	a 	sche 	in 
count 	for 

2.2 • 	and 	hi8f-- (FinanCe) 	be.ore 
to (a) eflsure'- and. 	o.rtifY 	prOPer 2 	me 	period 	of 

	

sistey 	aberato/1ttto 
will not 

the 	abotory/lnsttrte another approvI 	of 	E.C. 
countS 	budget 	prisiofl 	and 	(b) 	to 	avoid 

exieting e 
,poxpoae of ansesamant ifl 

is. employed 	on 	the. 	crcia. 	date 	( 	.e. 

es5 	duplication of the capabiliti 0 - whore- he 
one or 	other 	IR InstitUtes. 	- 1 .4.1980). 	 for 

Qkjaia 	hib 	ib piQ 	ahol h"5 	'The 	persOflS 	who have been 	conti.fl" .slY 

	

more under 	n 	tarnIY funded 	
scheme 

e consider 3- 

3.1 - 	 Such 	ect5 	should 	not 	beeome.5 .. vehicle 	of 

in the 	aboratO 	by the baCk 
. me 	ears or 

been regujarised  so 	ar w. 

f 	absorption against 
8 1 5ti 	re

gu 
	r 	acanCl05 	fl 

 auenti0 	of manpower 
DP proj€-tS. Bilateral projects. and 	

other 
for 

ays  id3litjcal posts 	a and when number 	of 
door. 
spOflSOT 	projects should not be used as a vehicle 

relating 	to 	these LaboratorY/1fl5tut 
e not available to absorb them but 	

enoUg 
concerned 

additiOl 	manpower 	and the work 
far as 	 be managed with 	the - vacancies 

load 	exists 	in 	the 
Bead 	of 	th' 

proj 	should as 	possible 
. 

work 
/ institUtO. 	

the 	DiCt0r/ 
aboratorY regular s-taft. posts on the 	basis 
National 	

LaboratorYlmnstituto 
have 

3.2 
ProjeCtS suld not serve merely as data bases for more 

ce 	for 	dumping . ucsti 	
of creation of additi0fl 

load and/or new -proiscts that 	might 
to 

advan 	countries 	or provide a 	chan 
in India 	and 	retard 	our 

obsoleta 	p1ants/teChnob0 
the work 

been 	undertaken, 85 per the prescribed 	
procedure. 

--- 	

.- 

grcwth. 0e55ider their absOrPtion quested 

3.3 ProjeCt.S 	should 	ot become a tool 	of: 	jverting 	the 

	

main path of 	its m 	.plauntng' and 'Finance' Divj5i0fl 	
may be 

beeping jn view the fsct that 
t e 

lnstit 	into by-lanes away from the 
priorities by lure of equpmeflt etc. approved 

- 	
.to exanine such propOS31 

such 	additional 	posts are required 	to 	consider 
in the scheme for 

- 	 ••0 

and absorption of- persoflS 
than three yeats 

4.0 more 

of the scheme per 	nsal as were selected 
	to 	the 

	

procedure 	of 
acb 

4.1 Any 	grt to moet expenditure in sch pojeCt3 	5beuld 

CSIRfInstitute. 
5. 	eme pos 	y 	ol1owiflg the prescribed 

not 	be 	required 	to undergo 	this 
the 	re1ar 

be classified as an 	grant to 
- 	 --::4. 	- 

reci° 	will 
efresh for their 

8 5Orpti05 on 
and 	on 	such 

llarY to this, additional staff. 	If - edure 
ide 	in 	identical 	posts. 	as 	above, 

the 	pay 	drawn by 	them 
4.2 As 	an 	iOU5 co, 

ited under such projects will be treated 	as 
will 	be 	all0wed 	On 

absorption 	the protection 	of 
any. 
tenpora 	IR staff and their methods of -: recitnent. 

will be 	automatically 
- 

scheme 	sts 
the 	egular 	side, 	they 	will 	become 

	

Study 	Leave 
serve 	conditions and benefits 

rela 	accordingly. 	 • 

absorptiOn 	on 
entitled 	to 	the 	benefit 	of 	Leave, 

etc. for 	which 	purpose 	tre 
- 

for_4uCh 	projects romoti0 	by 	assessment 
will also be taken 

jnt3 account. 

9cheme service 
4.3 The add__OUai staff jf any requid 

in the usual manner 	and 	posts - 

decided will not be 
will be required to be justified 

to 	be 	got 	created 	by 	fo llowing 	the 	prescribed 
any case 	

erit10g 	special  
6 	Cases 	

which have already been 
11 

- 	

- have 5 
- 	 opened 	generallY, however, and decided 05 

- prOCeUre 0ons ideratboO nay be exacifled 
by 	irector- ' 

CSIR. 
merit 

- 	 . 	

- 
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MERIT MW NOR1AL. ASSESSNT SCHEME 

MIT AND NCMMAL AE.SM2NTgCH2H 	
Appendix I 	 - 

6.1 

0 

6.2 

7.0 

7.1 

7.2 

2.2 

7.3. 

7.4 

7.5 

jiliC1J.-Qfl k.tre.xi ft2n="  

in the above types of Projects.,..there is a major 
deploymeflt0f funds and resourc.tL'of the Institute ai,d.. 

these are thu ,  in a way. ..Qraxtia_&d . ?r0iect 
:._ 

in sponsored projects, the tota].4j65t are met by the 
Sponsorina crganisatiOfl. ,.. 	 ./ 	. 

jIine.a 	£c.x 	t.a11 	Recruitient -. j 	Qfl.Q.0 

EtLh. mt 
....... 

As far as possible staff. should?.beZCOfld0d from the e  
Institute for sponsored 

in case staff is recruitf for sponored projects. the 
recruitment should be C behalf.Of.the. sponsor for a 
fixed per.Od and the 1ett..r ofappothtmeflt should 
clearly state that such an aintmeflt. 

is not a CSIR appointment, temporary of otherwise; 

does. not entitle the incumbent to ay.c1ai,- impliCit 
or explicit, on any CSIR post. 

.' 

For time-bound sponsored projects to start within six 
months of the agreement. the -Institute should be 
authorised to recruit such staff ,  without following the 

rules and regulations of recruitmen-t7in.CSIR as regards 
advertisment. But the educatioflicUjf 1 tion5  
experience prescribed for a given.. post should be 
rigidly followed mid ,xedkLOCl Selection 
Committees on the pattern of 5imila.Counitte05 for 

be constitutedb the Director for 
such posts and the matter reported-to.E.0 and :CSIR. 
This should ensure that no dilutiO. stadard.s takes 

p1 ace 

Since the basic reason for 	
for tune- 

bound sponsored projects 
manpower to keep to the time target8... PrOotk2i2, of 

staff from the Institute against..a 	p6n50r- project 

post is not justifiable. 

PresentlY. Deputation (duty) Allowance .i,.s governed by 
the Kinistry of Finance o.ii. dated 27.1.4970 as quoted 
in CSIR letter No. lS:(lSO)/$8_E.1ted16th June, 

1970 to the Director. Natior.al Chemical

_ 	
. Laboratory. 

Poona. 	
No consensus could be reached on giving 

deputation allowance to j5titute staff seconded to 

por;sor'd projects.  

CopY of letter No.4/3/78t8. datod 8.619 
	from Chief(Adr) 

CSIR. 	New 	Delhi 	, 	DirectorsfHeadB 	of 	NationS1 
. 	, the  

L.ib;,'-.,l'n'itts./Resl
,arch-Aesociationoz..  

nce of DirectOTS held at 

sub: p roceedings of the 29th Confere 
CF'TRI, Hysore, on 2nd & 3rd June, 1978. 

- 	 . 	
... 	 1. 	. 

I am directed to invite your kind attention to item No.11 
Linki of the tec'niOal 5ssiBtanCe progr8mes with overall 

plans and resoul.35" of the proceediflS of the above conference 
circulated vide -.hi5 office letter of even number dated 
19.6.1978, and th' .eciBiOfl of the Conference thereon which reads 

s der 

-
Prof. Raliman j1oduced this item. 

DGSIR broadly classified externally funded proieCt5 into 
three categories - (1) those funded by agencies like ICAR. 

ICMR.DST. DAZ, Department of 
Si.ce, 

Defence, etc. (2) those 

funded by PL-480, USSR AcademY f ScienCe5, etc. and (3) 
those funded by UW')P. He brought out the distinction in 
each case. A general disCU58i0fl followed. A good deal of 
anxiety was expres by of, National 

	

sed 	
the Directors 

laboratorias in the matter of absorption of staff employed 
ames. DGSIR desired that the whole matter should 

in these sth  be exanind and guidelines issued. A conmittan was 
appointed with the following members to go into this 

queStiOU. 

	

. 	Dr. G.S. Sidhu 

	

2 	Dr. AR Verma 	N 

	

3. 	Dr. S.R. Vallur 

 

	

. 	
Chief (A4mtfli8tT5tiO and 

	

, 	Chief (Finance) 	 . 

The Directors could forward their suggestions to this 

coensittee 	 . 
The DSIR has been pleased to include Chjef(P1aU)' CSIR 

as w.eber of the above committee - 



gg 

MERiT AND NOR)'AL ASSRSSMZNT SCREHE 

	

Append 	11• 

' .5 
23.7.1 9 ? 9  

Copy of letter NO.16(150)f68_E.hIthI 	
datOd  

from 	
Chief (Adiniatratiom). CSIE.'. 	

theto 

L1rectOr5/ Heads of ll the National I.aborat0hj3h1 
New Del'

ti5 . / 

ieearch AssOCiatt0fl  
- 	 .--. 	.- 

Sub: Proceadt3 of the 29th 	
held at 

CF1RI, 	'sore on 2nd &.Srd 	l.978' . 	No.1 

Linkiflg of the techniCa1.8t5t1 	
- prOgrmes Wit 

overall plans and re5OrCe8- .. 	- 

Fu' .her to this 0ffice letter. 
NO.4/318t 	4ated 6th 

June. . - 79 
on the subject citC above. I an directed to state 

that the Director General. SIR ss been pleased to nonina Dr. 
G.S. Sidhu, Director. Regional ese*.rch Laborat.OrY, Hyd8r8b 
Chairn of the Committee mentioned therein.. 

 

.. 

KERI1 AND NORMAL ASSESSMENT SCHEME 

Appendix III 

e  
The Committee held two 	tiflge as folloW8 

The first 	
ettngs was held at yder:b 	

RB) on 

19 	
and the follOW 	

were present :- 

I. 	Dr. G.S. Sidhu 	
Chai mm

mmbex 

	. 

2. 	Dr. S.R. Vallurt 	
. 

Me or 

- 	
Shri Nau Hihal Singh 	 mliftber 

. 	Prof. A. Rahman 

. 	Shr 	
(Fi S.R. ChatUe 	

beh 	of Chief 
nafl) 

Dr. A.R. Verna, hoWeVer, could ot attend the eetiflg. 

T 	
second meetifl6 

New Delhi on 12th MarCh, of 

	t
the Committee was held at C1R H.Q.. 

1980 and he fo1l06. were 
he 	

Chairman 

. 	Dr. G.S. Sidhu 
.2. 	

Dr.S.R.
Member 

S 	VallUri 	 Member 
Dr. A.R. Vea 

4. 	Pr 	.aof. A. Rhnafl 	
Member 
Member 

- 	
Shri p.K. gananUj3m  Member 

6. 	Shri g.C. Sundarri  

N 



VV 

14  

RIT AND NORMAL 5gGN' cUEM 

- 	

Append 	iV 

of ietterN0.16(1506 June j979 frcm -Jhief (Atuztratb0m) dSIR, New Delhi 
to  

copy 
the KembetS of -the CommittPe c.

.• ___._.__, 
— 

Sub: prceedt of the 
29th Confere5 	

f Dir6Ct 	held a 

FTR 	
sore bn 2nd & 3rd June. 	

(item Ho.11 of 

the poceefls 	

the tecbnhC8l 

asat5te programmes 	
overall plan and reoue5) 

- ConstuOS of a Co ittee to look into the matter 
of absorPtion of staff mploYod on extern 

p j ects/schemes 

I am directed to jnvite a reference to this 0ffice cir' 1ar 
ttcr No.4//• dated 8.6.1979 

OD 
the subject cited abO'e; 

and to state that the first meeti 
	

of the Commttten 

of hich has been notified therein, will be held o 

constitution ThursdaY. the 12th July. 1979, at 
	

A.M. at CSIR HqrS. 

am to request you kindly to make It convenient to attend 

the meeti 	

In this connection the fo1l0wi documents are sent 

herewith for conStdetb0u of the Committ 
	:- -- 

	

• 	

Copy of- the Item No.11 of the Meflda of the said 

Confereuc 	 - 	- 
CoPY of- the deciSiOfl of the Conterem on the above 

mentioned jten 	- 	- - 

Copy each of CSIR cIrCul5 No.l6(15I68I dated 
23.4.1969 and 16.6.1970 coflt 	

the.Order5tt0s and 

cond1tb0 governim8 the apP intment/5e1 
	

con 

of staff under the 	

sponsored/financed 

bY 05cSIR bodies, as in force at preSent 

• 	/ 	 / 

4. - Government of 1ndi. 
- 	H 	

of Fince  
tnt9tr'  

(Department of Expendit0) 

	

$eW DOlbi 
	25.6-1910- 

OFFICE 	MORM 	 - 

Subject : Relaxat - 
	of 	

.R. 12 to favour of ScientiStS 

-. to take UP
tjtUti0fl5 

855jmetS ifl UntVerStttCS -/ 

Sci 	
tc.Ins 	in IO 	

or abrOa 	- 

The 	

directed to invite 	
refeTe 	to 

this hinistrYs O.M.N0.15(4 
	

dated. 

egar 	

exemptbofl from the operati0fl of 
	3.R.12 	of 

Scho15h 	
or 5ttpend received by Govee seant Jor 

poS0tm0 	
a course of studies or. 0rg0i 

	
secta1ed 

trai° 	- 	- 	- 

2. 	

the recOentt0m of the committ on Science • and 
Techa0l°' the president js pleased tO decide, in relaxation on  
of the provistons of S.R. 12. that Scientmsts,Te 
and medical specialistS orki0g under the Central Government 

in the overa 	
interest of research and development are 

ttted - by Government to take fulitime 855ientS either It 	

j 	forei 	
cntres or ihin the count. 

	
.. v i s iting  

professors.5te0 	
tnNUnjrstttes or sciflt 

	/ 

? 	
medical i0stttUt0ms - maY be allo 
	

the 

remUneti0fl reCeived by them, subject- 

O 
the f0l1Owt 

con5 	 - 	- 	- 
They may be granted extra0' leave during the 

period of such ass 
The asS1ent5 should not be of more than two 

years duratboS at a time; and 

They shall pay pension cotrt tion to the 

Governme 	

of India, as payable under the 

provIstOO of Fdae0t 
	Rules b 	

Goveranant 

seamt sent on depUt8t0fl foreign setCe In 
the case of those .ho are goveod by the 
CortributorY Provident Fund Rules. they 5hOUld 

them5el5 contrite the 
plOY 

s share of 

cOntr1tb0fl 

• 	.. 

•- 



• 	

- 

c•' 	't"c L"- 	' 
' n.' 

• 	

•• 

MERIT M-P NoWISAL ASSE MET SCHE
MF  

TheSe orders 00 
:Jt applY to 

3. 	 than 

	

j)
omPl0Y5 	ith.,- leb w 	

3 

TemporarY 
continuous 5 8 jce  

_emPI0Y '  

III) 	
apPo 	on 

FerZOflS  

	

ord5 take effect from th
° tssU 	Ca5 

These 5ire1 decided need not be reOP° •• 

Sinha 

	

dl 	
of 

Under Secreta •to'tte Govt.  

• • 	
/ 

•' 	.,•t- 

--- 

IIT !Jfl) HO(MJ 	
6CH 

AJnexure 764( 

COUHC 	
OF SCIE TIFIC & IHDUSTRTAL RSEAP.0 

RAIl 

.17(65)/83 	

ew r  ht ..d8t 	
30th April.1984 

'I 
From 

t1A6t  Joint 6ocre  

To 
I3ead of all tatiOfl8' 	

brat05"5 	
..s 

	New 

ub ExteU5i 	of 	
of, 	

rend08 

harg 	
postS for 555e 	

pron0t0fl -mdor thesin 

prom0tt° Scheirle.at 

Sir, 

am 	4ireCt 	to 	
attentbOfl to CS1R 

	letter 

0•17(65)/82_E.II.P?S 	
dated 2Ad Dec.°2 on the 

aOO' 

sub 	
5nd to state that the que5tt 	

of c0Ufl 	
the period

IreadY 
service rendered in 	

05tsor purPO5eb of 
asSemant 

promoti0fl 	
der the $eW Asse55m 	

romOt0n Scheme has 

examined in the CSIR. The 	
staff who h° 

been brOUt to the relar estabi hmeflt. have been 8iiowed to 

the set rendet by them 
O wor 	8ed 

	shmant  

count 
for the 	

oses of pefl5i01btY benefits. f such se1 

fo110wd by confitb0fl 	
n any post 	

the CSIR- 	
in this 

conneCti0fl attention is in8 tO CSI letter 
dated 18th Harch,198' (COPY enc1o5ed 

After 	
reful onSer3tom jt has been 

	ecth 	in 

consultatt0fl with F.A 
0 CSIRth the 

service 
render in work 

arged estabht5emt f00w 
	

-by tranS 	
to 

e$tabht5Ct and allO 
	

to count 'for penSi° 	
ber,et5 in  

teS O 
CS letter dated 

183.81 
will a150 coU for computing 

 

the number 0
f years of see re4uited for asSe55mt promotion 

to the next jgher Grades undet the' ew Assessmemt Promotiofl 

Scheme. 5ub3ect to the fol' corditjc 

that the set 	
refld 	

wor_88d 	
re1 	

p05t5 

is in the same grade and scale of paY- 
the effectjve date of assessment prOmot 

	
C85 

will not be earlier th
an 

the date of app 1t of the 

to the regul estabh15emt irresPect 
	

of the 

individual  
'ength of seiCe on 	

postS and 

65 
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MRflIT AND HOMAL 	)flT 	CflE 

- 	.• 	 , 	. 	

-... MERIT 

the 	incumbent 	5hould 	possess 	the 	qualtf1ctihlS 	and 
have 	beon 	 OF SCIENTIFIC & INDUSTRIAL RESEARCH 

c) 
experience. 	prescribed 	for 	the 	post 	and 	8hould 

	

barged 	post 	in - accordance 	
with the 	4 	COUNCIL 

prescribed 	
oc 	re° 

MARG 

 

$ 
New Delhi 	

dated l8.3.1 

00  it 	is rt-.ustd that the cases of as5esmeflt 	
p OtiO of 

No..9/57/78 

the 	work 	o danC5 	tth 
lbe - 

r 
- 	 - - 	- 

rom 

above decisi)nS. 	
- 

- 	 Y0ur8 jaithfUli!. , Chief (Administratbom_ & Industrial Research 
- 	.., CounCi1 of Scientific - 

SEN S 
i; -. 	- HeadsfD'reors of all NatiOnSl 

-; 	.----.: : 
LabOrat 	Ses/1n5tittes. 

5taff 
Copy to 

jIR 	

-_ 

establiSant 	of 	the 
Sub: Extensi : 	of 	service benf ItS to 	the 

Chief Engineer. 
F.A.O.. 	CSIR C--'lex 	-, 

Cent 	' 

brought 	reguU thereof. 
- 	 Laborato/ltjtutC 

All Officers/SeCti' 	in 	ra 
• 

Sir, 	 / 

directed to inform y,u that for 
	some time 	past 	the 

benefits to these 	members 
- I 	am 

questi°U 	of 	
xtendiflg various •5fvice 

	

have been 	
brought 	on 	the 	t.iP.X 

been 	under 

- 
of 	0rk_charg 	staff 	who titute  

with 	Member 
gi 	3.b 	

has 

- 

- 

consideration 	
of the CSIR. The DGSIR tn 	

concurrence 

h 	
keefl 	i1e.a-3e 	IQ 	Snd 	the 

	

i. 	th 	
c 

- 
• 	(Finance)' 

i1QD.&1 ZQ11QLJ1 
w th i 	d i at2 	 Llee. 	: - 

ii 
p 	the pay of the 	

0 k_ charged 	staff 
of 	the 

a 	 al 
brought 	on 	regular 	establi5mt 

will 	be regulated 	under - 

words, the existing pay and pay 	
scales 

be duly 

. 	

50tOry /j n5tjtute 

. 	 rule5..1 	other 
the incumbents in 	

0 _charged capacity will 
establi5t of 

- 	 - 	- 	.. 
protected on traf.er 

 to the regular 
. 	 3 

. 	. 	-.• 	 . - 	 -- 

.. .. 
 

gAX 	Q 	
1 	_5 staff who have rendered 

in 	0_crged 
 

year5 - or 	
more of contiflU0 	service 

to carry forward the 	Earned 
t 	the 

-... capacitY will be permitted their credit on the date of transfer 

• 	- 
Leave..- to 
regu].ar establi5elt. 

. 

-. 
The 	0 k_Ch3rged staffwho 	have 

will 

n 	oUght om the regular establt5eut.  
the service rendered 	

by then on 
if t:nd 

 

- 

 to count 
establj5emt for purpose of 	

ponsiom 
on any post in 0rkCharg 

such service is followed by confirmation 
In that eveht, the employer's share of 

	CPF 

- the 	ernpioY5 
the 	CSIR. be resumed to CSIR 	and 

IndiViduaL 

-. 

- if 	any, 	will 
go to the 	PF Account cf the 

share will - 
- 

67 
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The existing ..ork-charged staff'who have already been 
brought on regul..r establishment of. the [.aboratorY/105tutut 
will only be entitled to the abov4. 	As regards other 

ntaff of simElar category who may be brought on 	regular 

etab1ishmeflt. in future, the matter will be placed before 	
the 

Governflg Body of the CSIR for taking s-tolicY doCiSiOfl which 
will be..00maUflicated to all concerne.a5 . : aid . . .  whefl, such a 

decisIOn is taken. 

Kindly acoledge receipt of thiCOiCAtio 

-yzfaithful1Y ou 

(KARA2lCHD ) 
UNDER SECRETARI 'WORDS) 

Copyto: 
F&AOs of all the 1.abs.fIflsttS. 
F.) 	Section, CSIR 

n g:neering Un:t, CS)?.  

MERIT AD NOR.MAL ASSESSMENT SCHEME  

Annnexure 7.6.5(A) 

COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH 

RAFI MARG 

No.17(138)/83;11(3) 	NEW l)ELHI1. datd 10 Feb.1984 

From: 	 . 	. 	. 	. 	. ... 	- 

The,,Joint Secretary(Adm.) 
CSIR. 

To 	 . 
The Heads/DireCtors of all 
National Laba./IflStis. 

Sub: 	penefit of service rendered in sdhocsuPerflUmerary 
position for assessment purposes. 

Sir. 

I am directed to state hat in accordance with 	the 

instructions circulatedvide CSIR letter No.3(10)171 -Eli dated 
20th March. 1972 the period of adhoc appointment is reckoned for 
computing fIve years' service for a5seszmeflt purposes under 
erstwhile Bye-law 71 (b) provided the 'period of service' in the 
adhoc posts is followed by regular appointment and the 
appointment is continuous.. A copy of the circular letter issued 
is enclosed. 

The matter regarding counting of service rendered 	in 
adhoc/supernUfllerarY position under the 'Ne'. Recruitment & 
Assessment Scheme of CSIR implemented w.e.f. 1.2.1981 has been 
under consideration of CSIR for some time past. Accordingly, the 
Governing Body at itmeeting held on 14,12.1983, has decided as 
under :- --• ' 	-'-:-. 

..- 	 . 	 . 	N 
1. 	the period- of adhoc service rendered under 	the 

provision 	of Bye-law 67 (A) (a&b) of. the Rules 	& 
Regulations and - Bye-laws of CSIR followed by regular 
appointment shall count for computing the length of 

• service required for assessment promotion under the 
New Recruitment & Assessment - Scheme" provided the 

service is continuous and the be.efi: of promotioflw will 
accrue from the date of completion of such length of 
service including the period of adhoc appointment. 

7 
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M2RIT AHD HOcd4AL. 

AHD INDUSTRIAL RES BL 
COUHCIL 

Raft psrg 

New Delhi, dated 20th KarCh 
1972 

No. 
3(10)71-E.II 

From 
The .eCr0tY Council of 5cientiftC and lndu5t1 Re568rc 

To the  tional  
HeadS 	all 	

I.abS./5tt5 

b: enef jt of the period of 
a d bOC app0 	' pur 

towards 

reckOflthø five years servicS for aSse55mt 
	po ° 5  

under 5yL8W 71(b) 

Sir, n directed to state that the qUesttOfl of grantinP 
 

benefitS 0f the period of adhO appoi ment toWurdS reckofhT 

five yer5 servi 	
for asseS5flt 0nder BL 	

71(b) has been 

undeT 	conZir8ti0m of the 
	

ouncU for some 	
time past. 

Accordi' the Ujrect0r 	
Scient 	& 	idUStr15' 

gesearch has decided that 	purposes the period cf ad_h0c 3ppointment 5hOuld be rec0ned for 
five years service for asse55nt 

under Bye_Law 71(b) proVi 
	

the period of service in 

the ad_hoc post is foUowed by rel8T appoimmt and 

the service is continJ0JS and 

	incumbents the benefit of promotion to the next sigher grade under 
ByeLaw 71(b) would also be given to the 
from the date five years service is completod bY hi 

the period of ad_hoc 
includi n g 

- 	ThiS 	disposes 	of 	the DireCtO 	CFRI 	letter 	No. 

FI/12(,7671_192 	
datod 10.1.1972. 

yours.fa'' " ' 

Sd1 

(K.C.. &indar83r 
Secret' 

M1r:1T AND lOiM.!. A GSEGSKENT fCUFi4 

	

2. 	
the period of service rendered in 

	
,oi.tn1merarY 

pesiti0fl under the SChmO of 
	fldUC1m 	

Osin. 

talented and merit0ri0 	
ScientiStS frm abrOS6 j 

	the 

CSIR. LabS./Imstt. shall 
coUflt 

for the benefit of 

-, .asse8sment promotiofl under - the 	
Hew EecrUitnt & 

Assessment Schemf. as well as erstwht 
	Bye1' 71(b) 

providOd it 15 followed by 
rel5r 5poi 	

without 

,reak in accord8n with the prescribed reCXttm0mt 

procedUre. and 	 - and 

this benftt will come into. foTOeW6 
the past cases will nOt bé' reOP ed 

	However, 

	

3. 	
anomal%e3.tf anY. 8sing 0t'of'tht5 benefit will be 

5orted out by CSIR on the 
merits.0t each case 

'fours faithfUhl?' 

S.K. VEBM) 
fleputY Secret' 

Copy to 

	

1 	Sr. FAO5 of all L
ab5./1n5tt 	- 

	

2 	SPA/PS to DG SIR . 	(V) 
(k). FA, CSIR 

Adviser (M) and Advi5er 	
at CSIR Hqrs. •. 

All Officers and SectionS of CSIR Hqrs. 

4 . 	 .. 	 . 	 -.. 

[ 	. / 
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An employee inducted into technical stream will be deemed 
have severed all connectionS will the non-technical position 
held by him prior to such induction. 

The period of servi- for further ass ssment will count from 
the data of induction. 

The fixation of py will be done under normal rules. 

The schemewil1 cne into force with immediate effect. 

Yours faithfully. 

Sd!- 
S.K. VEE1'IA ) 

Copy to 
1-. 	COAs/AOs oz all National :,ab. Xnstts. 
2. . Sr./FAOS of all National bab ./InsttS. 
.3 	Sr. DS(R&A)/ US(R&A) /,..uS(CO.- US(EtIR) /Nanpower 
4. 	All officers/Sections at CS!R Rqrs. 

ME IT AND NOIMA. ASSEGSWNf'GCREME  

Annexure 7.6.9(A) 

CO3NC1L OF SCIENTIFIC & INDUSTRI RESEARCH 

RAFIHRG 

No.17.(65)/(P-42)9O-ppS 	New Del:j - f:datod 22.6.1990 

From 	-. 	. 

.Yojit Secretary(Admfrljstratjon) 
Cou ncil of Scientific & Industrial Research 

To 
Head ...2 all National Laboratories/InstItute5 - 

Sub: Induction o. non-technical staff into technical side In 
Group-Il. 

Sir. 

CSIR }.ts been receiving various representations for ..he 
llbéralfs.ation of the present scheme of induction of 
administrative staff .nto the technical stream. - 

The matter has been examined at different forums and the 
DGSIR has been pleased tb decide that the scheme may be 
extended to certain other categories on lines similar to 
those now available for induction in Group-I. 

The scheme will be applicable to non-technical staff holding 
similar posts and who have attained the age of 50 years or 
have rendered 30 years of service. 

The non-technical employees who possessor acquire technical 
- - qualifications for Group-lI posts or who have undergone at 

least 6 months in-house training or training imparted by 
outside professional agencies in areas of computerjsatjon, 
ofjce automation, etc. will be eligible. 

An ad hoc committee comprising members in the disciplines of 
inductIon -will conduct a trade test and after taking into 
consideration ACRs. will recommend suitable candidates for 
induction. The norms and procedure for conducting trade test 
vi 

K  be laid down by the respective Laboratories/Institutes 
/11  Inuctjon will be against an available regular vacancy in 

Group-Il. 	Wherever no such vacancy Is .available, the 
inducje will carry hs own post till his 
tperannuation/resjg. ion etc. The post will revert to Its 

original position on the rcn-techrjcai side after any of 
these contingencies. 

HERIT . AND NORI4AL -A S6SMENT SCREME 

-... 	 .- 	 . 	 . 
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MERIT AND NORMAL ASSESSMENT SChEME 

• 	*exure 7.6.9 () 

• ,• 	
..L 

/ 

• 	 W COUNCIL OF ScIENTIC. & INDUSTRIAL RESEARCH 
- 	 •'. 	 -: ' 

• 	- 	ANU6ADA BIIAVAN 
:-. 	pyj 4pO - 

No.l7(65/(42)(90' 	
New. Delhii.dat 	13.6.1990 

' From 	 '  

Joint 
C.S.I.R. 

To 
The Heads of a1 platiOnal LabS./IflsttS. 

Sub: InductiOn of no't8ChfliC8I. staff into tcbniCal side in 

GrouP11. 

Sir 
In conttnUatiofl of this office 1elter.Of even number 

dated 22nd June, 1990 on the above subject. I am directed to 

clarify that the 
inductiOn will be applicable to 0_gazetted 

employees Other terms and conditions will remain 

unchanged. 

Yours faithfully. 

Sd,- 
( K.L. Katyal 
Under Secretary 

Copy to :- 

COAS/AOS of. all National Labs./IflSttS. 
Sr. /FAO3 of all National Labs./InSttS. 

Sr. 	
/Manpower 
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Q1gr&1. ppJ.ication No 	'Li j 

p. 	 .. 
i.. ai Name of the *pplicant. 

Respoda 	Union of India &.0xs. 
No. of ApplieantS):- 

•.2.' Is the app1icatOn is.the proper form:— Yes/ 

E:: Whether name descript.Ioh. and address of 	all the paNrs hoery  

furnished in cause tltl2 - Yes / NI. 
Has the application b 	duly sigrd and verified - Ys / 

Have the 'eopies duly signed :-. Yes Y.  
.6. Have sufficient nuriber of copies of the application been filed 

1hether all thef annoxure 	tie o impleaded :- YesJ 

Whether 	lth tansiation of ducomenbSi.n the Languago.— Ysi'. 

His the application is in time 	Yes! No. 	 - 

1O. asthe Vokatlatnama/MemO of appearance 	 i 

	

/AuthoriatiOn is f.1edY 	o 

11.' Is tho application by tPBD/for Rs5O 	3) 
Has the application is maitanable Yes *NO. 

Has tha .mpuried order original duly attostodbeen fi1ed: Yes ,y6 

Hs the legible copies of the annexure duly attested filedYes./ 

Has the. Index of: the ducornents been filed a1livail3bl3. 
Has the required nuthór of envoloped bearjng full adcresS of the. 
rospondants been filed:— Ys/ Noi 

17.' Has the dec1attiOn as euir4y item 17 of the .form/. 

•he±hêr the.. re11f sough for arises out of the .Single Yes/Nø 

WhetheMr intrirTreliCf is prayed for :— Yes/Ii. 

20 Is cas,  of ondonatiOnOf deloy is filedkI.t uppotted..—, . 

21& 	hèthi this Case can be heard by S10ettCb/Dvi5 0fl.t 

22. ,  Any other. pointd - 
23. Result of, the Scrutiny with initial of the Scru y 

.,& 	 •w VVO -  

SECfIQ'1 cFFIR(.J) 
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IN THE C  ~~NIT fgZRA 
CUWAHATIBE 

TRIBUNAL 

O.A. No. 	•'- 1- 	12006 

• '4 Dipti Devi 
-Vs- 

Union of India & ON. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

	

1982- 	Applicant was initially joined the services of the respondents as 
Daily wage worker, her said appointment was continued to March 

the same was again continued for the spell April 19SejW 
1984. 	 - 

Sept 1984- Applicant joined as Prect Assistant on temporary basis for 
- months, after being selected through a detailed selection process. 

Thereafter she was continuously engaged in different projects till 
15.04.1990. But applicant's service not extended after 15.4.1990 
whereas person junior to her .got extension. 

	

1992- 	Being aggrievedL applicant filed title suit No. 17/92 in the Court of 
Asstt. District Judge, Jorhat, which eventually led to Civil Revision 
Petition No. 69/97 before the Hon'ble Gaühati High Court. 
However, finding this Hon'hle Tribunal as the appropriate forum 
the applicant approached before this Hon'ble Tribunal through 
O.A. No. 303/1999. 

	

1999- 	Applicant filed O.A No. 303/1999 before the Central 
Administrative Tribunal (CAT), Guwahati. 

05.01.2001- Hon'ble CAT passed its judgment and order dated 05.01.2001 in 
O.A. No.. 303/99 and directed the respondents to regukrise the 
service of the applicant within one month even by ignoring her 
overage, if any. (Annexure-V) 

	

2001- 	Respondents filed WP (C) No. 2019/2001 before the Hon'ble 
Gauhati High Court assailing the judgment and order dated 
05.01.2001 of the Hon'ble C.A.T. 

02.12.2004- Hon'ble High Court passed its order dated 2.12.2004 in WP(C) No. 
2019/2001, whereby the said writ petition was dismissed on merit. 

(Aanexure- VI) 
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22.03.2005- Respondents issued the impugned order ejecting the prayer of the 
applicant. 	 (Annexure- VII) 

Hence this O.A before this Hon'ble Tribunal. 

PRAYERS 

That the Hon'ble Tribt&ial be pleased to set aside and quash the impugned 
order No. No. RLJ-18 (106)- Vig/1999 dated 22.03.2005 (Annexure- VII), 
issued by the respondent No. 3 as void-ab-initio. 

To direct the respondents to absorb/regularjse the applicant taking into 
account her past services, in the light of the judgment and order dated 
05.01.2001 in GA. TIo. 303/1999 passed by his Tribunal and the judgment 
and order dated 02.12.2004 in W.P (C) No. 2019/2001 of the Hon'ble 
Gauhati Court, with retrospective effect and all consequential benefits 
thereof. 

Costs of the application. 

Any other re1ie1s) to which the applicant, is entitled as the Hon'bI.e 
Tribunal may' deem fit and proper. 

!nterim order prayed for. 
During pendencv of this application, the Hon'ble Tribunal be pleased to 
grant the following relief: - 

1. 	That the Hon'ble Tribunal be pleased to direct the respondents that 
pendertcy of this application shall not be a bar to the respondents for 
considering the case of the applicant for regularisation of his service. 
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IN THE CENTRALMINtST1I\'E TBUNAL 
G(JWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act. 1985) 

Tik[e of the case 	 O.A. No _I \ 	/2006 

Dipti Devi. 	 Applicant. 

-Versus - 

Union of India & Others 	 Respondents. 

INDEX 

SI.. No. i 	Annexure i 	 Particulars Page No. 

01 - Application 1-16 
02 - Verification 	- -17- 
03 I Copy of the order dated 30.03.83. 
04 II Copy of certificate dated 19.04.84. 
05 111 Copy of order dated 13.04.83.  
06 IV (Series) Copy 	of 	the 	call 	letters 	dated 

29.06.83, 02.06.83, 05.09.84. 19.05.86, 
20.01.87, 03.03.87 and 22.03.90.  

07 V Copy of judntent dated 05.01.01. 	1 2. 	- 30 

08 l 	VI Copy of judgment dated 02.12.04. 	i 31 - 
09 VII 1  Copy, 	of 	impugned 	order 	dtd. s- 3ç: 

22.3,2005.  
10 VIII Copy of memo dated 13.01.1981. 3 	- 
10 1 	IX i Copy of the order dated 14.5.1997 	1 4 	S3 

Filed kv 

Date: /0,  ol. 2ooC. 	 Advocate 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BlENCH: GUWAIIJVITI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A.No. 	 j2006 
BETWEEN 

1. '5-741 Dipti DevL 

W/o- Shri Mukul Sharma. 
Village- Siratia Gaon, 
P.0- Pulibor, 
District- Jorhat 
Assam- 785 006. 

...Applicant. 
-AND- 

The Union of India, 

Represented by the Secretary to the 
Government of India, 
Ministry of Science and Technology, 

The Director GeneraL 

Council of Scientific and Industrial Research, (CSIR), 
Rafi Marg, 
New Deflü. 

The Director, 

Regional Research Laboratory (RRL), 
Jorha L Assam. 

The Joint Secretary, CSIR, 

Anusandhan Bhawan, 
Rail Marg, New Delhi. 

The Controller of administration, 

Regional Research Labortory, 
Jorhat. Assarn.. 

...Respondenb. 
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DETAILS OF THE APPLICATION 

1 	Piutjculars of order(s) alnst which this appikation Is made. 

This application is made against the impugned order bearing No. .RLJ-18 

(106)- Vig/ 1999 dated 22.03.2005 (Annexure- VII), issued by the 

respondent No. 3, whereby the claim of the applicant for reguiarization of 

her service has been rejected even inspite of the fact that the 1981 Scheme 

has been examined and held to be in favour of the applicant in the 

judgment passed by the learned Tribunal which attained linaiitv and the 

direction passed by the Hon'ble Tribunal on 05.01.2001 in .O.A No. 

303/1999 upon the respondents to regularise her service which was also 

upheld by the Hon'hle Gauhati Court vide its judgment and order dated 

02.12.2004 in Wi' (C) No. 2019/2001. 

Jutisdktion of the Tribunal 

The applicant declares that the subject matter of this application is well 

within the jurisdiction of this Hon"hle Tribunal. 

Limitation 

The applicant further declares that this application is filed within the 

period of Iiniitation prescribed under Section-21 of the Administrative 

Tribunals Act 1985. 

Facts of the Case 

4.1 	That the applicant is a citizen of India and as such she is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of 

India. 

4.2 That the applicant was initially joined the services of the respondents as 

Daily Wage Worker in the year 1982 i.e. December :1982. Her said 

appointment was continued to March 1983 and thereafter the same was 

again extended for the spell April to Sept 1984. Thereafter the applicant. 



under went an apprenticeship training under the respondents and after 

successful completion of the same the respondents issued a certificate 

dated 19.04.84. It is pertinent to mention here that on the basis of the list 

submitted by the Employment Officer, Jorhat, the applicant was selected 

for training for the period of one year and accordingly the applicant 

successfully completed the training for the session 1983 to 1984. The 
- ---- 

applicant thereafter, given appointment as Project Asstt. 	1984 

to 15th April 1990 under various projects of the respondents. It is pertinent 

to mention here that during her service from Sept' 1984 to 15th April 1990 

the applicant has been treated as reguLar employee. Although her initial 

appointment was for a specific period, her services were extended from 

time to time by issuing various orders and office memorandums. 

Copy of the order dated 30.03.83, 13.04.83, certificate dated 19.04.84 

are annexed hereto as Annexure- L H and III respectively. 

4.3 	That the applicant after the aforesaid selection and after successful 

completion of her training, she was under the bonafide impression that 

her services would be regniarised, but the respondents after utilizing her 

service for about 8 years in an exploitative term have disallowed her for 

any further appointment/extension after 15.04.90. It is pertinent to 

mention here that the respondents have issued the aforesaid letter of 

- appointment/extension as pet the direction of the Director RRL, Jorhat 

but same have been issued for a specified period that too on temporary 

basis with some small artificial breaks only to deprive her from. 

regularisation. it is also pertinent to menton here that during her service 

career as many as 8 times she has been asked to .apear before the 

selection 	test, interview board and some time type test for her 

regularisation and accordingly each time she appeared and she was 

selected, but the respondents due to reasons best known to them has 

never regularised her service. To that effect mention may be made of the 
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orders dated 02.06.83 and 29.06.83 by which she was asked toappear the 

type test as well as interview. Thereafter also the applicant was asked to 

appear before the selection committee almost each year and each year she 
appeared and got selected but the respondents have refused to regularise 

the services of the applicant only to accommodate some outsiders with 

malafide intention. 

Copy of the call letters dated. 29.06.83, 02.06.83, 05.09.84, 19.05.86, 

20.01.87, 03.03.87 and 22.03.90 are annexed herewith and marked as 

Anncxun- IV Series). 

4.4 That thereafter the applicant being aggrieved was constrained to move the. 

Hon'ble Court of Asstt. ?istrict Judge, Jorhat by way of filing Title Suit 

No. 72/92. But since the this Hon'ble Tribunal is the appropriate forum to 

dedde the issue, the applicant eventually approached this Hon'bJ.e 

Tribunal by filing one O.A. No. 303 of 1999. 

4.5 That this Hon'ble Tribunal tho ughlv examined the case of the applicant, 

including 1981 Scheme, rules and various contentions raised by the 

respondents in their written statement After hearing both the part es and 

perusal of record, this Hon'ble Tribunal passed its judgment and order 

dated 05.01.2001 in O.A. No. 303/1999, directing the respondents as. 

under; - 

"5. For the aforesaid reasons, the applicant is entitled to the benefit 

rendered by this Tribunal in O.A. No. 16/1995, 17/1995, 18/1995 

and 241/1994 for being regularised in the light of the MANAS 

Scheme. The respondents are accordingly directed to consider the 

case of the applicant for regularisation of her service within a 

period of one month from today in terms of the aforementioned 

Scheme. If the in the event at the time of regularisatimi it is found 

that the applicant is overaged, the same should be ignored 

considering her past services in the department. 
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6. The application is accordingly allowed. There shall, howevei, be 

no order as to costs." 

It is quite dear from the decision of the learned Tribunal, that the 

Tribunal has examined the Scheme of the CSIR and it is found that the 

case of the applicant is. covered by the Scheme and therefore,, the learned 

Tribunal directed to consider the case of the applicant to regularise the 

service of the applicant. The decision of the learned Tribunal has been 

confirmed by the Hon'ble Gauhati High Court and therefore judgment of 

the learned Tribunal attained thality. 

(Copy of judgment dated 05.01.2001 is annexed hereto as 

Annexure- V). 

4.6 That thereafter, the respondents filed the writ petition numbered as 

WP(C) No. 2019 of 2001 in the Hon'bk Gauhafi High Court assailing the 

judgment and order dated 30.11.2000 aforesaid passed by this Tribunal in 

O.A N. 303/99. The Hon'bie Gauhati High Court, after thoroughly 

caminthg the case, passed its common judgment and order dated. 

02.12.2004 in WP(C) No. 2019/2001 and the operative portion of the 

judgment is reproduced below- 

"8. in that view of the mailer, in our considered opinion, we should 

not interfere with the orders passed by the learned Central 

Administrative Txlbu.naL GuwahaLi in O.A No. 308/99 and 303/99. 

and, accordingly, we dismiss both the writ petitions. 

9.There shall be no order as to costs." 

The above quoted order of the Hon'ble High Court leads to the 

inescapable condusion that the Hon'ble High Court has upheld the 

judgment and order dated 05.01.2001 in O.A No. 303/99 of this Hon'ble 

Tribunal 

MIN 
5A 
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(Cop),  of the judgment and order dated 02.12.2004 is annexed 

hereto as Annexun!- VI). 

4.9 	That thereafter, the applicant submitted 'a representation endosing.. 

therewith a copy of the judgment and order dated 02.12.2004 to the 

respondents and prayed for early regularization of her service in terms of 

• the judgment and order dated 05.01.2001 in O.A No. 303/99 of this 

Hon'ble Tribunal, read with the judgment and order dtd.. 02.12.2004 of the 

Hon'ble High Court in WP(C) No. .2019/2001. 

4.10 That thereafter, the respondent No. 3 has issued the impugned order No. 

RLJ48 (106)-Vig./1999 dated 22.03.2005 rejecting the prayer of the 

applicant and denying her regularization of service, mainly on the 
following pleas; - 

Applicant is not entitled to be regularised under the provisions 

of merit and normal assessment scheme (MANAS) since the said 

scheme is meant for assessment promotion only and not for 

regularization, 

CSIR scheme circulated vide circular dated 13.01.1981 was 

meant for existing persons as on, 13.01.1981 which was an one 

time exercise, but the applicant joined after that i.e. on 

29.11.1983 only. The respondent also.refcrrcd to para 8 of the 

said circular dated 13.01.1981. 

(ill) The case of other applicants covered the judgments and orders 

of the Tribunal in O.A No. 161/95, 17/95, 18/95 and 241/94 are 

not similar and are distinguished from the case of this applicant. 

On a mere reading of the impugned order dated 22.03.2005 it 

appears that the respondent authorities have now made an attempt to re-

write the judgment passed by the learned Tribunal as per their own 

etv 



7 

interpretation and understanding of the scheme, without having any 

jurisdiction or sanction of law and on that score alone the impugned order 

dated 22.03.2005 is liable to be set aside and quashed. 

(Copy of impugned order dated 22.03.2005 is annexed hereto as 

Anntxun- VII). 

411 That the applicant most respectfully begs to state that the respondent 

department i.e. the Council of Scientific and Industrial Research (for short 

CSIR), launched a special scheme meant for absorption of staff employed 

in externally funded projects/schemes. The said scheme is named as merit 

and normal assessment scheme (for short, MANAS). Pursuant to this 

scheme, the respondents vide memo No. 169150)/68-E (Pt. II) dated 

13.01.1981, laid down some rules for absorption of staff which intera1it, 

provides under para-8 as follows; - 

"The existing persons who have rendered three years continuous 

service in a scheme should be absorbed either against existing 

regular vacancies in identical posts or by creating additional posts 

(by following prescribed procedure) If the work load in 'the 

Laboratory/Institute so demands. The supernumerary posts could 

be created to absorb the staff employed in such projects/schemes, 

initially being a onetime effort only. The laboratories/Institutes 

should not recruit further staff until all such staff is absorbed." 

It is relevant to state that the applicant has rendered services about 

7 years and as such she is legitimately entitled for absorption as per the 

provisions quoted above, more so, when the aforesaid scheme is a welfare. 

scheme aimed at extending benefit to the staff employed under the 

respondents. The said scheme was subsequently re-introduced in 1990 

and again in 1992. The very word "absorbed" used in the scheme, itself 
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makes it abundantly clear that the scheme is introduced, for recruitment 

of the existing employees working in the projecL 

(Copy of memo dated 13.01.1981 is annexed hereto as Annexure-

VIII.) 

412 That the applicant most respectfully begs to state that all the three 

grounds pleaded by the respondents for rejecting the claim of the 

applicant as stated in para 4.10 hereinabove, have been duly. examined/ 

considered by this Hon'ble Tribunal and the Hon'ble High Court before 

passing their respective judgments and orders aforesaid whereby the said 

contentions of the respondents have been rejected and thereafter only it 

has been held that the applicants case be regularized by the respondents. 

Shce the same contentions repeated and adhered to by the rcspondcnts in 

their mapugned letter dated 22.03.2005 is not only violative of the 

directions passed by the Hon'ble Tribunal and the Hon'ble high court but 

contemptuous as welL 

It is relevant to mentiOn here that the applicability of the scheme 

MANAS as contended by the respondents in their impugned letter dtd. 

22.03.2005 has already been discussed/examined by the Hon'ble Tribunal 

and the High court in their respective judgments aforesaid. SinaiLirly the 

contention of the respondents that the cases under O.A. No. 16/1995, 

17/1995, 18/1995 and 241/1994 decided by this Tribunal are 

distinguished from that of this applicant have also been scanned by this 

Hon'ble Tribunal in its judgment and order dated 05.01.2001 in O.A No. 

303/99, and both the contentions have been rejected thereby. 

Fuither, regarding the contention of the respondents that the 

CSIR scheme dtd.. 13.01.1981 is not applicable in case of the applicant 

since she joined his services on 29.11.1983 is irrelevant here, since the 

applicant is entitled for regularisatlon in terms of the scheme MANAS 

aforesaid which although lntmduced In 1981, but was re-lntmduced n 

4.10.1990 and again in 1992 as admitted by the respondents in their 

impugned letter dated 22.3.2005 and also held by the Hon'bie l{igh 
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Coutt in its judgment dated 30.11.2000. This apart, paI 8 of the C51fl 
cinular dated 13.01.1981 has dearly spelt out that-' 

"The existing riersons who have rendered three years continuous 

service in a scheme should be absorbed either against existing 

regular vacancies in identical posts or by creating additional poss, 
II 

The above quoted provisions when reintroduced in 1-990 and' 1992 

are very much applicable on The applicant and it isdearlv evident from 

the above that it is meant for absorption and not for promotion only as. 

avered by the respondents. 

4.14 That the applicant begs to sLate that after her initial appointment the 

applicant has all along been issued various appointment orders extending 

his appointment period on the strength of which she has been continuing 

in his service without any break. Her service has been extended by the 

respondents by issuing various orders and on the strength of these orders 

she has been serving continuously till 15.04.1990. Be it stated here that all 

along the applicant has been serving under the respondents as a regular 

employee. 

4.15 That after issuance of the last extension order dated 22.03.90, whereby the 

applicant was given appointment till 15.04.90, her service was never 

extended but some of the juniors to her have been kept in the service. 

Thus it will be evident that the respondents are favouring their blue-eyed 

boys resulting in hostile discrimination in violation of Artide 14 and 16 of 

the Constitution of Jndia. 

4.16 That the applicant begs to state that the respondents have been preparing 

various schemes of regularisation of the Scientific and Teduiical staff 

working under CSIR like that of the applicant who has completed three 
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years ol continuous service or more. The said scheme is known as merit 

and normal assessment scheme. 

.4.17' That in view of the aforesaid factual position the service of the applicant is 

required to be regularised with retrospective effect more so in view of the 

fact that she entered the service of the respondents as per the]i own indent 

and the applicant was appointed under the respondents after proper 

selection and under the rule, no further selection is contemplated. The 

respondents cannot utilize the servke of the applicant in an exploitative 

term and the constitutional provisions demand that her serviceshould be 
regularised. In this connection the applicant crave leave of 'this Hon'ble 

Tribunal to refer to the constitutional provisIons as well as dictums of the 

Apex Court and benches of the Hon'ble Tribunal. 

4.18 That the applicant states that at present there are several posts of Junior 

Scientific Astt/J'unior Technical Asstt Gr-ffl lying vacant under the: 
respondents. The respondents have earlier .reguiarised the services of .  the 

Project Asstt. who are similarly situated like that of the applicant. The 

some 'of the incumbents were regularised after rendering 2-5 yeats of 

service. Some of the names are given belciw; 

1. 	Sri Dipak Bardoloi 

 SriKC. Likhok 

 Sri R.C. Bharali. 

 Sri Ananta Sharma. 

 Sri Anjul Barma. 

 Sri Samiran Borthakur. 

 Sri 'U.S. Bhattacharjee. 

 Sri D. Borthakur, etc. 

The above persons are similarly situated like that of the applicant 

and their services have been regularised after renderin.g only 2-5 years of 
service against the service rendered by (he applicant for long seven years.' 

Z4Jr 	jv 
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The above examples are only lllustrathre not exhaustive. Further more 
since large numbers of employees have been regularised, there is no 

eartbly reason as to why the service of the applicant should not he 

regularised taking into consideration of her past services rendered to the 
ôc.c1- 	i-c 

department in the light of the judgment and order dated 3(111.2000 in 
3d3 

O..A. No. 8/1999 passed by this Hon'ble Tribunal and the judgment and 

order chited 02.12.2004 passed in W.P (C) No. 201/2001 by the Hon'bie 
Gauhati High Court, with retrospective effect and consequential service 
benefits thereof. The respondents instead of being a model employer 

cannot resort to the pick and choose policy in the matter of regularisatlon 
of service and they are bound by the Constitutional provisions. 

4.19 That the applicant begs to state that Hon'ble Tribunal had occasions to 
deal with some similar matters arising out' of similar nature of 
Lermination,/disconUnuaUon orders passed by the respondent namely 
O . A. Nos. 241/94, S. Dutta- Vs- U.OJ and Others, 16 of 1995 (L)uial sahu-
Vs- U.O.i ad others), 1 of 1995 (P.' Kalita -Vs- U.O.I and Others) and 18 of 
1995 (P.P. Sarma -Vs- U.OJ and others) and the Hon'ble Tribunal was 
pleased to allow all the four cases by its common judgment and order 
dated 14.5.1997, which was accepted and implemented by the respondents 
departmenL 

(Copy of the order dated 14.5.1997 is annexed herewith and 
marked a Annexure-IX). 

4.20 That the applicant states that after the aforesaid Annexure- IX judgment 
all the applicants of these cases have been given appointment under the / 

scheme mentioned in the said order and presently they are working under 
the respondents. It is stated that the case of the applicant is also similar to 
the above cases and .Annexure- IX order dated 14.05.1997 squarely covers 
the case of the applicant The respondent being a model employer should 
have adopted similar method for regularisation of the services of the 

PA~~-  (Z~ 
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applicant also. Having not done so the respondents have violated the 

settled principles of law and the constitutional provisions. 

4.21 That the applicant begs to state that presently she is the only bread, earner 

of her family. After the discontinuation from her service presently it has 

become impossible for her to run her family. On the other hand the 

respondents are still engaging persons from the open market and so far it 

relates toapplicant the respondents have showed their inability in absence 

of Cou.rts order. It is therefore she is in need of her service very badly so as 

to save the entire family from distress and hence prays before the Hon' ble 

Tribunal for an interim order directing the respondents to provide her any 

post commensurating to her educational qualification as well as past 
service pending disposal of this application. 

4.22 That your applicant most respectfully begs to state that due to non-

consideration of her case for regularisafion of her service, she has been 

suffering, extreme hardships. As such finding no other alternative the 

applicant is approaching this Hon'ble Tribunal for protection of her 
legitimate rights and it is a fit case for the Hon'ble Tribunal to interfere 

with and to protect the rights and interest of the applicant, directing the 

respondents to regularise the service of the applicant with retrospective 

effect and all consequential service benefits. 

4.23 That this application is made bonafide and for the cause of justice. 

S. 	Gmunds for relief(s) with legal pmvisions. 

5.1 For that the judgment of the learned Tribunal dated 05.01.2001 in O..A. No. 

303/99, has attained finality, which discussed and examined the relevant 

scheme and found that the case of the applicant is covered by the scheme,, 

therefore, the respondent authority has no scope for further interpretation 

of the scheme as well as of the judgment passed by the learned Tribunal. 

/ 
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5.2 For that, respondent authority has no scope or authority of law to re-write 

the judgment of the Tribunal by giiring a different interpretation of the 

scheme that too after passing of the judgmeit by the thqugned order 

dated 22.03.2005. 

5.3 For that, the respondent authority has no juthdklion under the law to 

pass the impugned order dated 22.03.2005, giving furtherinterpretation of 

the scheme as such impugned order dated 22.03.2005 is liable to be set 

aside and quashed. 

5.4 For tht, the applicant has rendered services for about 7 (seven) years 

continuously in different schemes under the respondents and as such she - 

has acquired a valuable right for her permanent absorption/regularisation 

in the department. 

5.5 For that, the applicant was initially recruited through a regular selection 

process and the works assigned to her are also of permanent nature. As 

such here is no reason as to why her services cannot be regülárised. 

5.6 	k'or. that, as per the doctrine of legitimate expectation the applicant 

deserves all considerations for regularisation of her services. 

5.7 For that the applicant is legitimately entitled for permanent absorption! 

regularisation as per the provisions of the special scheme namely merit 

and normal assessment scheme for short MANAS), 1981 launched by the 

respondent department 

5.8 For that, the departmental scheme MANAS is a welfare scheme and as 

such the applicant cannot be denied the benefits of the scheme. 

59 For that, the services of some other similarly situated employees have 

been regularised even after their rendering services for 2-5 years only, as. 

against 7 years of service rendered by the applicant. Hence it is a 
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discrimination and violative of article 14 and 16 of the Constitution of 

India. 

5.10 For that the case of this applicant is covered by the judgments and order 

passed by his Hon'ble Tribunal on 05.01.2001 in O.ANo. 303/1999. 

5.11 For that, the applicant is entitled for regularisation of service in temis of 

the judgment and order dated 05.01.2001 in O.A. No. 303 of 1999 passed 

by this Hon'ble Tribunal which has also been upheld by the Hon'bie 

Gauhati High Court vide its judgment and order dated 02.12.2004 in 

WP(C) No. 2019/2001. 

5.12 For that, denial of permanent absorption/regularisation of the applicant 

despite her rendering services for long seven years, is violative of the 

principles of natural justice and opposed to the established laws. 

5.13 For that, there are vacant posts of junior Scientific Assistant/junior 

Technical Assistant in the respondent department and the applicant has 

got requisite qualifications/eligibility for such post and she has already 

served in such posts for about 7 years. As such there is no cogent reason 

whatsoever to deprive the applicant of his legitimate absorption/ - 

iegularisa lion in one of those vacant posts. 

5.14 For that, the contention of the respondents raised in the impugned order 

dated 22.3.2005 that the "MANAS" scheme deals only assessment of 

promotion of the staff and not the regularisation of any person is totally 

wrong in as much as the word "absorbed" is very much available in the 

scheme, which makes it abiuidantiv clear that the scheme MANAS has 

been framed with the view of intention to provide absorption to the 

existing employees working under the said scheme as such applicant is 

entitled to benefit of absorption. 

5.15 For that, the grounds raised in the impugned order dated 22.•032005 to the 

effect that the said MANAS scheme was a one time effort and not a 
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continuous exercise is sell contradictory and also contrary to the records 

in as much as the said scheme was extended in 1990 and 1992 to the 

person who were working under the MAMAS scheme and similarly 

situated like the present applicant and as such applicant is entitled to 

absorption in the light of the aforesaid scheme. 

5.16 For that, the word absorption/absorbed means the act of process of 

absorbing is specfficallv used in paragraph 8 of the MANAS scheme as 

such contention of the respondents that the scheme is absolutely meant for 

assessment of promotion is totally false and misleading as such applicant 

is entitled to benefit of absorption, more particularly in view of the 

provision laid down in paragraph 8 of the said scheme. 

Details of remedies exhausted. 

That the applicant states that she has exhausted all the remedies available 

to her and there is no other alternative and efficacious remedy than to file 

this application. 

Matteis not previously filed or pendini with any other Couit 

The applicant further declares that save and except the filing of O.A No. 

303/1999, decided on 05.01.2001 by this Hon'ble TribunaL she had not 

previously filed any application, Writ Petition or Suit before any Court or 

any other authority or any other Bench of the Tribunal regarding the 

subject matter of this application nor any such application, Writ Petition 

or Suit is pending before any of them. 

S. 	Relief(s) sought for 

Under the facts and circumstances stated above, the applicant humbly 

pray that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

why the relief (s) sought for in this application shall not be granted and on 

MAN 1 MI,  ~[ M-7114 ~7WWMM I ~L 
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perusal of the records and after hearing the parties, on the cause or causes 

that may he shown, be pleased.to grant the following relief(s): 

8.1 That the Hon'ble Tribunal be pleased to set aside and quash the impugned 

order No. RU-iS (106)- Vig/1999 dated 22.03.2005 (Annexure-  VII), issued 

by the respondent No. 3 as void-ab-initio. 

8.2 To direct the respondents to absorb/regularise the applicant taking into 

account her past services., in the light of the judgment and order dated 

05.01.2001 inO.A. No. 303/1999 passed by his Tribual and the jud ment 

and order dated 02.12.2004 in W.l' (C) No. ,  2019/2001 of the lon'ble 

Gaubali Court, with retiospective effect and all consequential benefits 

thereof. 

8.3 	Costs of the application. 

:8.4 Any other relief(s) to which The applicant is entitled as the Hon'ble 

Tribunal may deem fit and proper. 

'Interim order prayed for. 

During pendencv of this application., the Hon'hle Tribunal be pleased to 

grant the following relief: - 

9.1 That the Hon'ble Tribunal be pleased to direct the respondents that 

pendency of this application shall not be a bar to the respondents for 

considering the case of the applicant for regu.Iarisa Lion of his service. 

 
This application is filed through Advocates. 
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VERIFICATION 

L Smti Dipti Devi, W/o Shri Mukul Sharma, aged about 48 years, 
resident of village Siratia Gaon, P.O Pulibor, District- Jorhat, do hereby 

verify that the statements made in Paragraph 1 to 4 and 6 to 12 are true to 

my knowledge and those made in Paragraph 5 are true toy legal advice • . 
and I have not suppressed any material fact 

And I sign this verification on this the ___ 	of January, 2006. 

4- 
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itO1WL RISi(CII LAJJIi1AT(itT sJOILLYFst3SAJ 
(Cuncii of Scientific & Jndustri]. iteoetroh) 

.LiJ-9(2)—iutt107 	 Dn to j 20.1 .07 

From * The birectcr 
• Jorhnt. 

TO 	
33. 	Mico. Dipti ])ovi 

0/0. Jirawint. Saotion, 
tIUr-Jorhat. 

3.tbs Select icn for the Viet of Toobnioinn I.tQ) 

b/Sir, 
With reforonco to your itppliotion furs  the abve montionod 

peot, ytu nr hereby roqunotod t. nppnnr in thin LnbcrtOXy for a 
• written Toot and Typing opood Tet 0 30 w.p.m. on 20 - 2 - 07 at 

9A.M. 

Ui T.A. will be paid for the purpoo3. 

Iuuro faithfully 

• 	 _.c>T 
N8Bs Pl.bring with you your 	 S (JTI0?4 0F1I0 - 

pon/lXit pen etc. 
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'P 	RI) [MIAL iiENtCfl LM3')RATORY JOU}UT: iVNi 
(Council of Scientific N Induqtrtnl Res'cnch) 

f 
/ 	From : The Director 

RRL-Jorhat.. 

To - 
24, 1i Dipty Deyl  

chiratia Gaon, 
P.O. ?ulibor, 
jorhat-6 (Asim) 

Sub:- 'Selection for the po3t of Project Assistant on  
1000/- 1 .4. (1 lxed).  

• 	Sir, 
With reference to your application for the above mentioned 	I 

post, you aie hereby requested to apoear in proficency test in - 

Stenography &tYpifl(@9_W.tfl.t!.:& 30 w.p.rn. respectively)& interview 

ort1.4.90 at .3OAJ1..!11P.4.in the Conference Room of this 
H Labors 

T.A. wiLl be paid for • ) oiJrny for ttr'view.. 

N. 	
n 	

Yours fiithfully 

original.  

( 
W. JA 	IAI'1 ) 	
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IN 'DIE .çAL t4DMXNISIRATIVE UBUNAL 
• 	

',: QJWAEATI BF2II 

0riginal Application No.303 of 1999 

idecieiOflThie the 5th day of ianuary 2001 

p. .. 	- 
ble.MrJU8tiCe D..N. Chowdhurys Vice-Chairman 

iDevi, 
Shri Mukul .Sharma, 

(Ann.P..O-Pu1ibOr, - - - -. 	 - 

......Applicant 

ateaMr B.K. Sharma and Mr S. Sarma. 
Pin 

- 

. 	 : 	t'' 
resented by l. The Union of India, rep  

, The Secretary to the Government of India, 
of Science and Techno1OgY 

:New Delhi. 
• -.• 2.The' Director General, 

.-Councjl o Scientific & Industrial Re3earch, 

.NewDelhi. 
3.The Director, 

RegiOnal Research Laboratory (RRL), 
. Jorhat. 
•-- 

	

• -,;p • 	The Joint Secretary, CSIR, 

> V Anuaandhafl Bhawan. 
New Delhi 

of. Administration, 
ON egional Research Laboratory, 

(i' 	'- 	 . 	. . 	. •. 	 Respondents 

Advocate Mr A. Deb Roy, Sr CG S C. 

0 R D. E R (ORAL) 

hi 
'CHOWDHURY .3 (V C ) 

' 

J 	 4 	.. 
• 	 - RegularisatiOn 	of 	service 	is 	the 	issue 	for 

& 	 , 	adjudicatiOfl 

	

$•, ffl._ 	
£ 

............. : • - f 	• -, • .;• 
- 

The applicant initially joined service under the 

(j. 
! 	reapondents as a Daily Wage Worker in December 1982 and the 

fI": 7t 	
, 	 ( continued 	 and 

	

, 1 ubae,quent1ys it was extended upto September 1984 	The 

also underwent an. apprenticeship training under applicant 

'I  

4/ 
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2: 

the respondents for which a certificate was also -issued to. 

the respondents. After completion oL the training t:he 

applicant was appointed Project Aistant with effect from 

September 1984 and she continued to work as such upto 

15.4.1990 and rendered her service in various projects under 

the respondents. The applicant, in all, rendered service for 

about eight years and thereafter she was not allowed to 

work. The applicant failing to get proper redressel of her 

grievancea, initially moved the Civil Court and after a long 

1itigat'batt1e reached this Tribunal by this 0 A in 1999 

with a condonation petition The delay was condoned and the 

application was finally admitted for adjudication 08 to the 
•-. I 

ofthe applicant for her regularisation in the nfit 

It has been pointed out by Mr S. Sarma, learned 

ounsel for the applicant, that persona similarly situated 

- 	•.like her and working in the same department were already 

"ordere • :to-be regularised by this Tribunal vide Judgment and 

Ozder dated 14.5 1997 passed in 0 A Nos 16i1995, 17/1995, 

18/1995 and 241/1994 Mr Sarma also cited that sirilar 

direction was also rendered by this Tribunal in 

0.A.No.308/1999 dispose'd of on 30.11.2000 in the light of 

the order of this Tribunal dated 14.8.1997 passed in the 

aforementioned -O.A.s. Mr Sarma also referred to a Scheme 

known as Merit and Normal Assessment Scheme IM)\NAS for 

short). As per this Scheme, persons who have rendered three 

years continuous service in a scheme should he absorbed 

either against existing regular vacancies in identical posts 

or by creating additional posts (by following pçescribed 

procedure) if the work load so demands. Under the Scheme, 

the supernumerary posts could be created to absorb the staff 

employed in such projects/schemes, initiaiy being a one -. J . 

time effort only. 

4 
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.i 
•- 

• 
. 	 .4. 	I 	have 	heard 	Mr 	A. 	Deb Roy, 	Jearne3 	Sr. C.G.S.C. 	at 

length. 	Considering 	the 	entire situation, 	I am 	of 	the 

• opinioo 	that 	the 	case 	of the 	appi icant cannot 	be 

• 	. •. 1 ;distnguished from the 'decision renderd by this Tribunal 	on 

4.5.1997 in the aforementioned cases. 

I 

• 	. . 	. 	. 

,.5. 	For 	the 	aforesaid 	reasons, 	the 	applicant is 	entitled 

to the benefit rendered by this Tribunal 	in 0 A Nos 	16/1995, 

17/1995, 	18/1995 	and 	241/1994 for 	being 	regularised in 	the 

• .7,;f, 	light of the MANAS Scheme. The respondents are accordingly 

directed to consider the case of the applicant for 
12 

b 	. 

•}.regU1ariaation of her service within a period of one month 

in terms of the aforementioned Scheme. If the in 

nt 'at the time of regularisation it is found that the 

. 	: 

{ I' 

1iant 	is averaged 	the same should be ignored 
? 

conáidering her past services in the department. 

6. 	'.me application is accordingly allowed. There shall, 

however, be no order as to costs. 
• / • •4• 

S1i/..VIcE CHA1Rt1 

I 

/, 2-w ( 
/ 	 Pine of AppHcstlon .......................... 

Ofite on whlcb Cop, is teady : •'? i'.'. ,2! .  eil 

.ateoowtc ccpy is ceIie'd '7 
tf1e to be true copy 

Sectiou Ofi i 	0 dI 
• 	C. A. T. C,. shati  

Guwak.. 



ftl 	 11 :a. 
OMe on which the •;noy 	Date of nn oet the  
was todj Mf ONely. 	- cny to thu applic Ant . 	4. 

.r fr ... 

OMe of d.Ikery o! the 
Oata flzd toy notIfytnQ requisite etemp, enla 
the re(uIeItn nunibof of 

temps and folio.. 
- 

L 

IN THE. GAUHAII HIGH COURT 
(THE HIGH COURT OF ASSAM. NAGALAN). MEGHALAYA. 
MANIPtJR, TR1P1JRAe.MI7.ORAM & ARL'NAC}IAl. PWAI)FISII) 

(WPt'jNO.2O18/2UOJ and 2019/2001L 

LLL'LL'L(L2O.ML2QO. 	. 
1 1'hc [)irecLor (icneral, 
.&uñi1 (Stieuti!h &. Industrial Ruse.aueh. 
Rail Marg, New Dcthi. 

2.-The L)director, 
Regio;utl Research 1.,aI ni l&ry, JurllH I. 

.3.'jhe Joint Secretarv, 
(niciI.e.fSeientilic & Indu.tna! Research. 
Rati MaiNcwJ)eI1ii. 

............... • 
' The Controlkr of Admipistration, 

r •. 	gional Research Laboratory, Jorhal. 
r. 

SUn ion .01 India, 
:s1p CI11 by the Scretiiiy to the 

, Gb'vernmiit of hidiu, 
: v1inttry of kIef1e :. I ehnology 

Delhi .............
i•; 	

'' 	. . 	..-' 	. 	.. . Petitit.ners. 

• 	.........•. 
-Versus- 

.L-..: 	
Sri Binay Kr. Khound, 	 . . 
S'o I.AIie PnflI Xhound, 

. Viilage:.Khoundpaia, P.O. Dcrgaon, 
District: Golaghat(Ass.atn). 	. 

Re:;pondctit.. 

-,. 	.. ..•., 	. 	.. 	. ......... 	...... . ......•.,... 	........ - 



3 

PRESENT 

THE HON'BLE THE CHIEF JUST]CE(ACTG.) 
THE HON'BLE JUSTiCE SMT. A. HAZAR1KA 

For the petitioners 

For the Respondent 

Date, of hearing & judgment 

Mr P. Bhowrnick. 
.Ad voa1e. 

Mr S. Sharma. 
Advocate, 

.fll 1 2.2004.  

JUDGAIEiVI 'AND ORL)LJ? (OR4jd 

4 1 : 	

Bon1lgment, he WPC) No 201 g12001 and 2019/2001 

are being disposed of as they pose a common question of law. 

I' 
In both the writ petitions, the petitioners have assailed the orders dated 

November, 2000 and 5' January, 2001 passed by the learned Central 

Adrninistratvc Tribunal, Guwahati Bench in 0 A No 308/99 and 303/99 

respbyely whereby the Respondents were directed to consider the ca.e of 

the applicants to regularize their serices as expeditiously as possible, 
• 	-, 	•• 	.•-• 

4 	
. preferably within a period of two months from the date of passing ot the 

'--- judgments. 

3. 	We have heard Mr P. Bhowmick, the lenrned coun.sel tbr the 
petitioners and Mr S. Sharma, the learned counse' ibr the Respondents. 

11 
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• 	•• 	 . 	 \\ 

• 	 .. 	 - 	

0 	
4, 

4. 	The Respondent in WP(C)No.201t2Q01 w.s appointed as Projxt 

Assistant on a consolidated pay 'of Rs.5001- per month by the order dated 

25 Novembr, 1983 in'th Reg.iona Reseaich LabOratt)ry, Joitat, Asum 

• while the Respondent. in WP(C) No.2019/20) I was appointed as Projcct 

Assist4nt on a consolidated pay of Rs.400/- per inonLh vide order dated 14" 

September, 1984. The tenure of appointment of both the Respondents was. 

• for a period of 8 months only. The services of the'Respondcnt in WP(C) 

	

1. 	No.2018/2001 were extended from time to time and' he continued as !;uch till 

'•',',. 1.7.90. 'Ehercafler, noextension was given to him.,liie services of the IaLr; 

were not extendd beyond the initial period ot' 8 months. iieing aggriev..d, 
/.'• 	,th)• 
?JC had prefeed 'title Suits betore the learned 	Courl for ventilutii 

	

- 	: their grievances. The learned Court below held thin 'it is not the nppropriate 

forum Ihereafter, they had aVJ)roached 	leame& Central Adrninicr1 

fribunal, Guwahati by way of filing tle aforesaid Original 1\pplicLltions 
0 • 	•• 

 WV.P 
1 	 ' 

5 	In the ease at hand, we have seen a Scheñie, namdy, Merit and 
' 0 

Normal Assessment Scherne( For short, MANAS) formulated iiy the 

uthoritv.On expiry of this Scheme it vas icintroduced on 4 10 90 and 

again introduced in the year 1992 As per this Sch..me, persons who have 

..; 	rendered three years continuous service in a schéThe shculd be absorbed 

either against existing regular vacancies in identia1 posts or by creat.iig 

additiona1 ,posts (by tollowing prescribed procedure) it the 	ork load so ¶.•. ' 

eman s d 	d 

6. 	It is the case of the Respondents th1 the 'if :itnihu lv 	tuk 

persons-wcre...r.,egularized 	s per this Scheme, hut Mr ihowm11,1he lca'ned 

•0 ••'• 

. 	 en.. 

• 0'•  

• . 
.fl - 

0 	
•- 	 . - 	 .7 
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1.4 

c 	 - 

counsel for the petitioners submitted that persons similarly situated were not 

regularized a subrnitted by the Respondents. Mr I3howmick, Ilirther 

submitted that they are also not Covered by the :l)reS.1d Sc•hme 
........................ 

7. 	Alter hearing the learned counsel hbr both the parties, we have come 

to the conclusion that the learned Central Administrative !'ribunal only 

directed the authority to consider the ca;e of the applicants lbr reguharization 

- in service, but the san: is not a direction to the authority ibr rcgularizatio. 

The authority eit, after receipt of the order. should have passed a rca!oned 

order whether the Respondents are covered by the akresaid Scheme or not. 

S. 	in that view of the inatte, in our considced opinion, we shotill .not 

interfere with ihe :orders passed. by the learned Central Adniinitrativc 

iribunal, Guwahati in OA Nos 308'99 and 303/99 and, ucu)rdlngN 
...................................... 

dismiss both the writ petitions 

9 	1 here shall be no order as to costs 

ILI  

. 	. 	. 

••• 	
:- 	 .. 	 •. 

$ 

S 
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM 

(Council of Scientific & industrtal Research) - 
N. 

-18(106)-'ici4ij/1999 
No.RLJ-18(106)-Vig./1999 	 frii: m1 22,2605 

PLACE OF ISSUE: JORHAT 

ORDER 

Common judgment and order dated 02.12.2004 passed by the Hon'ble Gauhati 
High Court, GuWahatiin W.P.(C) No.201812001 & 201912001, DG-CSIR Vs. Smtl. Dipti 
Dcvi, has been acceptcd by the Competent Authority of the pctitioncrs. The case of 
Smti. Dipti Devi as per the judgment of Honbie High Court read with the judgment of 
Hon'bie Central Administrative Tribunal in OA No.303199 has been considered and 
ordered as under: 

4 .' 

belThe operative part of the aforesaid order cohtained in para 5 is reproduced 
csv: 

• 	For the aforesaid reasons, the applicant is entitled to the benefit rendered bythe 
Tribunal in OA No. 16/1995, 1711995, 18/1995 and 241/1994 for being 
regularized in the light of the MANAS Scheme. The responder -its are accordingly 
directed to consider the case of the applicant forj.egularization of her service 
within a period of one month from today in terms of the aforesaid scheme. If in 
the event at the time of re9ulatization it is found that the applicant is over aged, 
the same should be ignoreq considering her past services in the department, 

The para 3 & 4 of the order passed by the Hon ble Central Administrative 
Tnbunal, Guwahati Bench, Guwahati is reproduced as under 

It has been pointed out by Mr. S. Sarma, learned counsel for the 
applicant, that persons similarly situated like her and working in the same 
department were already ordered to be regularized by this Tribunal vide 
Judgment and Oer dated 14.05.1997 passed in O.A. Nos.16/1995, 17/1995, 
18/1995 & 241/1994. 	Mr. Sarma also cited that similar direction was also 
rendered by this Tribunal in O.A. No.308/1999 di.posed of on 30.11.2000 ir the 
light of the order of this Tribunal dated 14.08.1997 passed in the afore- mentioned 
QAs. 'Mr. .Sarma also referred to a Scheme kbown as Merit and Normal 
Assessment Scheme (MANAS for short). 	As péi-  this Scheme persons who 
have rendered 3 years continuous service in a Scheme should be absorbed 

: either against existing regular vacancies in 	identical posts or by creating 
• 	: 	• additional posts (by following prescribed procedur)'if the workload so demands. 

Under the Scheme, the supernumerary posts could be created to•absorb the staff 
eunployed in such projects/schemes, initially being a one time effort only.  

Cont.....2 
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4. 	I have heard Mr. A. Deb Roy, learned Sr. C.G.S.C. at length. Considering 
the entire situation, I am of the opinion that the case of the applicant cannot he 
distinguished from thedecision rendered by. this Tribunal on 14.05.1997 In the 
afore-mentiohed cases." 

As said earlier, the undersigned being appropriate appointing authority in RRL, 
Jorhat has considered tie order passed by the Hon'ble Tribunal as.above, and feels 
appropriate to consider the submission made by Smti. Dipti Devi as recorded in pars 3 of 
the said judgment, Merit and Normal Assessment Scheme cated MANAS is meant for 
scientific and technical staff who are In position/regular service. Mere perusal of the 
scheme called MANAS makes it crystal clear that the Mf"NAS i.e. Merit and Normal 
Assessment Scheme for S&T staff deals only with the assessment promotion of the staff 
arid not the regularizatiori of any pets011 as sinnilal to UW ippIican1. his pmtirient to 
mention here that CSIR Scheme as circulated vide Circular No 16(150)/68-E lI(Ptll) dt. 
13.01.1981 was meant for existing persons i.e. any person who were In existenceat the 
time of issue of that circular i.e. 13.01.1961 and it was only a one time eufoit and not a 
continuous exercise. This is also fortified by the judgment of the Hon'ble Court in the 
case of R.B. Chavan and S.M. Kodilkar Vs. NCL, Pune, As per the record available 
Smti. Dipti Devi came into existence as Project Assistant in a sponsored project on 
17.09.1984 only i.e. much after issue of the said'cirbuiar by which the scheme of 
13.01 .1981 was circulated and the same was not applicable to her. As per the terms 
and conditions of the scheme, the case of Smti. Dipti Devi is not covered under the 
aforesaid scheme. It further states in sub para 2 of para 5, in sponsored project, 
however,' the recruitment should be on behalf of sponsor mi a fixed Ienind for the 
duration of the scheme only and it should be so made clear in the appointment 
letter of the candidate that candidate besides stipulating therein that the appointment is 
not a CSIR appointment, temporary or otherwise and does Jhnt entitle the incumbent to 
any claim implicit or explicit on any OSIR post. 

Accordingly, the, appointment letter issued to her from time to time against 
sponsored projects made it ample clear to her about the said provisions of the aforesaid 
circular. 

The undersigned has also perused the records ofSmti. Dipti Devi and found that 
no adverse order was ever passed to terminate tier seivice§s'  and in fact, her services 
engaged for 6 months under a sponsored project of MIs. Kaani Cement (Pvt,) Ltd. had 

" .ibeen automatically expired after 6 months from 16.10.1989 as per her appointment letter 
.! :.'dat118.10.1989. 

' 	 . 

 

No representation was ever filed by Smti. Dipti Devi with any valid grounds for 
.regularizatlon as claimed by her except the applications submitted by her along with the 
order of the Hon'ble CAT, (3uwahati Bench, Guwahati and the Hon'ble Gauhati High 
Court, Cuwahati, 

........ 

Reference is Invited to her letter dated 17 12 2004, which was submitted by her 
after the conimon judgment dated 02 12.2004 of the Hon'11#4 High Court of Gijwahti 

Ich Is reproduced as hereunder: 

Cont.....3 
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"This is to inform you that by a common judgment and order Dt. 02.12.04 passed 
in W.P. (C) No.23018/01 and 2019/01, the honoL.Irable high court after hearing 
the parties to the proceedings was passed to dismiss both the writ petitions 
upholding the judgments and order that 20.11.2000 passed by the central 
administrative tribunal in O.A. No 303/99 (copy of the judgment and order that 
02.12.04 is enclosed herewith for your ready refercnce). 

That Sir, in view of the dismissal of the writ petition the judgment passed bythe 
honourable tribunal has attained its finality and I may he reinstated in my service 
with full back wages in terms of the schemes holding the field. 

I hope and trust that your honour would be graciously be pleased to pass 
necessary reinstating order providing me all the consequential relief and back 
wages immediately to meet the hardship. 

I have considered her point very carefully and found that neither the Horible CAT 
nor the Hon'ble High Court ever ordered her reinstatement in service wilh full bck 
wages, therefore, her submission is not only factually incorrect but rather 
misinterpretation of judgment of the Honble. courts with misleading intentions. 

The scheme MANAS read with circular dated 13.01.1981, used by her in support 
of her case and used in her letter dated 17.12.2004 at no stage refers to recruitment or 

• regularization of persons as similar to Smil. Dipti DevI MANAS is not meant for 
• regularization or recruitment. 	It is only meant for assessment and promotion purpose. 

As on date, CSIR has its own recruitment rules called CSIR Service Rules, 1994 for 
recruitment of technical and support staff 	Smti Dipt Devican visit the lJhrary and see 
the rules for the sake of her infotIon and knedgei 

The Hon'ble CAT also passed direction to take aciron in the manner as done in 
OA No 16/95, 17/95, 18/95 and 241/94 	for which the judgment was passed on 
1405 1997 in case of other applicants 

In this connection, it is informed to Smti. Dipti Devi:that none of the applicants in 
' the aforesaId 0 As was reUulanzed in the servite as per s aid judgineiit as 1l,y were riot 

covered under the scheme 	However, the applicants namely S/Shri Santanu Dutta, 
Paresh Kalita, Pabitra Pran Samah and 	Dulal Sahu 	had 	applied 	against regular 
vacancy vide Advt 	No 2/97 and gone through the selection procedure and got 
themselves selected afresh as per their performance in the interview. Only the benefit of 
age relaxation was given to them 

1 

Accordingly if she applies against any advertised post of RRL Jorhat as and 
., .. 	• when notified, her case shall also be considered as pe? rules g!vrng her the benefitof. 

age relaxation as admissible to her provided she fulfils the elgcbilrty criteria 

1 	 Cont..... 4 
• . 
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I, therefore, find that her claim for regularizatton as per abovesaid 4 persons is 
also not factually tenable ..................S...,  

• . 	 " . 	In view of the above, I am of the firm view that Smti. Dipti Devi cannot be 
regularized in RRL service as she does not fulfil the terms and conditions of the CSIR 

ICircular No.16(750)-68-E.I1 (Pt.II) dated 13.01.1981 particularly para 8 as has already 
.been explaind above and, therefore her claim for regularl?atlon cannot be acceded to 

........ 	being not covered under the eant wies. Her, she may apply for the adrtiscd 
.•. 	posts whenever any posts are advertised as per her qualification and experience. 

.. 

.. 

t 1-1V (1WP Gangadhar Rao 
qi/DIRECTOR S . . 	 . 	 . 	 4 • 	Srntl. Dipti Devi, 

W/O Shri Mukul Sarmah. 
Chirotia Gaon, P.O. Pulibar 
Jorhat-785-006. 

If; 

S  . 

S.., S•±_, 



, 
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A 
• 	 COUNCIL OF SCIENTIFIC & 1NJYJST!UA.L 1tEWJU1CII 

'.NO*].6(lO)/68E.II(PteII) 	New De1hi-1 the 13th 
Ita fi. Ma rg 

Jan.,1981,. 

From: 

Chief (Administration') 
• 	Council of Scient.L'fic 	Iniustrial Rc;earch 

To 

The Director Heads. of all the Nttna1 
Laboratori/Ins.ti'utës/Rsearch Isiti.,.r.s. 

Sub.j'ôcti Report of the Cona'nittoe contituLed to look into 
the .çuestiori of linking of the tei;n:1cal assistance 
proraunes with overall plans arid resources and 
absoxt10 of stlff employed in xtena1ly funded 
projects/schemes. 

Sir, 	 - 

this office letter Io)/383-CT dated 8,6.19'?9 regarding 
I am directed to invltc your kind atteritiri to 

S 

the cohstitution of a Conimittee to look into the question 
of linking of the technicLLl 	sistance 	 with 	 4 overall, plans and reource and hsoxption of' staff e'pinyed 
in externally funded pi'ojec1s/;c .s:Ie and to ;tute that 
the flog rt of the Cor,rnjttce ,iac placed for coT,i duration of 
the 'Govçrninr. Bo&iy at its m.etin( held on 304) .1980. 

The ;ovrniIIL 	)dy h' ';:trovil 	I' 	' r'ort of 
the Comthitt'ee subject t0 certain modiLica i'n::; as proposed 

• b 'the Director-General, SIR. The salient f atures of 
Governing Body's. deci'3ion are reproduced below :- 

The sponsored p'oects/schcmes unier different 
- 	categories &iôulk he accented/undertaken on a 

selective bad s I .c . (1 ) the 	dhul d be In 
consonance with th appi'bved ohjee.tIvo, goals 
and cha rtr a I the L: o'fitoIy/LrI;t. I tuto ; 
(ii ) be. in L)) : 	i/fl 4'I (hJ a U •t.h 	legul ar 
activities of the 1c9tILute; (lii): fonu part 
of the total plans of the Lahoratoi'y ;(iv) he 

• 	•- 	Thcl uded in the AJuival/1"ive Year 1"1an of the 
Institute; 'tnrl (v) be of a major benefit to 
the country. 

The projects should not see merely as data .: 
hiioi for more :v:,,cod eorii I e ¶nr 1' rovide 
c hanc' to r dunipi. ug oh ; ol: ct e p1 in t /1cc h o1 ogy 
in India and retard our i;rowth. Thcc should 
not als hcorne a tooL of' divortIg the lii5titute 

- ' 	away from its a, proved prioril;i •s by lure of 
= 	 o(tUIPIItflt 	IC . Wh rc equlpnieri I i i cu :1 tal. 

jut éi.ve , one i}ii.t id r-'xinal ly not. I ook for the 



CIC quisition 	s:uch e4Uipm'fl t .t i.ih sponsored 
1 .1 

chci's but 	..1 .It. shoui take Up th 
.rocpornjibilitY for ihi. Thro etu1d ba 
special situ1 tions wh3re thoi are clear 
advantaGes of usinC  a SciiG for this purpose. 

3. Such Pro cts/sChfleS should first be cleared 
by the flsaräh \dvisory Council of the 
concerned L.bortOOP/flSt1tte from the 
viewpoint of scientific morit/ni'.tional ro1o'noo 
Thereafter, these would be discus's 	with CSIR 	H 

Head;urtCrs, the nodal, point 	SLICh 
disCUSSiOflS b,eiflt. the Planring D'LV)SiOfl, fftor 
the prbiects/schemeS are cIared by the CS1R, 
the se would be placc;1 h:1oro the Executive 
Committee of the concerned Laboratory for 
approval. 

+. The work rel".ttiflC to these projcts should, as 
far as p33ible, he niaxáed with the reCUlar 
stffint.?ad of making them a veh.tcle for 
additi onal ;nanpower. The Laboxatorio/lfltitUt'e 1  
hoUjd theinseiv'3 hvo 	c;pabii1ty to 	'I 

provide the major Inputs for in.frtstrüCtIre to 
tke on the sponsored schemes and the Incrernenta' 
staff should b minima].. Whil. planning to 
t:tkc' up ' onsorcd ch'rnE'S • aru to thoUght 
shoUldhe 3iven to aspects 	La nc to the 
buildinG up of CLiff as also 1 , 011 tsp rinG it 

off. whn thi.,  sclistn gets ccpl 

	

--5----The prcserlhe"t piocedUx@, 	IVt11' for 
rOCular post s/sti IF, should b foi1..owcl both 
for' cre..tir4 additiOn1i posts, m.l rcruitIng 
adcatoflal 	t_.. UI, I I 5n )  rcqo1'?d fr UI11 
FL-IZO and oth'r hilateral. p'r.lsCts. It shoU1d 

	

'b.c :nJ14r-.d iht whil' 	tI'Jn . ., • f.Je L:UJ.tIfli"ilII for 

	

jo(.' 	f•'. :,  1)t 	')O flO 

duO tJOII 	1 	UI 1 .1 L' 	ih ;, :; 	j' 	.(I1 for 
5uc proj 

 
will  

(iJ.[I( ?;Lt'(t. 

In 	.jrcd Ijcs:, 	, t.h' 
rcC'rUitrflt ;U!.d h 	on h1YtL' 	i' Lh, 	:.ollser 
for a, Iix'd p nod tü r U13 'Jul t.5i't Of 

jfl I y UI I 	L ' 	u I, d n 	n m 	I I 	1 	1)1 I 

	

.puiiiL:i.ItI 	j '.'Ll..i• jF t.h 	r:'iL 	L"IiI' 

tipul5 	Lh ru I..h'i; 1I: 	1.tIitdiI:!It. is not 

a CSI 	4p 	tr'iit , t; 	nri ry 	r oL h T:'FW- 30, 1fl1 

• 	do'. ILOL ., 1 t,j 	Lii,: iIiI)Ull' '. 	l.j ;ny 	rI 	Im, 

jp'iiei I, or 	plli. L, ula 	.fl 	d . k )•u._.L 

I c. 



1/ 	 I  
PP 

/ 	
F\r ttitto 	i pon cot d pj0 (C t5 

 La  
 t') 	t 

!i.thifl ornonth of the airC(fltt1, U'i 

/
would be authorised to make adhoc. 

appoiflt$fltS to various o5t thro1 	1oc1 
Selec tion Connitt00 s, 'li tout, howe ver dilu t.1V 1  

th e  qualifiCati0 	ani other pro ri13 	lU(3'(. 

The rogular staff apni!iflg Cor the j'o 

po:(sOrZ.!d pru cc t , . f O1OC t1, çQl.LU 

.nctiol in that position, which m 	i 

bit pur'?.iY tomporaril!, :uid rover t to th3I r 
suhtantiVC (regi1Ur) po: t ofl co!npie .iofl of th 

project. 	I  

6. The staff recruited for scllclrier. by fol1OWifl1 the 

proscrid rec.Tuitmeflt procedure, should not be 

roquirod to unic3rfo this rocedUr .2fr(311 for 

thoir a ppointm0fl t/abiorrtior1 on rciiar i(3') in 
idontiC .l po ts. 	On uh :' )v;orptiofl the. r 
scheme orvicO wil 3. 1c'. taiccu in to accouflt fcr 

- 	. 	 i-i 	 t, vr1ou5 service 
DU1'PO SC 5 0 1. 011 .. 	 .,, . 	- 
bcno1'itS in C3I!1 such as Lua'IC, 3 tudy ioiVO etO. 

7. The stiff Qarlior apppint.1  In the spoflSOr 

projects/schemes PL-480 sChrnCS etc., Tho lvi'Je 

since bwn absor3d on thc rcj'ular 	de In the 

same Lab. /Instt. iri S  which bhc chOinC was undcr 

operation, will be ,ntitlod to count their 
service rendered under, the 	1os in an idcnt.iCa]. 

post for 1rnrPoSC of as3cS;1flC1lt [)r promo ti)fl to 

the next hiihcr iraLLe. 	The .l1 V:tIl tago of it5 

merit cit this basis will., howe 'icr, ho avail ;th. e 
with effect from 1. 10. 19R0 or the d:1t9 of co1plOt 

- . ing he pr G sc r I bbG r of qu al i f; In g i c ar S for 

assessment, wiichevur iS Liter. 

The cxi sting p& rst s who rt';'. re:i ered three 
years con tinuouS sorvi cc in u SI 	 11O11 ( 

- . absorbd o:t tIter,tyt.1.itt e ytt gic 	r,:i °1 ;r vie iii- 
cies ih identical posi5 or hy 	ti.ini; :t'.IUuIiai 

posts ( br t'ollowl tt 	irscri. i:d 	reced'ir I.?) . i the 

• 	work lo:.v.I in t;I,n f,ir.tI.ry/I 	tnt.o S-i Ii 

The upernuffl0ra!Y 	 i he ( •Vtt)id J) 

orb the stai'f-empiOyJd in such projuc ts/ 
...:;schCmuS, initially being a one timo effort only. 

The L .jratori sm/In sti t -u 1' 	h )l1l I 1W t t flIt 
rurthr stliff until jJ 1 s Ii 0 N I  

ThO grant made for such pr,jee t s1,nld .• 
--od as an .adhoc grant to the Initi. tite tnl the snc 

Should cir.Ei fjr'-i rc In hr 	i 1 "it'c'iir - 

1xDendituro 	I .1 t 	I 	W I j t I. " 	I. tt mont 
of the Institute. 

.10. 1401 rj oppol tutu 1.I. 	sh iJ ' 	 I I eii 	'I 	nr I 

SciontiUtS to visit 'jhr' .I 5r ti - 	iii tij' 	' 	. In 
the schomps sp"nS 'bred b- 1) 11  u. P etc 
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 ""py t'i. 	the 	ruporL or 	th• 	(M.nm:t ttoo 	i. 

eiic:i od 	Or your 	in ('orma tion, 	guidanco 	au! 	ieco 	3'.ALy 
ac t.on. 

The u'llor guldolives regarding 	tho appointment 
(iLiurfln 	;orvjcc' celditlol)3) 	of stuf'f 	for 	;chuin 	3/roj 	t. 
sposo red/ fin.ncod by 	non-CSIfl 	(both I uIi ;m and 
Foreign) and t,tkeui up at 	the Latratorj,Iijstj tuto, 	14hia 
aro not in accord with 	thu ave dôi SOh•, 	will 	e Land 
supersedod to the o'ctort irdjeatd In 	thc abivo p'ua'. 

Yours faithfull.y, 

; 

(. L 	Ilaihotra) 
RGUA Undor Sucro tary 

r at Copy to: 
- '7 

L 
'I  The Sr. fln'nco & Accounts ofrjcors/F'Inanco £ 

S 

AccuunLs Officers of all the flat iona3. Lahra- 
tOVlO 1/If13t.ItUtO3/CS1H lIouthluftrtora 	(i.lLclud- 
Ing CSLII Complex). 

. .5-. 	. 	.5 

4 
.............. 

2. The Di1ector/110ad9 of all the transferrod 
LaioratrIo/jns ti tutes/iio s oarch AbocIat1oxs 
for iflfortwtion, 

. All tho DIvi1on/Sotjo 	äb CSIR Hcadquar- 
tors/aSIn Cornploi.. 

— - 4. P.S. 	to LXSiL 	 S 

 ChIef 	(F'1iiano). 

 ChIfl C 	(Pi.ii'..) . 	 I  

/ C1i'' t, 	( tI;:J iii :3 i.r.tU I)fl) 

8. 0.3. (s). 
9 Dj. 	chiqf 	(I i  iico). 

- 

1;uido.s.ru  tar ' 

S .  

15JI  



1/ 

REPOItT OF THU, 	C0f!:;T1TU'I'D TO LOOK 
INTO ThIs QUESTIOt OF LIUKFG OF THE TECI1NICMJ 
S3ISTANCE PR0GRIHt•3 14ITII e'.'RALL FLA.flS AJJD 

RESOURcES iWD .USoRpTlou OF STAFF E1PLOYED IN 
EXTERN?LLY F1JIIDED PROJECT3/I1fl4r3 

This Coniuti ' . u was api oth ted y the Di roc tor 
General, CSIfl in p';ruance of the recommendations of the 
2th Conference of 1)Irec tors held sit CFTU, Myoro on 
2-3.6. 1978. The 1ott€ i appointing tIme Comum.ttoo 
ftomnjntjno .it Chai.r!.. nd the m 	Ins held are 
appended .1ppond1cos 1, II & III roPetive1y).. 

Tht, Cornm!tto was provj led with the ro.ievant 
documents by thô CSIR Secretariat. The list of those 

?.is given in letter No.lG(l)/%.II (Pt.II) dated 
•...29/30.6. 19 fom the Chief (Adfflthjstration) 

(AppundI.x IV). 

The Comrnittco did rmt luvjte a' 

' 	
Suggestions, .as'thi Ljroct0r co1L1 .fo.rai'd their sungostions to this 

 Cominitto us jn'jj. tiel to then in Council S Jo (1or 
dated 8.6. 1979 col:IIcuntati1)g the constitu- 

ttjofl of thu COMI-littCO& Some  sugr!estlons were rcejved frou 
: r 5ome.of the Directors of the National Labratoes. These iwero duly conridrod by the Commi ttee, Sorno reproseo .?mde by the 'Sche-e personnel' rcrrdin their oorvio cond1.. .tioflspu up to the Comtnittoo were also considered. 
NR '2I 

• The Coun1ttoc held a preliminary discussion 
1n its moo t1ng hold at }Iyderabitd on2.U.197 pnd also 
went throwh tho varjons ord(rs a] rod e;cJ s1;1n on t.ho auhjct 	In its fina3 mutinr Iid oft 1- 	:3. i!r, 1:1)0 :Committoo i'oviogid Ll:o u':[s ti nj 	Ite(i5 
prova.11irig in C$IR and •s1so in ohor oriiii ;:i .1ons ll1:o 
ICAR vis a:jrthe scope and th need for t: fr'i ,  U projcts ftnd'ô hy eutsido • . 

liasod. '.'i tIme hli,c 	IR?I'I ft  tw moo tirg 3, the 'ü'"n . 	'akos th; 	r econmiienda- tions:- 

1.0 

L L 	It s3u:  • objoc 	•u ;d 'o.ils or (h  
'OflultmcraL'd i!1 .' t: Chi iLr. 

1.2.. 	The pro. t' t -c'a un(ier taicl2z 	10w1 	.th aroa/f 	J. c f ti I'u1.. ac U 'ri  IflStitut, 
1.3. 	It should  of the hiS tJ.ii,:  incroa) in r.ii '."r 	Javj 	i •'': r H 1.1t" of timo jji3H 	i 	l:h' 

151) 
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N 11.4 It 	huii 	a 	t o 	 Year J'lan 	o 1' 	Lhr, 111 1 ULtito 	or 	11101110  
included in suchpiw be ö re bi 1nj 	up i 	 put br furLhr process!ric 

1. 5. I 	ihuj.i 	IAJ 	o 1 	tujt,r 	1j,,c VI L 	(, 	Lhu 	coun Lry. 
2.0 ApproVals 	iy' 'O1'O 	an 	approach i s maie 	to 	the a 	L._!21_jij: 
2.1 It Should .:avi 	the aDproval or the Instituto5 flesea1ch •dvisory Ccun' 11 	(c) 	and IL'xecutjve Coinniittoc 	CE. C. ). 
2.2 It Should be discussed with Chief (Plazing) 

(hjOf (1drnn.) and Chief  
aP 	 (Finance) 	before seei'd.ng ppoval of E.C. 	to ( . i) 	ensure and certify proper 	'OUfl tOrJ);tr L 	iij1 r ci: 	'ovj 	;!i on 

	

:tnd 	( b) to avoid i.uIecess.ry duplication 	ü f the capabilities 0;.1ztjn 	in one or 	Li. ohr CSIfl Institut0s. 
3.0 

qg 1 	o rvo, 
3.1 Such 	projuct 	•shoul 	not 	mcollle •:t ve . hicle.  of auglatIntation of maiiuor in the.Latoratory by the bk-lor. 	The UWP projects, 	Vilatoral  projects, 	and other 
* SponSored projects should 

not be used as a vehicle fbr addi tiónal man- por. and the work rc1aj,1 	tothesà procts Should as far as possible 	be majicd with the regular staff. 

Projects shod 
flO t serve merely as d:ita bases for more 	dv uod 'ImI Ii I ' 	p 	o 	1d 	ci 	co icr dwupi 	obsoict, 

in Ina lfl(1 rotard onr growt 
3.3 

' 

] f]I)c,I.jtj hot become i Lool OL dj0j tj!)17 tho IflStjtt0 Into !;y_l; 	away fl'om the main 
of its apPmved priori ties by luro 	. oqujp,n oLe. 	 of  

-: flecrul ticn t of addi t10 nil s t:ifr, sur1 cc condjtjons and service benefits etc.0f such 

.thy gruit 
should be 
Iflstitute. 

As all o bvb5 Co 1'1 I J.:I !"/ LU Liii s, add.j tional S taff, if any, rocruj ted iJflI 	such prr) jr Will. be tro :i IcC] as 	,, r •y 	fl U s t. f• f, .1fl(l tiioj. r 	o V Ic: 	j ti9eri I, 	er 1; 0: C0I)(I1 Li OflS t1)(I •LX'1)r ri. I 	wi i:i b 	t 	Li c allv roJflud Itecor.IflIl.ly , 	-.. 

: 

4i 2 

to 	fliCo t 	CXJR3I)(Ij 
Classificri ture in such projec as an ad hoc' grant to C3In/ 

I.  

4 



..... ., 	 -., 

5.2 

•\fY - 

The addi tional s tafT, I C any requl red for 
such projects will be required to 	113tIf1ed in the Usual manner and pot vi].]. 1,;lve to 
be got crabed y fo].lowjni thi rro:cr! xd 
nrocedur'D. 

3ugested solution of pro h1'ts r].atj,ii. to isting Staf'f In such projet/3 h:: - _e 
The exis tlng stjff -who were r1icjr employed 
unr thr sponsored project/3ceJ'l.-48 

.kjmes et.. and havc 	b:en ap!'i.:]ted 
on r•gu.lar side will be nti,tled for 395055..., ment for promotion to the next hi.gher grade 
on the basis of total combined service under 
thO SCheme(s) and on regljlar Ido jn tho gx'ado on fuJ. filmont or the gi ve eondj t:ns • The 
advantage of assessment oD thia has1, will, 
however become ava,1]. 1'i to them flou, ].,, LSO or the 	to o ' complo ti. tu timp pr s: ri b1 3mm ber of quali fylng years for 	oJsmot, i. f Such later -  than 

The period of servIce rendered under a SCheme in ano thár sis ter Labe ratory/lu S tj tn te will not count for the PU P0O of: assn  
the Laboraty/I31stJtUtC where he 15 employed 
on the crucial date (i.e.  
The persons i0 have ben continu0us. 	working L.)r thToe years or more under an o:c:t.erna1v 
fluded Schomo and lmve no t hc:i r •.i:u 1 rj s- 
SO ftii will 1)0 con sl do rod lb r hs rp t.ton 
agtiit OI5tjn,v r(31U1ar v:.tcz]nciCs .11)  Cal posti a,s .ijyJ when 1va;jJthle J.fl the respective LaLoratory/instj tuto. in case SUuftajent nuiiber o'f vac 'mci os ;ru 13r mv1j1a1)10 to 	ho r I, thorn imi t. cnenji lo 	d sts J J0 CI)Cr1IUL1 Lai - rt 1 j1 es/ In i1utos., the Diroc tor/iii a1 o f. t.h 	:LLIOUal I)rttom-y/Iii ti. Lu to ;h .iJ i 	iLlic qUorLjon of (ro:1Liun , f a.ii t1nm): 	j 	t;s .011 the basis of the wtjik lo:id and/or now 
pXOjoc ts thit muirh t hayr. 1ç . 111lejt;ijcç as per t;hepre Sc ri Lcd prOCe.1t)r() 	i 	Orfl 	Ior their tbsorptjoj1. 

1. 

5•4 	Tho 	l PJ.- lilll 11ll ,t 
be 	ro(pre s Idd blvt 	t 
in Vj,Qw 	the 	fac 

U x.uuj ll' 
t 	th 	I 	3110h 

such 	U. 
addj ti 01) (1, are ro qul rod to 

persons C011rlder time 	bsorjl;t.w 
po 

of already 
moro than three 

'&mrkjn1 111 	t 	ichcmnes for yoirs. 
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3uh o f' the 3ohrne per'3onni. eis ware 301€.a ted 
to the sniiew. posts by fo1lo':i1n the .prsribsd 
procedure of recruitment 	ii not o required 
to undergo this procedure afresh tr their 
absorption on the.regular side in irLIea1 
posts, as aie, and o.! .such absorption the 
protection of the pay drai4n by them in the 
scheme poSl3 •411 to allowedi On ahorption 

- il,:ir :'.d tie; ••'i) t.çore :nt.1. t1iti 
to the benefit of Leave, Studr Lu;1vJ, - Promc'Ion 
by assessuient etc. fbr' which purpose the scheme 
service i1L also b. taken into account. 

- ' Cisc.s which have already becn docided will not 
ba ro-oponod generally; however, any case 
mei tin g 5 )CC I al. eon side i a tb n n :.'ty . to C x .inInoc1 
and deido'd on indjvjdui merit by Director 

• 	Guneral, CSI1t 

DI s tinctioii to t'i:eon Snon s0red flnlo arch Culd 
ih  -'ijii tvm'-'i 	fii)rrit... 

e 

- ........•. 

6 

6.0.. 

-y 1, 

I *- 

Cr) 

	

6.1 	:Tn. the atovo typos of Pro jocts, thero is a 
major doployment. of funds and rsourcos of 
the Institute, and those are thus In a way 
'Grants-in-Ud' projects. 

	

6.2 	In sponsored projects, the total costs 010 
met by the Sponsoring Orgiiiisalioii. 

	

7.0 	GuidelInes for Staff Recruitment -iii Sponsored Jro 1 i.rs/Sciiemes,  

	

7.1 	As ftr as 	ssj bje , s t; ft 5jU)Ui 'I e 
from the I'ns titto .fl)r reI pro j(JC L5. 

	

7.2 	In casu s La ft 1. s iecru.t td fl, r :;3.n:oruJ 
projects,' the roe rut. tmen t: 	- ui.'I I 	on ly.)i t1 f 
o I' the sjonsor IL.....j xed per:i od • iI tho 
:1ttx' of apjioiti1i:nt 	III)UIU C 	i I.L'v 	t;tLu 
that 	:lp!h)1 ti.:cn,iL 

	

7. 2. 1 	15 not a CSIR 	j1 IV..IilCi1 L, t2inpu 	V Or 
otherwise; 	• 

	

2.2 	does not enti tie tho I i uihnLio :iny c] aii:i, 
implicI t or O:cii.I i 	c:;j.it j; t. 

	

7.3 	1br time b'jw1 ; .tor:1 	r')3oe Li; tn S tart within 
S.t x inonthn o f t ir , 	;t. Lii to 
should be au L1irj od to 1'ocru1 L suph z t:ff 
without f011o4IIf the rules ai(I ru1,atJo:io of 
recruj. tmcnt In CI It as rc; arJ s 	Ivur LI scnicn t. 
L3u t the oducati.ou: 	.qivt].i, ('i c: t.trno , experience 
proscribod for 	gjvcn pt stJ,) - :.d b rgId1y 
followod and not ,rel-,.xed. Local SoloctIon COITUIII-

• ttoes on the pa(;t.-rii of similar comnil ttoos for 
CS1R tx,o ts shioiil ii be coji' titutod by the Diroc to r 
for such posts arid th in alter r ep'1 ted to E. C. 
and CS3:R. This should oi-raIre that no dilution of standards t:tltoo place. 
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tillicu Lb, bc 	)•1ofl fr 
fr tlebjur 	fls-red prj J.ctj pr,vj'je !J: 	:anPOt.r t Lime trtt, 

I2j.Ljj of An n £'rrj the a1nt   

• 	 it jUjfjb1o. 	 post 1  

'rnty. 0P' 	 •1i•r 	is daLud d by t h lii ni si ry u I' F fl'tn c U 277 1-19?O 41 nut;L 	in CaU( ijtt.3t 
16hjw 	1970 tu tht irctr, ZIutjnpj. Chrjc,j Labort'ry P.j :)fl 	N0. an'"Ou s Cu1d be riehj 	giving 	putatj 	 t Lff scczjj 

- SPUI1FI3LJ Prj.ot 3 . 

•.. •*•.t. 
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• 	OrLglnalAppIication No.16 of 1995 
T • 	 OriginalApplication No 17 of 1995 

-.-.i'.. 	...._•t.•. 	 •.-' 	 - 

J Z 	 priiajppiication No 18 of 1995 
1 • 	 Original Application No 241 of 1994 

i-t-..j -•. 	çr•v 
• 	 r 	y r 

Date of. decision This the 14th day of May 1997 

The Hon'ble Mr Justice D N Baruah, Vice-Chairman 

The 1-lon'ble MrG.L Sanglyine, Adniinistraue Member 

'; 	•:_ 

•.' 

 

• 

••. 

• 1 and Ljulal,aahu, 
i 	Ex-Project Assistant, 

Geo-Sctence Division, 
RegIonaI Research ,Laboratory, 	 4 
Jorhat 	 Applicant 
By Advocate Mr B.K. Sharma and Mr S. Sarma. 

	

• 	 -versus- 

1. Union 'of India, represented by the 
Secretary to the Government of Indi 
MinisryóUSciëice & Technology, 

• 	New DeIhI. 

	

• 	2. The Director General, 

	

I 	 Council of Scientific & Industrial kesearch, 
New Delhi. c • 	I 

	

\ 	
3. The Director, 

	

- 
- 	

- 	 Regional Research Laboratory, 
Jorhat.  

\ 

The Joint Secretary, 
Council of Scientific & industrial Research, 
New Delhi. 	 ' 	 4 
The Controller of Administration, 

	

• 	 Regional Research Laboratory, 
Jorhat 	 Respondents 

By Advocate Mr S. All, Sr. C.G.S.C. 

• 	•• 	 O.A.No.17/5 
Shri I'aresh Kalita, 

• Project Fellow, Grade-Ill, 
G'o-Science Division, 	 L 

	

1' 	.S 	.. •.• 	I 

Regional Research Laboratory, under ('SIR, 
Jorhat 	 Applicant 

ate Mr B K Shr itia nd M r By Advoc 	 t in 

vCrsus- 	 - 

• 	1. The Union of India; represented by the 
Secretary to the Government of India, 
Minist,ry of Science 	Tchnoloty, hw I)eIhL 

:.. 	
'j: 	• 	 • 

L 
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¶ 
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" 

,. 

3,  
Dlrector(Generah 

	

I 	Council of Scientific & Industrial Research(CSIR), 

	

• 	' New DelhL. .I 

3.;.ThDiretor I 
- Regional Research Laboratory, Jorhat. 

4 The Joint Secretary, 
I 	Council of Scientific & Industrial Research, 

•'' 	 '. 	New DelhL , 
41 

-.5. The Controller of Administration, 
Reg1onai Research Laboratory, Jorhat. 	.......Respondents 

. :- 	• 	...... 
. 	 By Advocate Mr A.K. Choudhury, Addi C G S C. 

i i  

O.A.No.18195 	 - 

Shri Pabitra Pran Sarma, 
Project Fellow-Ill, 
Geo-Sclence Division, 	 . 
Regional Research Laboratory, 
jorhat. . 	 . 	 . 	 .......Applicant 

By Advocate Mr B.K. Sharma and Mr S. Sarma. 

-versus- 

I. Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Science & Technology, 
New Delhi. 	 . 

The Director General, 	. 
Council of Scientific & Industrial Research (CSIR), 
New Delhi. 

The Director, 
Regional Science Laboratory, Jorhat. 

The Joint Secretary, 
Council of Scientific & industrial Research, 
New Delhi. 

The Controller of Administration, 
Regional Research Laboratory, Jorhat 	 Respondents 

By Advocate Mr S. Mi, Sr. C.G.S.C. 
-I 

O.A.No.241/94 	. 

Shri Shantanu Dutta, 
Project Fellow, Grade-Ill, 
Applied Civil Engineering Division, 
Regional Research Laboratory, Jorhat. 	. 	 Applicant 

By. Advocate Mr B.K. Sharma and Mr S. Sarina. 

- versus- 
I. The Union of India, represented by the 

Secretary to the Government of India, 
Ministry of Science & Technology, New Delhi 

The Director Gen4 ol, 
Council of Scientific & Industrial Rc'st;u cli(CSIR), New l)cihi. 

The Director, 
Regional Research Laboratory, Jorht. 

4 	The Joint Secretary, 

- 	 .•, .. . 
	Council of Scientific & industrial Rpsarch, New Delhi 

7 	 • 	5. The Controller of Administration, 
Regiotni R sc ch L'..ur .tery, J oi Ii 't 	 R r pnndenLs 

By Adocte Mr A K C?toud 1 inr, \ddI C C . S.C .  
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3 
\ 

ORDER 	0 

BARUAI-LJ. (v.C.) 

The above applications Involve common questions 

of law and similar facts. Therefore, we propose to dispose of 

all the applications by a common judgment. 

• . 	 2. 	 Facts for the purpose of disposal of the applications 

are: 

• • 	. 	 All the applicants were appointed In the Regional 
I 	••I. 	;•. 

Research Laboratory by respondent No 3 on various dates and 

• 	 they have been continuously workin, as such, initially, all the 

applicants had been appointed •Poject Assistant at a consolidated 
• 	 - 	. 

-i' 	. . .. 	 •. pay of Rs.5001-. The consolidate pay was enhanced from time 

to time and at present the pay is Rs 1800/-. They were so 

appointed In sponsored project. In 1981 a scheme was prepared 
........ 

by the respondent No 2, namely, Council of Scientific and Industrial 

. 	Research (CSIR for short). The said scheme was known as Merit 

and Normal Assessment Scheme (for short MANAS) The period 

10 	of the said Scheme expired and again Rintroduced In a revised 
44 

form and became effective from 1 4 1992 The contention of 

the applicants fis 	that they fulfilled all the conditions laid 

d' - In the Scheme for regularisation of their services Inasmuch as they 

had completed more than three years of service. However, the  

authorities refused to regularise them on the plea that the Schcne 

was no longer in existence. I lence the prr:'nt applications. 

3. 	 We have heard Mr i3.K. '-;i n, lenined cruns.cl for 

the applicaiits, an(] Mr S. Mi, INtl .1 • 	r. (..G.S.C., for the 

ICS1)OIldClltS ' in o.A.r.i6 iiid 18 of 1 1, 9 rl, II(i Mr AV 	(Thu'fluiy, 

for 	the respondents in O.A.No. 1 7/5 :..d 24 I /9•1. 	A.uI:.rding 

to Mr Sharma the applicants 	etc 	l . harging their tint les 

continuously except only for 	liort 	 bt'cnks. The lent tied 

cotinel further 	Iii)!!jtS thnt 	 ,.. ;': ni ti(i i:tllv cr;ttcd 

• 	 I 
I , 	 I 

'I 

& 

I-,  

•-- ----- 	.- ,.----- - 	________ 
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just 'to deprive the applicants from the benefits of the Scheme. 

Mr All 	andMr Choudhury, 	on the 	dther 	hand, 	submit 	that 

the applicants are not 	entitled 	to get 	theft services regularised 

In view 	of 	the fact 	that 	theft services 	were 	not 	COntInUOUS 

inasmuch as there has been breaks in their services from time 

to time. However, the allegation of Mr ilK., Sharma Is that 

the breaks were artificial and not for .  any bonafide necessity. 

The learned, counsel for the respondents are not in a position 

to refute this submission. 

4. On the submission of the learned counsel for the parties 

It is now to be seen whether the respondents' refusal to regularise 

the services of the applicants can sustain in law and whether 

the applicants are eligible to be regularised in their services 

15. 	It is an admitted fact that the applicants had 
I 

been working for several years with, hov.ever, short breaks 

of one or two days. According to the learned counsel for the 

applicants, these breals were artificially ci rated just to deprive ............, 	. 	. 
them from the benefit of the Scheme. 

'I 

6. .. 	We have perused the applicion as well as the 

-'s written statement and heard the learned cçunsel for the parties. 

We find that these one or two days breaks are not for any 

administrative necessity. At least there is nothing on the record 

to Indicate that. The learned counsel for the respondents have 

il"not been able to show that those breaks were necessary 

for administrative purpose. 

 

P.. 

7; 	In view Of the above we Iic:'ld that the upplicatits 

were working continuously for more tln three years which 

was a eouidtt ion for the purpose of 	;uiarisat ion . of their 

serices. iroin the plcruiiiigs wtd utir I'': 'is vi.'hle 1c1u,c 

us, we are bi tl,c opinion that the ,huyt tjrc:i.,s were art ii irially 

created there was no ad!ni itratie i r'aity. llu'so aitili:inl 

1 ,,'.' 	 ....... 

IN 
1• 

k.! 	I  

4 

7-1 
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1 

breaks cannot deprive the applicants, the benefit of the Scheme 

(See AIR 1990 SC 2228, 1992 (2) SCC 29, and 1987(3) SLJ 

(CAl') 569). An attempt has beeh made by the learned counsel 

for the respondents to show that at times the applicants were 

• 	 S 

 

not In service for a long time, and therefore., they would not 
ie 

be regarded as being in continuous service. But, if Annexure- 

ij 	 A to the rejoinder, the revised Scheme of MANAS effective 

from 	• 144.1992, is taken Into consideration this will show that 

the applicants had been working for more than tliree years, 
1. .L...'.  ..i 

with, however, short breaks as Indieat.d above Therefore, 
• • 	_., 	S.  

they are entitled to the benefit of the Scheme. It may be 

ri 11-1 	
: 

mentioned here that the respondents have clearly stated in 

paragraph 32 of the written statement in O.A.No.16/95 that 
.5 	 .5- 	

' 	 . 	 . 	 • 

I the name of the applicant was sponsored 	the Employment 

-. I 	
•-: --:; 	 Exchange and alter having selected by the 	iection Committee, 

.g 

	

.5".- 	.. 

	

• 	p•Z / .... -5, 

-' 

Accordingly we direct the rcspondents to regularise the services 

of the applicants ithin a period of c!C mn% ii from today 

In terms of the Sch'nne. If at the linne o1 etilai iSat ion the 

	

pp1icants are found to he o era;cd 	:lt 	.hotdd be n;n')rr(l 

uiid 	(-li;I 	it 	hI' 	n 	ft,i 	i - i':l:,i 	 101  

the npplicallts 	lII,l n't he r 	,u'd fi.; 	th' ir_ 

he was appointed as Project Assistant 10 six months only 

on contractual basis. This itself indicates that the applicant 

fulfilled the requirements mentioned in ;-thë Scheme. Similar 

averments have been made In the writtCn statements of the 

other applications also. 

8. 	Considering all the aspects of the matter we hold 

that all the applicants are entitle.d to be regularised in their 

services as per the Scheme (MANAS) propared, and more 

specifically as per the rvised Scheme effective from 1.4. 1992. 

4 

-• 
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, 
The appIicatonS 	are accordiflgtY 	aflowed. However, 

•. 

all the 	facts and circumstances of 	the cases we 

1• 

mak 	no order as to costs 
n 

~. JCE cHA1RA 
(s) 

nkm 

I 

• 	: 
• • 	
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•.( 	
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AM 

VAKALATNAMA 

LN THE CENTL ADNISTRATIVE TRIBUNAL 

GUWA}IATI BENCH: GUWAHATI 

O.A.No. 	1 	12005 
• 	 •..Appllcant(s) 

-Vs- 

 ... Respondent(s) 

Know all men by these presents that the above named Applicant do herby 
nominate and constitute Sri Manik Chanda Sri 	 niid Sri 

___ 	Advocate(s) and such of below mentioned Advocate(s) as sfill accept 
this VAKALATNAMA to be my/our true and lawful Advocat(s) to appear and act for 
me/us in the above noted case and for that purpose to do all acts whatsoever in that 
connection including depositing or drawing money, filing in or taking out papers, deeds 
of composition etc. for me/us and on my/our behalf and I/We aee to ratify and conlirm 
all such acts to be mine/our for all intends and purposes. In case of non-payment of the 
stipulated fee in full no Advocate(s) shall be bound to appear and/or act on my/our 
behalf. 

In witness whereof, 1/We hereunto set my/our hand on this the /0 day of  
2O0 	 . . 	7. 
Received from the Executant Mr. 	And accepted 
salisfied and accepted. 	 Senior Advocate will lead me/us in (he case. 

Advocate 	 Advocate Achocate 

S 
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I N THE CENTRAL: ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH AT GUWAHATI 

0. A. NO. 11 OF 2006 

Srrst Dipti Dcvi 	Applicant 

tJn:icm of India & Ors 	Rspondent.s 

The written stateuent on behalf of 

the Respondents above named- 

WRITTEN STATEMENT OF THE RESPONDENTS 

MOST RESPECTFULLY SHEWETH! 

I 	That the instant case is not maintainable and 

as preliffiflary submi.si.cms the respondents beg to state 

that the appl icant was appointed as Project Assistant 

w.e.f, 17.4 1984 to 1.3 1985 urder the Reo,ional Resarch 

L.aboratory thereinafter referred to RRL> c.ontrol led by 

the Council of Scient,i.f,ic: & I dustrial Rearch here,i-

•rafter re'ferred to as the CSIR) on a consolidated pay 

of R 4001- for a period of sin months cm ly . The ap-

pointmenit letter of the respondent clearly stated that 

the appointment of the applicant is t.'erminable wjt:,hc:sut. 

notice and on clear understanding that this o'f'fer will 

Contd... 

;• 

................ ç 'f., ,:.: 	i ,  



 

  

N. 

not ::cnfer any right icr any r)uiar appo3.ntmerft under 

the RRL. on epiry of the aforesaid period of si.> months.  

The appointment of the app i icarit was 

to time and she continued as much for about 
- 

I ereaftrr when thEre was no lurthei 	e>t.ension 0: 

service of the appi icant She •raj j 

larisat.iori of his service before various courts.. it is 

pertinent to menticm that CSIR Scheir:e dt. 13...1..1981 is a 

purely one time meaure as upheld by CAT Th..mbai. 47RB 
Chavans case and the applicant was not or 

13 1 19B1 	as 	she was appointed in 	the 	project 
- 	 e 

w.e..f 174. 19B4 i. 	r,uch after tie above said cirular 

Further it is submitted that appl :Lcans in OA 

No. iIcA5 17/95 15/95 and 241/95 namely Sri Santanu 

Dutta Paresh Kalita Pahitra Pran Sarmah and Dulal Sahu 

were not considered under 1::3 i 1981 Scheme but has 

applied aqairist requ.ar vacancy vide advertisement No.. 

ici'?' and were s 1e:.ed afresh against such vacancy in 

ac:cerdarce with their performance in the interv:i.ew.  Only 

the benefit of age reia>at.ion was given to them. The 

applicant has been assured that h case shall also be 

corsidered for givincj her benefit: of aqe relaxt.ior: 

poided she °fulf iii the other eiiqab:tlity criteria if 

she applies against any advertised post of RRL. (3orhat) 

as and when •r,otified. 

r ff 	riw 
	 Contd.... 
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in view of the aforesaid it is humbly submit-

ted to this Honble Tribunal that the reliefs sought -for 

by the applitant are ur,ter,able and the OA dvs to be 

dismissed wi..th' cost. 

IA 	That with regards to the statement made in 

paragraph .t of the instant app1icatio the respondents 

beg to state that those are -:irscorrett and untrue and the 

hence the saae are denied. 

That with regards to the statement marie in 

paritgraph 2 and 3 of the ir,star,t application the answer-

ing respondents have no comrner,t 

That with regards to the statements made in 

paragraph 4.1 of the instant application the answer i.rsg 

respondents have no comment, 

p1Tz 	2 
.- : 

Contd....  
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4 	That with reqard to the statements made in 

paragraph 4, 2 of the istant appi ication the 

dents heq to state that the applicant was appoii ted as 

Project cistarct wef. 17.9.,19E3+ to 1.,31983 on 

cDnSDi 
idated pay of R4OOOC P1 (fi>s'd) for a period of 

cths with the ci ear understanding that the appoirct -' -  

ment is terr:iTabie without 'notice and confers no riqht 

on 
her for any requl ar appointment, in thE' Labor atory 

after the cred i.od There 5o.suh iota / 
• t.ruth arcd pv.jdeflc:e that. she ever treated as regular 

employeE?. The Anne>ure I submitted by the applicant is 

nothing but an i.nterview cal I iet.ter to ar:ai before: 

sE?lE?CtC:4fl committ.EE for apprenticE?E1P training in 
the

the trade of ci erk (mE?ra]. ) and the same can  not be 

treated as a sustainable document s ince .  numerous candi-

dates were/are calling for int erv iew  for undergoing such 

aoorentic::EshiP trá:irtiiq in different estahl ishments 

n çjrjp and oUtside thecb t i t CSQIRIRRL, J or hat, ThE 

frcneXurE? - Ii 	bittE?(1. 1thE? aop1iCfl c:IE?arlV shows 

in para (8) of -the same: document. that 	p training did 

not confer any r içiict. on her to ask f or empl oyment in 

RRL-JC31hat or any of the Laboratories of CGIR for 

better apprectLat ion of the 'facts the aforesaid pr; is 

0uoted herein blow- 

"(8) This training does not confer any right 

an you to ask for employment in RRL.-JO1'hat or 

any of the CSlR" 

'TrPT 
EGtREk 	 J~M ,  ASSAM 
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The Anrcexure-IlI submitted by the applicant 

is nothifig but a certifi.cate of complet.ian of one year 

apprenticeship training and with regard to her charatter 

wh.ir:h is nothing extra 'special document 1:o substantiatE.. 

her claim for regularisation in RRL-Jorhat. It is perti-

nent to mention here that such documents are uuai ly 

given by most of establishments/departrnents within and 

outside the ambit of CSIR/RRL-Jorhat. and •t:.he some could 

not and cannot be treated as a sustainable document for 

regularisation anywhere.. 

5. 	 That with regard to the stthcnerits made in 

paragraph 43 of the instant application the respon-

dents beg to state that those are f.alse q  untrue and 

baseless and hence the same are denied by the Respon-

dents. The respondents further beg to state that the 

applicant was never given anyvassurancq eit.her verbally 

or in written by the respOndents that 5her service would 

be reqularised in due course. The appUcant was serving 

in the Laboratory as project -  assistant under different 

projects for about years with certain hreas from time 
S. 

to times but at the same time 5  it is a blatant lie on 

the part of the applicant that her serviCes were uti-

1 ised in an exploitative term. Du to the stricture 

framed against each project for appointing Project 

Pgssistant on purely temporary basis the service of the 

applicant could not be extended any longer. Moreover 

• . 

	

0 	 Cont.d. 
tTT 3rrt Ovsk 74 fi 

- ci, .r::..Tw 

I; 
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the corstEritic3n regarding appearing before the selection 

test is nothing but purely a baseless al IE'gatiors made by 

the applicant against the Respondents. There was no such 

chance of having any malafide intention of the Respon-

dents/RRL-Jorhat for not gett.ing any regular employment 

in RRL-Jorhat. 

6. 	That with regard to the statements made in 

paragraph 44 of the instant applicat.i.cm  the respridents 

beg to offer no comment. 

7 	That with regard to the statement.s ir,ade in 

paragraph 4.5 of the irsstarit application the respon-

dents beg to state that the Respondent No.3 i•.e. the 

Dir- ector, RRL-Jorhat an receipt of the judgment of the 

Hcmble High Court Guwahati had spared no pains by 

honour intj the direction dated 5 I .2001 passed by the 

Hon 'ble Central Aduinistrative Tribunal . c3uwah...ti Bench 

&wahati as well as the direction dated ?.12.2004 

passed by the Hon 'ble Gauhati High Court q  Guwahati in 

O.A. No. 303/1999 and WP(C).NO. 201912001 respecti.veiy 

and in full compliance of the same the Director has 

passed the speaking order hearing No. RLJ-18(106)-

Vig11999 dated March. 22 2005. Considering the facts and 

circumstances of the case as stated hee.iriabove, the 

respondents/RRL-Jorhat4 beg to submit before the Hon'ble 

Tribunal that the present appl.ic:atiori No. Ii of 2006 as 

'hap been filed previously by the sameapplicant in O.A. 

Contd....  

PT J9T MUT MV Aly r 
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No. 203 of 1999 i. e.Smti. Dipti Devi is bred by the 

principles of "resudicata" since the iespcmdent No3 

i . e. the Director,  - FRL--Jorhat has considered the case of 

the applicantful ly and finally by reading between the 

I. .E5 of the extant i- ui es as made available to and for 

the counc :11 employees 

B - 	That with rer rd to the statements- made in 

paraciraph 4.6 rf the .i.nstant. app .1 icati.on the respcm--

dents heq to offer no comment in the -first part of this 

pal- a. On the other hand the contention as made by the 

apiicant that the order of the Hon hle Hiqh Court leads 

to the inescapable ccmc: ].usion that the Hon bie High 

C:ur't: has upheld the judgment and order dated 5.1 .2001 

in OA No, 303/99. of the Hon b Ic Tribunal it is averred 

that the respondents/RRL---Jorhat after crt.ic:ial ly exa!rfi-

ning/ considering the case of the applicant passed the 

speakinq order dated 22,3..2005 with crystal clarity in 

its subst.anc:e as per direct.ion of the Hon tle CT vis--a-- 

vis 	the 	direction 	of 	the Hcr. 	h],e Gauhati - High 

Court Gwahat.i • The rewondents/RRL-3orhat further submit 

that the :judyirrent and order - dated 2.12 2004 passed by 

the Hon b i.e H.iqh Court Guwahat.i specif:.lcal ly emphasized 

in para No.7 in the operative portion cift he judgment 

that the order of the Hon ble CT was not a direct.ion 

for reqularisation althouqh at the same time due re-

gards were given to see whether the extant rules favours 

the applicant for requl arisat ion or not - 

• 	Cortt.d 	P1- 
wr TfTft 	iT tt fi& ?.9r 



t 6 3 

The whr.3.E para 7 is quoted below for its 

suffic:iE'nt clEtr.ity.  

"7. Prfte°r heariflc3 the learned coure1  for 

both the parties, we have c:ome to the c.OT 

clusiori that the learned CT direted the 

author..ty to consider the c:ase of the appli 

cant for regularist10n in servic:e but the 

same is not a direction o the authority for 

rpcjularisEctiofl . The authority after receipt 

of the order, should have passed a reasoned 

order whether the Respondents are covered' by 

the aforesaid scheme or not" 

9. 	That with regard to the statements made in 

paragraph 4.7, 4.8 and 4.13 of the instant- application 

the respondents hq to offer no comment as the same are 

not available in the or.igirial applict.on. 

	

IC). 	That with regard to the statements made in 

paragraph 4,9 of the inst.arit app).ic:atiofl the respOn -

dents beg to state that the same are within the personal 

knowlPdgC of the applicant, and hence the RspOndCfltS 

have no comment. 

	

1 1. 	
That with regal' d to the statemersts made in 

paragraph 4.10 of the instant applicti0n the re5pOfl 

Contd. . 
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dent.s hec to state that. the order,  No. RU- 18 10 

V±q/ 1999 dated 22.3.2005 passed by the Director 	RRL- 

Jorhat was 	sued in terms of -  t.he c lear prov.isions of 

MANAS and 0the e>t.arit rules as mentioned in the said 

thder and there is no quest ion of interpreting the ru :t 

as peims of the respondents as has been alleged by 

t.he pet.ttioner 	ECei.nq based on clear provisi.ofls of 

u1es the said tr der is/was a valid order and cannot he 

set asi.de and quashed 

12. 	That with reqard. to the statements made in 

paragraph 4 11 of the instant applicat.i. on the respon-

dents bep to state that the contention as made by the 

appi ic:ant that the 	esnderrt:s/RRL. Authorit.ies 	had 

launched a special scheme meant for absor tion of staff 

	

employed in 	t.rnal ly fLmded prcjec.ts/Sctemes 	is/was 

not. at all a'fa ct connected w i t h t h e case of the appi i--

cant. It was only meant prvai led at. that t:i.ms for 

reularisation of those sc:ientific and technical staff 

wcrkinq under CS IR and not I .i<e that of the applicant. 

The Merit and Normal Assssmerit Scheme as has been. 

mentioned by the app :t .icant is a sc:herne where all ins----

tructions and procedures relating to assessment, of 

sc:int. if ic and tac:hnica I employees of the CS IR ware 

covered . There has been lot of c:hanqes in assessing the 

sc:ienti'f±c and technical em loyees of CSIR even after - 

:introduc:ticmn of this sc:.hems. So -far as 'the duties and 

responsibilities of the app licap,t are concerned • the 

Contd. -. 
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applir:ant cannot 	nd could not he treated •e.ither as 

technical or as scieritific employee of the L.aboratoris. 

The applicant was engaged as. daily wage 

worker during the year 1932-83 & 34 (.i.e. December 1922-

31 March 1983 4 months ) & April 1984 to September 194 

- months. 

April 1983 to March, 	1984 as 	Apprenticeship 

Trainincj in the Trade of Clerk 	(General). 

Again an 14.9.1984 she was engaged for a 

short period as Poject Assistant on a consolidated pay 

of Rs400..00 & RsSC}O.00 and thereafter out of the Roll. 

It is deriid that the app l.icant rendered services about 

7 years and for that she is entitled for absorption. 

• 	 As per Casual Workers Absorption Scheme s  1995 

:since engagement of cauai workers under the externally 

funned projects are being made on a consolidated amount 

• and co-terrnirus with the duration of the pro3ects 	such 

workers are not covered under the guidelines contained 

in the CSIR letter dated 27.6.1994. Since the applicant 

worked as a project assistant on a consolidated amount 

and co-termi.nus with the duration of the proiec:ts her 

case is/was not covered under the said scheme. 

In view of the above fact., the resporidents/ 

RRL-Jorhat beg to submit that the applicant is/was not 

Contd. 
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legitimately entitled for absorption as per the prc3vi-

sions quoted above and it has been averred time and 

again that the special scheme meant for reguiarisatior 

of those scienti -fic and technical sta -f -f, working under 

CSIR. The scheme which is alleged to have hen intro-

duced in 1990 and again in 199E is/was the sc:hemes meant 

only for asessmen.t./promoticin all sr:ientLific and techni-

cal staff and thus these schemes were not at all rele-

vant for regt.tlaristion of any employee. 

13. 	That with regard to the statements made in 

paragv- aph 4.12 of the instant applic:aticin the respon-

dents beg to state that the rder dated 22.3.2005 was 

passed by the Director, RRL-Jorhat after critically 

examining/considerincj the case of the applicant and the 

aforesaid order was a speaking order having crystal 

clarity in its substance as per direction of the Hon'ble 

CAT vis-a-vis the direction of the Hon 'ble Gauhati High 

Court Guwahati. The respondents further st.thmit that the 

iudgment and order dat.ed2.12.2004 passed by the Honbie 

Gauhati HiqhCoui - t (3uwahati speci -fically emphas.ied in 

para No.7 in the operative portion of the 3udcjment that 

the order of the Hon"bl.e CAT was not a direction for 

recjularisation The respondent./RRL-Jorhat begs to submit 

that whatever the order passed, it was passed by putting 

the best foot forward and with a positive mindset and in 

sincere and good faith, best inter- est of the est,ablish-

ment vis-a--vis the prospect of the applie:ant and as the 

extant rules did not and docover her case for recjulari- 

Cortd.. ..  
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saticDn, her case •for 1-egular.isatiori could not be mater- 

jal ised. 	. 

The rpondents/P.RL-'JcI(hat begs to submit 

that the applicant is/was not legitimately ent.i.tled for 

absDrption as per the provisions quoted above and, it has' 

been averred time and again that the special scheme 

meant for regularisation of thoie scier,ti'fic and techni-" 

cal staif, working under CSIR. The scheme which is 

alleged to have been :Lntr oduced in 1990 and again, in 

1992 is/was the schemes meant only for assessrtent/prdmD'--

tiori all scientific and tec:hnical sta -ff and thus these 

chemes were not at all relevant for regu].arisaticDn of' 

any ernployee. 

14. 	That with regard to tte, s,atements made in 

• 	 paragraph 4.14 of the instrit application the %- espori- 

dents 'beg to state that the same are untrue- and concor-

ted and hence the same are' denid..The applicant was 

serving in the Laboratory as project assistant under 

different projects for about. B years with certain breaks 

•  •from time to time but at the same time it is a blatant 

l.ie' on the part of the applicant that her services were 

continued without any heak. Due to the sticture framed 

against each Project 'for appointing project. 'asistarits 

on purely temporary bsis the service mf the applicant 

• 	- 	c,uld not he extended any longer. Moreover, the appli- 

cant all along never served under the respondpnts/RRL - 

Zorhat 

 

as a regular employee.. 

• 	 (A " 	 Contd...- 
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1. 	
That with regard to t.he statern€?flts made in 

paragraph 4.15 of the ir5t.aflt. application the respOTi 

dents beg to state that the CSIR. LahoratoriES/ Inti-

tutes available in the country are only among fewer 

intitut±rJ1 where nobody is/was favoured as blue'eYed 

and as such there is no such resultant htjl'P discrimi
-

nation 
in violation of Article 14 and 16 of the Con5ti 

tuti.on of India. 

	

16. 	
That with regard.to the statements made in 

paragraph +.16 of the instant applicatlori the respcm 

dnits beg to state that what has beer: stated by the 

applicant is a mere conjectUre which is not based on any 

fact or fig.ire and there is absOlUtelY no iota o
-f truth 

and the same does not ho).d good in the  long run 

	

17. 	
That with regard to the statements rc:ade Al 

paragraPh 4.17 of the instant application the respori 

dents beg to state that no such situation demands that 

the servicC of the app3.icaflt is required to he regu3.ar 

.ised not to speak of ffecti1:g her service retrOsPCCt.1 

licant has miserably 'failed V.I .  
vely and thus the app  

understand the situation under whiCh muster mEtrtptDwer 

- auajnst such projects very temporarily 
and terminable on 

completion of the project leaving no right on the pro- 

ject workers explicit or implicit for regularisatimn of 

service against any such project. Moreover, no such 

Cont d.. F' / - 

OPOER'OE81EGA1hlO' 

.,-. 



r i 2 • 

daily wacs were uti l.ised any such prrject in an 

tative tarth and the constitutional provisions also 

m:t/di.d not :ranci that the ssrv.ice of the applicant 

shoUri/ca ,ri 1p reqularisad 

That with regerd to the statements made in 

1.-r.ovph 4.18 of the instant app 1 ication the respon-

dents beq to state that it is not at all fact that 

several posts of junior Sci.ertif ic !s.s.istant /Jun.ior 

Technic:al Assistant Grade Ii! are lying v:a'nt undere 

rponderits!RRL-.3orh.Bt not at all similarly s.i 

t:uated I ike that of. he app 1 icant Out of the B em-

p loyees as ment.ioried by the applicant in this para they 

were appointed through direct recruitment and s.lect. ad  

t.hroucih open interview. The mm imum qualification of 

HSLc: standard/ Matr icul at ion c:anot be eqUate?d with those 

	

p1 oye 	t -d 	h uurJr 	. n 	i 	' q i 	G 	'i-' 	T T 

above content ion as., made by the app]. icant. in the. last 

part 91 the pare is totally infructuous, 

That with regard to the statements made in 

pai-agrapri 4.19 of the i.nstart app Li.tatlDn the respon-

dents beg to state that all these c:as.as cited by the 

applicant were selected throuch open intery . iew only. 

That with regard to the stat emants made in 

paraqraph 4,20 of the inst.ant app]. icati.on the raspon- 

iT 	 AI t 	pTir 
	 Ccrtd. . 
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dents beg to stte all these cases cited hy the that 

applicant were selected through ope interview only and 

had the applicant case been squarely covered l .she could 

also apply for the aforesaid posts and thus she could 

become a -candidte like those employees It. is wortt 

mentioning that insteari. of applying for posts connected 

with the case of those employees she played a total 

neutral role 1  since she did not possess the essential 

qualification required for those post.s Thus the ques-

tion of violating the settled principles of law and the 

constitutional provisions do not/did not arise at all 

21W. 	That with regard to the statements made .ii1 

paragraph £+21 aF the instant application the arsswering 

respondents had no comment 	S  

22. 	That with rsgard to the statements made. in 

paragraph 4.22 of the instant, application the respon-

dents beg to state that no such rights with legitimacy 

have been left out by the respondents/RJ0rhat and it 

is not at all a 'fit case for the Hon'hle Tribunal to 

int:erfere with and to protect the rights and interest of 

the applicant in any way or manner, not to spak of 

directing the responderits/RRL"Jorhat to regular ise the 

service of the applicant with retrospective effect and 

with all consequential benefits. 

fl J  
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E3 	That with r qard to the statements made in. 

paragraph 4..23 cif the instant applic.ation the respon 

dents beg to state that the application is made with. 

malafide intention only to harass the respndent./RRL 

Jorhat and to sec.rre mi feasanice of justice. The respern-

dents/RP,L-Jorhat also beg to state that the averments 

are totally. deni.ed. 

That with regard to the statements made in 

paragraph 5.1 of the irsst.ant appiicatir:rn the respOfl* 

dents beg to state that the same are untrue and incor-
I. 

rect and hence the same are denied. The respciridents/RRL 

Jorhat has made all efforts by critically examining/ 

considering the care of the applicant, and su'fficicflt 

attention was paid whthr the case- of applicant is 

covered by the extant rules or not. 

That with reqard to the statements made .  in 

paragraph 5.2 of the instant application the answering 

- respondents denied the same bei.ng untruE' s  false and 

baseless. The respondeflts/RRL -JDlhat has in no way 

rewritten the judqment of the Hon 'ble Tribunal by giving 

different interpretation of the scheme. On y- ecei.pt of 

the judgment of the Honble High Court, 6uwahati vis-a-

vis the judgment passed by the Hor'ble CAT, Guwahati 

Bench, Guwahati the respondents!RRL3 had criti-

cally exathired!cOn5idered the case of the applicant and 

Corttd....  
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passed a speaking order that the case of the applicant 

is not covered by the extant rules available to and 

within the ambit. of CSIR system.  

• That with regard to the statements made in 

pa - agraph 5.3 of the .instart application the respon- 

dents denied the same in toto 	The resporients/RRL- 

• 	3orhat have not done anything beyond its direction and 

• 	there 	is 	no 	question 	of 	giving 	any 	further 

interp - etat.on of the scheme and as such the ordei 

assed ly the responderit/RRL-orhat dated 2232005 is 

not liable to he set aside and quashech 

That with regard to the statements made in 

paragraph 34 of the instant application the respon--

dents denied the same 	The case of the applicant is 

nothing extra special or an isolated. case in the syst.em 

Since the, c:ase did not/does not cover as per thi extant 

y- ules available with the respondents/RRL-Jcsrhat 	she 

could not be given the benefit of that scheme by  regu-

larising her services.. 

That with regard to the statements made in 

paragraph 5..5 of the instant application the respsn-

dents denied the same in toto... As and when any person is 

recruited agai.nst a proJect it is the bounded duty of 

the respondents/RRL--Jorhat to follow the rules for 

which c-?very body has to pass thrucjh a regular selection 

Cant.d.. 
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process and infringement of such predures shall defi- 

rdtely he the tantamount to the violation of extant 

rules of cs i R syst. em 

- -d  

That with reqard to the statements made in 

paragraph 5.6 of. the irisant application the  respqn -

dents denied the same. The case of the appl.icant was 

cnsider'ed -ful lynd finai ly. 

That with regard to thy statements made in 

par.agraph 5.7 of the instant application the respbr-' 

dents denied the same. The applicant is not in any way 

ertit led for permanent ahsorpt.iorf/reqularisation as per 

the provisions of the special scheme as mentioned by the 

applicant. 

That with regard to the statements made in 

paragraph 5.5 of the instant application the •cepon-

dents denied the same. Since the case of the applicant 

did not cover as per the extant rules., the applicant 

could not he regulariseth 

That with regard to the stat.ements made in 

paragaph 5.9 of the ipstarit application the respon-

dents denied the same as the same are untrue and false. 

That with 'regard to the statements made in 

paragraph 5.10 of the irrstani: applicat..i.or are icorrect 

and hence the same are denied by the respondents. 

Contd 
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That with regard to the statemerfts made in 

paragraph 5.11 of the instant application are baseless 

and incorrect and hence the same are deriieth The appli-

cant is in no way entitled for regulEtrisation of servicet 

in terms of the judgment and order dated 5.1 .001 passed 

in CA No. 303 as has been contended by ,the appl.icant and 

in this context speaking order dated 28.3005 has been 

passed by the respondents/RRL-3orhat 

That with regard to the statements made ii 

paragraph 5.12 of the instant application the resport-

dents denied the tontention of the applicant. The dispo-

sal of the case of the applicant after critically exami--

niny/ccrnsidering her c:ase cannot be violative of princi-

ple o natural justice and opposed to established law. 

That with regard to the statenpts made in 

paragraph 5.13 of the instant application the respon-

dents denied the same in toto. There was no such iota 

of truth that any person other than those Project Assis-

tants who had requisite qualification were regulariseth 

That with regard to the statements made in 

paragraph 5.14 of the instant applicatidn the i - espon-

dents denied the same. It has a3.ready beer mention again 

that the Scheme MANAS deals only with assessment promo-

tion of staff and not a sc heme for. reyulariation of any 

IL 
- Contd. 
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perscm 	other than scient..i.fic and tEchnically skilled 

workers. The word "abscrb" thus, meant for those skil led 

workers Oflln 

38. 	That with regard to the sttements made in 

paragraph 5.13 of the iristar3t appliciticm the -respon 

dents denied the same in toto.. The applicant is unable 

to make out the mear.i.ng  of the scheme. Hence the ,e>ten-

.sion of the. scheme made in 1990 and 1992 for promoticm 

of existing employees is clubbing together by the appli-

cant with the old scheme of absorption -for technical and 

scient.ific workers of pre 1981 tenure., 

29. 	That with regard to the statement 	made in 

paragraph 5. 14 of the instant application the respori-

dents denied the same. The respondenit -fu:rther beg to 

state that the grounds set forth in the instant aplica:-

tion arerot at all good grounds for filing this appli-

c:atiori and hence the application is, liable to be dismis-

sed. - 

60. 	, 	That with regard to the statements made in 

paragraph 4 of t.he instant application the respondents 

have no comment.  

- 	 41. 	That with regard to the statements ,iade in 

paragi- aph 7 of the instant application the respondents 

- 	' 	begs to state that those are within- the personal know- 

• 	 (' 	 ' 
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iedce of the. ppiicnts and therefore the respondents 

can not admit or deny the same 

42. 	That with regard .o the statements made in 

paragraph 8 and 9 	of the instnt application the 

respondents het to state that in view of the iats and 

circumstances above the applic.ant is not entitled to any 

rel:i.ef or interim relief as prayed for arid the appliat---

ticm is liable to be iismissed. 

1T 	. 	T * 
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VERIFICATION 

aged about 	yers,R/o 

District 	 and competent officer of the 

anseririg respondents, do hereby ver.i.fy that the state- 

merit made in pal- as 	 are trt.e•to my 

knowledge and those made in paras 	 being 

matters of record are true to my information drived 

therefrom which I believe to be true and the rests are 

my humble submissions hiorC this Hon bie Tribunal 

And I sign this verification on this BOth day 

of 	 2006 at GuwahatL. 

- 	Signature 

• 
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IN THE CENTRAL AD: 4INIS$,I1LTNA 

tTTATA TI A T'T 	 iTitATA L7 SS_,_, 	 '._.i1; 

In the matter of:- 
% A 	 11 £1IAI 

'J.ii..iU. ii. Oi. 

Smti. Dipfl D±vi. 

• 	 . 	Appliurnt. 

Union of India and others. 

- 	 Rcspondcnts 
-Aiid- 

In the matter oft- 

iit 

(•. 

Rejoinder submitted by the applicant 

against the written statement ified by 

the iesponctents. 

The applicant most respedfuliy begs to state as follows:- 

1. 	That the applicant denies the statements niiide in para 1, IA, 4, 5 and i of 

the written staternelit and begs to state that the applicant was initially 

appointed on daily wage basis from D 82 ecember' to March' 83. Thereafter 

she wderweiit an apprenticeship training for one year under the 

respondents from ApriY83 to Aprl'84. On completion of trainiig she was 

anpointeci as Project Assistant w.e. f September'84 to 15th  April' 199ff As 

such she rendered her services for long 8 years in different capacities 

although the respondents made artificial breaks for short spells in her 

service deliberately just to deprive her legitimate regIJLir7ation. 
J_.. 	 __IL.11_ 

I LLLuieL, t.ut viLLeflh1uiL Ui. ute Tesp0iIuei 	,i.Lr. LLbeS of the 

applicants under O.A.no. 16/95, 17/9, 18 and 241/95 were not cozisidered 

under the 1301.1981 scheme is a misappropriation of facts. This Hnn'hle 
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Tribunalin its judgment and order dated 14.05.1997 in the above 

mentioned OA's clearly held that those applicants were enlilied to be 

regularised in their services as per 13.01.. 191 scheme (scheme MANAS) 

and revised scheme of 01.04.1992 and directed the respondents to 

regularize their services. It was onlv after that that the services of those 

applicants were regularised and even age relaxation was granted to them 

as directed in the said judgment. 
As such the applicant in the instant case is also entitled to the same 

benefit and his O.A deserves to be allowed with cost. The applicant 

having served for long 8 years under the respondent'; has acquired a 

v'aluable right for regularization as per the doctorine of "legitimate 

expectation" and in accordance with the principles of natural justice. 

2. 	That the applicant emphatiuifly denies the statements made in para 7, 8, 

11,12, 13, 24, 25, 26, 28, 35, 37 and 38 of the written sthternent and most 

respectfully begs to submit that this Hon'ble Tribunal in its earlier 

judgment and order dated 30.11.2000 in O.A. no. 308/1999 has clearly 

held as follows; 

'5. In the light of the orders of this Tribunal in OA's referred 

to above and the scheme mentioned above the respondents 

ur accordiniy directed to consider the case of the applicant 

to regularize, his service as expeditiously as possible 

preferably •  within a period of two months from today. 

Seemingly the applicant must be overaged in the meantime, 

if at the time of regularization the applicant is found to be 

overaged that should be ignored arid this shall not be a bar 

fox reguliuizafion of the service of the applicant." 

The order quoted. ahovc was crystal dear and the  direction was to 

consider for reguia.rizalion of the applicant wiihLn Iwo months time even 
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by ignoring his overage. The tribunal no where directed the respondents 

to issu.e any speaking order else they could. issue the same after receipt of 

the Tribunal's order aforesaid. But since the direction was clear and it was 

against the linking's of the respondents, the respondents challenged the 

order before the Hon'ble Gauhali High Court vide  its common judgment 

and order dated 01.12.2004 in WY (C) No.2018/2001 was pleased to 

observe that; 

"5. In the case at hand, we have seen a scheme (for short, 

MANAS) formulated by the authority. On expiry of the 

scheme, it was reintroduced on 4.10.90 and again introduced 

in the vear 1992. As per this scheme, persons who have 

rendered three years continuous service in a scheme should. 

be absurteu either against existing regular vacancies in 

identical posis or by creating posts (by following prescribed 

procedure) if the workload, so demands. 

The Hon'bie High Court did not fthd anything wrong in the direction of 

the CAT in its judginent dated 30.11.2000 astiailed before it and dismissed 

the writ petition observing interalia that;- 

"The Authority, after receipt of the order, should have 

passed a reasoned order whether the respondents are covered by the 

aforesaid scheme or not." 

From the above it is adequately clear that the Hon'hlc High 

Court did not interfere with the order of the Tri.bu,rial, rather observed Ihe 

provisions of the scheme "MANAS" that the persons who have rendered 

three years continuous service in a schcme . should be absorbed either 

against existing regular vacancies or by creating posts, wiih further 

observation that the respondents did not pass any reasoned order there 

against. The observations are significant enough and the order dated 
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30.11.2000 attained finality. Even thereafter, the denial of regularization to 

the applicant is against the spirit and dictum of the Tribunal's order and 

the High Court's order and issuance of the so called speaking order dated 

22.03.2005 by the respondents at this stage is um'arranted, malafide and 

after thought of the respondents. Further, the provisions of the scheme 

MANAS" vis--vis the entitlement of the applicant for regularization in 

service has been thoroughly,  scanned by this Hon'hle Tribunal during the 
adjudication of O.A.No. .308/1999 and thereafter only, the judgment and 

orcter dated 30.11.2000 was passed by the Tribunal in O.A.No. 308/1999 

with the directions stated hereinabove. This apart the same matter was 

thoroughly 	examined by this 	Hon'ble Tribunal 	in Q.A.No. 

16/1995,17/1995,18/1995 and 241/1995 in case of similarly situated 

employees also and passed direction for regularization of those 

applicants. As such, the law is settled and the respondents do not have 

any right to pass a motivated speaking order dated 22.03.2005 to plead 

now that this applicant's case is not covered by the provisions of the 

sheme "MAMAS" and the impugned speaking order dated 22.03.2005 is 

liable to be quashed and set aside. 

Further, the principles of re.s-judicata" as pleaded by the 

respondents in para 7 of the written statement has been misconstrued and 

niisuiterpreted by the respondents which is not applicable here. 

The contention of the respondents that the special scheme 

"MANAS" was meant for regularizatiun of those sdenti& and tcdrnicd 

staff, working under CSIR and not like that of the a pplicant, is not 

sustainable since the scheme has clearly provided only criteria i.e those 

who rendered three yeals service 1n u sdie.me". Accoxdinly persons 

appointed as protect assistant in different schemes who are simiarly 

situated as that of the applicant, have been regularised, as stated by the 
respondents themselves in para 5 of the written statement. As such, there 



is no reason for denying the same benefit to the applicant. Since the wilt 

petition against the judgment and order of this Hon'ble Tribunal has been 
dismissed by the l-lon'ble High Court, hence the order dated 30.11.200() in 

O.A.No. 308/1999 passed by the Tribunal attained finality and the. 
respondents are required to comply with the directions given in the said 

order only and the contentions made in the impugned speaking order 

dated 22.03.2005 are unwarranted and unsustainable since those 

contntions have already been examined by this Hon'ble Tribunal and 
have rejected the same. 

3. 	That the applicant categorically denies the statements made in para 14, 18, 
19 and 20 of the written statements and begs to submit that the contention 

of the respondents that there were breaks of service in case of the 
applicant and her service was not it  continuous one, is not tenable in the 

sense that those breaks were artificial breaks for short durations only. 

created by the respondents with the motive of depriving the applicant of 

his legitimate deam, even after her rendering services for more than 8 

(eight) years. This is unfair labour practice. 

Further, the plea that the case of the applicants of O.A. no. 16/95, 

17/95, 18/95 and 241/95 are distinguishable from that of the applicant 

since they were selected through open interview,  in the afterthoughts of 

the respondents and nusrepresentahon of facts. it is relevant to mention 

here that the respondents entertained other persons when the applicants 

case was lying before them for regularization and she had already served 

under them for more then 8 (eight) years. As such the respondents ought 

to have regu].ari.sed the applicant prior to holding of open interview for 

others, if any, as stated by the respondents. Such acts of the respondents 
are malafide, motivated, unfair and arbib.ary. 

4. 	That the applicant categorically denies the statements made in para 15 22, 
23, 271  29, 30, 31, 34, 39 and 42 of the written statements and begs to State 



6 

that although the applicant was initially appointed on purely temporary 

basis but eventually her services were extracted for a long period of more 

than S (eight) years and therefore she was acquired a valuable and legal 

right for absorption/regalarization in her. service. The contention that the 

temporary appointment would not confer her any righi for regular 

appointment is therefore a unfair labour practice and opposed to the 

settled position of law as well as the principles of natural justice. Such 

contention of the respondents is more irrelevant and is not sustainable 

since some other siniilktrly situktted employees have been reguhuised in 

service and as such denying the same benefit to the app1icaniunder the 

scheme MANAS is discriminatory, hostile and violative of Article 14 and 

16 of the Constitution of India. The applicant is therefore legitimately 

entitled for her regiilarization in service and this O.A .  is made honafide 

and based on strong and valid grounds mentioned therein arid the 

applicant is entitled to get the reliefs prayed therein. 

That the applicant denies the statements made in para 16, 32, 33, 36 and 41 

of the written statement and begs to state and reaffirms that the averments 

made and grounds stated therein re all true and based on facts. 

That in the facts and circumstances,: the applicant most humbly submits 

that she is entitled to all the reliefs prayed for, and the OA deserves to be 

allowed with cost. 

7 
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VERWECATJON 

I. Srnfi, Dipti DevL W/ o Shri Mukul Sharma, aged about 48 years, 

resident of village.Siratia Gaon, P.O Piilthor, Thstrict-Jorhat, do hereby 

srprii-u that the saternents made in Paragraph 1 to 6 are true to my 

knowledge which I believe to be true and I have not suppressed any 

(. -4 
JSIC&t. C.L1LI.1. 

And I sign this veifflcation on this the 	day of Octobci, 2006. 

rI 
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